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Short title,
extent and
commenceme
nt.

Definitions.

AN
ACT

to provide for the constitution of Gram Panchayats, Panchayat Samitis
and Zila Parishads for better administration of the rural areas and for

matters connected therewith or incidental thereto.

Be it enacted by the Legislature of the State of Haryana in the

Forty-fifth Year of the Republic of India as follows:-

PART 1
CHAPTER
Preliminary

1. (1) This Act may be called the Haryana Panchayati Raj Act, 1994.
(2) It extends to the whole of the State of Haryana.
(3) It shall come into force on such date as the State Government
may, by notification, in the Official Gazette, appoint.
2. In this Act, unless the context otherwise requires, -

(i)

(i)

(iii)
(iv)

(v)

(vi)
(vii)

(viii)

(ix)
(x)
(xi)

“Additional Director” means an officer appointed by the
Government to perform the functions of an Additional
Director under this Act;

“Adult” means a person, male or female, who has attained the
age of eighteen years;

“Assembly” means the Haryana Legislative Assembly;
“Backward Classes” means such classes of citizens as may be
specified by the Government from time to time;

“block” means such local area in a district as may be declared
by the Government, by notification in the Official Gazette, to
be a block at intermediate level;

“Block Development and Panchayat Officer” means an officer
appointed as such by the Government;

“building” means any shop, house, hut, out-house, shed or
stable, whether used for the purpose of human habitation or
otherwise and whether of masonry, bricks, wood, mud, thatch,
metal or any other material whatsoever and includes a wall
and a well;

“business” includes any trade, commerce or manufacture or
an adventure or concern in the nature of trade, commerce or
manufacture;

“bye-laws” means the by-laws made by a Gram Panchayat,
Panchayat Samiti or Zila Parishad under this Act;

“casual vacancy” means a vacancy occurring otherwise than
by efflux of time;

“cattle” means and includes bulls, bullocks, heifers, cows and
their young’s, elephants, camels, buffaloes, horses, mares,
ponies, colts, mules, asses, swine, sheep, ewes, rams, lambs,



(xii)
(xiii)

(xiv)

(xv)

(xvi1)

(xvi1)

(xviii)

(xix)

(xx)

(xx1)

(xxii)

goats and kids;

“Chairman” means a Chairman of Panchayat Samiti elected

under this Act;

“Chief Executive Officer” means the Chief Executive Officer

of a Zila Parishad;

“Collector” means the collector of a district in which the

village is situated and includes any officer appointed by the

Government to perform the functions of a Collector under this

Act;

“Committee” means any Standing Committee or Local

Committee or Sub-Committee constituted under this Act;

“common land” means land which is not in the exclusive use

of any individual and has, by usage, custom or prescription,

been reserved for the common purposes of village community
or has been acquired for such purposes;

“competent authority’ means such Government officer or

authority as the Government may, by notification in the

Official Gazette, appoint to perform the functions of

competent authority under this Act;

“Deputy Commissioner” means the Deputy Commissioner of

a district and includes any officer not below the rank of an

Assistant Commissioner appointed by the Government to

perform the functions of a Deputy Commissioner under this

Act;

“Director” means the Director of Panchayats appointed under

this Act;

“District” means a revenue district in the State of Haryana;

“District “ Development and Panchayat Officer” means an

officer appointed by the Government to perform the functions

of a District Development and Panchayat Officer under this

Act;

“erection or re-erection or enlargement” of any building

includes-

(a) any material alteration or enlargement of any building;

(b) the conversion, by structural alteration, into a place of
human habitation of any building not originally
constructed for human habitation;

(c) the conversion of two or more places of human habitation
into a lesser number of such places;

(d) the conversion of one or more places of human habitation
into a greater number of such places;

(e) such alteration of a building as would affect a change in
the drainage or sanitary arrangements or materially affect
its security;

(f) the addition of any rooms, buildings out-houses or their
structures to any building;



(g) the conversion, by any structural alteration into a place of

religious worship or into a building used for a sacred
purpose or any place or building not original meant or
constituted for such purposes;

(h) roofing or covering an eve space between walls or

(1)

G

(xxiii)
(xx1v)

(xxV)

(xxvi)

(xxvii)

(xxviii)
(xxi1x)

(xxX)

(xxx1)

(xxxii)

(xxxiii)

buildings, in respect of the structure which is formed by
roofing or covering such space;
conversion into a stall, shop, warehouse or go down of
any building not originally constructed for use as such or
vice versa; and
construction of a door in a wall adjoining any street or
land not vested in the owner of the wall and opening on
such street or land;

“Executive Officer” means an Executive Officer of a
Panchayat Samiti;

“factory” means a factory as defined in the Factories Act,
1948 (Act 13 of 1984);

“Finance Commission” means the Finance Commission
constituted under clause (1) of article 243-1 of the
Constitution of India;

“general election” means the election held under this Act
for the constitution or reconstitution of a Gram
Panchayat, Panchayat Samiti or Zila Parishad, as the case
may be, after the expiry of its term or otherwise;
“Government” means the Government of the State of
Haryana;

“Gram Fund” means Gram Fund provided under this Act;
“Gram Panchayat” means the Panchayat constituted at
village level under this Act;

“Gram Sabha” means a body consisting of persons
registered as voters in the electoral rolls of a village
comprised within the area of the Panchayat at the village
level;

“Gram Sachiv” means a Gram Sachiv of a Gram
Panchayat or group of Gram Panchayats appointed by the
Government;

“Joint Director” means an officer appointed by the
Government to perform the functions of a Joint Director
under this Act;

“Local Authority” means a Municipal Corporation,
Municipal Council, Municipal Committee, Co-operative
Society, = Market  Society, Improvement  Trust,
Cantonment Board, Urban Development Authority, Gram
Panchayat, Panchayat Samiti, Zila Parishad, a Board or
Company or Corporation financed or aided by Central or
State Government;



(XXX1V)
(xxxV)
(xxxVvi)

(xxxvii)

(xxxviii)

(xxx1X)

(xI)

(xli)
(xlii)

(xliii)

(xliv)

(x1v)
(x1vi)
(xlvii)

(xlviii)

' Omitted by Haryana Act 10 of 1999.

“market” means a place for the sale or purchase of goods
or animals;

“member” means a member of Panchayat Samiti or Zila
Parishad, as the case may be;

“municipality” means municipality as defined in the
Haryana Municipal Act, 1973;

“nuisance” includes any act, omission, place or thing
which causes or is likely to cause injury, danger,
annoyance or offence to the sense of sight, smell or
hearing or disturbance to rest or sleep or which is or may
be dangerous to life or injurious to the health or property
of the public, or of the people in general, who dwell in
the vicinity or of persons who may have occasion to
exercise a public right;

“octrci” or “octrci duty” means a tax on the entry of
goods into Panchayat, Panchayat Samiti or Zila Parishad
area, for consumption, use or sale therein;

“offensive or dangerous trade’ means any trade, business
or industry dangerous to life, heath or property or likely
to cause nuisance, and which is so notified by the
Government;

“owner” includes the person for the time being receiving
the rent of any land or building or part thereof, whether
on his own account or as agent, receiver or trustee or who
would receive rent if the land or building or part thereof
were let to a tenant;

“Panch” means a member of a Gram Panchayat elected
under this Act '[x x X x X x];

“Panchayat area” means the territorial area of a Gram
Panchayat;

“Panchayat Samiti” means a Panchayat Samiti
constituted for a block under this Act and having
jurisdiction over the block area as notified in the Official
Gazette;

“population” means the population as ascertained at the
last preceding census of which the relent figures have
been published;

“prescribed” means prescribed by rules made under this
Act;

“prescribed authority” means such authority as may be
prescribed by rules made under this Act;

“president” means a president of a Zila Parishad elected
under this Act;

“private market” means a market other than a public
market;



(x1lix)

)

(1)

(lii)

(liii)

(liv)
(Iv)
(Ivi)

(Ivii)
(Iviii)

(lix)
(Ix)

(Ixi)

“public market” means any market owned by a Gram
Panchayat, Panchayat Samiti or Zila Parishad acquired,
constructed, maintained or managed by a Gram
Panchayat or Panchayat Samiti or Zila Parishad;

“public place” means any place, building or structure
situated within the jurisdiction of a Gram Panchayat,
Panchayat Samiti, Zila Parishad area to which the public
has free access or which is open to be used for enjoyment
of the public, whether such place is vested in a Gram
Panchayat, Panchayat Samiti, Zila Parishad or not;
“public servant’ means a public servant as defined in
section 21 of the Indian penal Code, 1860 (Central Act
45 of 1860) and shall include a Panch, '[x X X x X ]
Sarpanch, member of Panchayat Samiti or Zila Parishad,
Chairman or Vice-Chairman and President or Vice-
President;

“public street” means a pathway, road, street, bridge-lane,
square, court, alley or passage in a village, which the
public has right to use, and includes the drains or gutters
on either side and the land up to the defined boundary
over such land of any verandah or other superstructure;
“qualifying date” means the 1** day of January of the year
in which the list of voters for the purposes of the general
election of members for constituting or reconstituting a
Gram Panchayat, Panchayat Samiti or Zila Parishad, as
the case may be, is prepared or revised under the
provisions of this Act;

“sabha area’ means an area declared to be sabha are
under this Act;

“Samiti Fund” mans the Panchayat Samiti Fund under
this Act;

“Sarpanch” means a Sarpanch of Gram Panchayat elected
under this Act;

“Schedule” means the Schedule appended to this Act;
“Scheduled Castes” means such castes, races or tribes or
parts of or groups within, such castes, races or tribes as
are deemed to be Scheduled Castes in relation to the State
of Haryana under article 341 of the Constitution of India;
“Secretary” means the Secretary of Zila Parishad;

“Social Education and Panchayat Officer” means a Social
Education and Panchayat Officer and includes an officer
appointed by the Government to perform the functions of
a Social Education and Panchayat Officer under this Act;
“State Election Commission” means the State Election
Commission constituted under article 243 K of the
Constitution of India;



(Ixii)

(Ixiii)

(Ixiv)

(Ixv)

(Ixvi)

(Ixvii)

(Ixviii)

(Ixix)

(Ixx)

(Ixxi)

(Ixxii)

(Ixxiii)

“street” means any road, footway, square, court, alley or
passage accessible whether permanently or temporarily to
the public, whether a thoroughfare or not;
“Sub-Divisional Officer” means an officer-in-charge of a
Sub-Division of a district constituted for revenue and
general purposes;

“tax” includes a cess, duty, fee, rate, toll or other impost
livable under this Act;

“territorial constituency” means a ward in which a village
or group of villages or a Block or a District is divided for
the purposes of election of Gram Panchayat, Panchayat
Samiti and Zila Parishad;

“vehicle” means vehicle as defined in the Motor Vehicles
Act, 1988 and includes a bicycle, tricycle, motor car and
every wheeled conveyance which is used or capable of
being used on a public street;

“vice-Chairman” means a Vice-Chairman of a Panchayat
Samiti elected under this Act;

“vice-President” means a Vice-President of a Zila
Parishad elected under this Act;

“village” means a revenue estate in the revenue records
of a district in which it is situated or a village as may be
specified, by notification, in the Official Gazette, by the
Government;

“village level functionary’ means any person performing
his official duties in the sabha area and includes patwari,
school teacher, secretary of a co-operative society, forest
guard, village extension worker, agriculture development
officer, multi-health purpose worker, anganwari workers
and supervisors, auxiliary nurse, midwife, tube well
operator of Public Health Department, employees of civil
and veterinary dispensaries, craft-teacher, gram sevika,
lineman of Electricity Board etc;

“watercourse” means any channel which is maintained at
the cost of the irrigators and is supplied with water from
any canal to which the Haryana Canal and Drainage Act,
1974 (Haryana Act 29 of 1974), the Punjab Minor Canals
Act, 1905 (Punjab Act 3 of 1905), or any other Act for
the time being in force, applies and includes all
subsidiary works connected with such channel except the
sluice or outlet through which water is supplied to such
channel;

“Zila Parishad” means a Zila Parishad constituted at
district level under this Act;

“Zila Parishad Fund” means the Zila Parishad Fund under
this Act.



CHAPTER IT
General provisions applicable to Gram Panchayats, Panchayat
Samitis and Zila Parishads

Durationof 3, (1) Every Gram Panchayat, Panchayat Samiti and Zila Parishad,
Gram unless sooner dissolved under any law for the time being in force, shall

gzgzggz:’ continue for five years from the date appointed for its first meeting and

Samiti and no longer:
Zila Parishad. Provided that all the Gram Panchayats and Panchayat Samitis

existing immediately on the commencement of the Constitution
(Seventy-third Amendment) Act, 1992, shall continue till the expiration
of their duration, unless sooner dissolved by a resolution passed to that
affect by the Assembly.

(2) An election to constitute a Gram Panchayat, Panchayat Samiti
and Zila Parishad, as the case may be, shall be completed-

(a) before the expiry of its duration specified in sub-section (1);

(b) before the expiry of a period of six months from the date of its

dissolution:

Provided that where the remainder of the period for which the
dissolved Gram Panchayat, Panchayat [Samiti or Zila Parishad, as the
case may be, would have continued is less than six months, it shall not
be necessary to hold any election for constituting the Gram Panchayat,
Panchayat Samiti or Zila Parishad for such period, as the case may be.

(3) A Gram Panchayat, Panchayat Samiti or Zila Parishad constituted
upon the dissolution of a Gram Panchayat, Panchayat Samiti or Zila
Parishad before the expiration of its duration shall continue only for the
remainder of the period for which the dissolved Gram Panchayat,
Panchayat Samiti or Zila Parishad, as the case may be, would have
continued under sub-section (1) had it not been so dissolved.

Oath. '[“(4) if a Gram Panchayat, Panchayat Samiti or Zila Parishad, as the
case may be, is not reconstituted before the expiration of its duration
laid down in subsection (1), it shall be deemed to have been dissolved
on the expiry of the said duration and, thereupon, provisions of sub-
section (2) of section 52, sub-section (1) of section 111 or sub-section
(4) of section 158, as the case may be, shall be applicable.”

(2) If any person mentioned in sub-section (1) refuses to take or
make oath or affirmation, his election shall be deemed to be invalid and
a fresh election shall be held.

(3) No person whose election is deemed to be invalid under this
section, shall be eligible for election to any Gram Panchayat, Panchayat
Samiti or Zila Parishad, as the case may be, for a period of two years
from the date on which he ought to have taken or made oath or
affirmation.

' Added by Haryana Act 11 of 2000.
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5. A Panch, Sarpanch, Member, Chairman, Vice-Chairman, President
of Vice-President, as the case may be, may resign his office by giving
in writing his intention to do so to the Director and on such resignation
being accepted he shall be deemed to have vacated his office.

6. (1) Whenever a vacancy occurs by death, resignation, removal or
otherwise of a Panch, Sarpanch, Member, Chairman, Vice-Chairman;
President or Vice-President, as the case may be, shall be elected in the
manner as may be prescribed.

(2) Any person elected to fill up a vacancy under this section shall
hold office for the un expired portion of the term for which the person
in whose place he is elected would have otherwise continued in office.

PART II
CHAPTER 111
Sabha Area Establishment and Constitution of Gram Sabha and
Gram Panchayats
7. (1) The Government may, by notification, declare any village or a
part of a village or group of contiguous villages with a population of
not less than five hundred to constitute one or more sabha areas:

Provided that Government may in exceptional cases, by reasons to be
recorded in writing, relax the limit of population of 500:

Provided further that neither the whole or any part of a-

(a) municipality constituted under the Haryana Municipal Act, 1973;

(b) cantonment;
shall be included in a sabha area unless the majority of voters in any
municipality desire the establishment of Gram Panchayat in which case
the assets and liabilities, if any, of the municipality shall vest in the
Gram Panchayat and the municipality shall cease to exist.

(2) The population shall be ascertained on basis of last preceding
decennial census of which the relevant figures have been published.

(3) Government may, by notification, include any area in or exclude
any area from the sabha area.

(4) If the whole of the sabha area is included in a municipality or a
cantonment, the Gram Panchayat shall cease to exist and the assets and
liabilities of it shall vest in the municipality or cantonment, as the case
may be.

(5) If the whole of the sabha area is included in the Faridabad
Complex under the Faridabad Complex (Regulation and Development)
Act, 1971, the Gram Panchayat shall cease to exist and its assets and
liabilities shall vest in the Faridabad Complex.

8. (1) The Government may, by notification, establish a Gram
Panchayat by name in every sabha area.
(2) Every Gram Panchayat shall consist of-

(a) Sarpanch who shall be elected by the Gram Sabha from

amongst its voters, by secret ballot;

(b) Six to twenty Panches from wards in a Panchayat area in the

manner prescribed.
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(3) All the above seats referred to in clause (b) of sub-section (2)
shall be filled in by persons chosen by direct election from the wards in
the Panchayat area and for this purpose each Panchayat area shall be
divided into wards in such manner that the ratio between the population
of each ward and the number of the seats of Panches allotted to it shall,
so for as possible, be the same throughout the Panchayat area.

Reservation 9, (1) Seats shall be reserved for the Scheduled Castes in every Gram

OGfrzfstS m Panchayat and the number of seats so reserved shall bear, as nearly as

Panchayat. may be, the same proportion to the total number of seats to be filled by
election in that Panchayat as the Population of the Scheduled Castes in
the Panchayat area bears to the total population of that area and such
seats may be allotted to such wards having maximum population of
persons belonging to Scheduled Castes.

(2) Not less than one-third of the total number of seats reserved
under sub-section (1) shall be reserved for women belonging to the
Scheduled Castes and such seats may be allotted by rotation and by lots
to different wards reserved under sub-section (1).

(3) Not less than one-third (including the number of seats reserved
for women belonging to the Scheduled Castes) of the total number of
seats to be filled by direct election in every Panchayat, shall be reserved
for women and such seats may be allotted by rotation and by lots to
different wards in a Panchayat except those falling under sub-sections
(1) and (2).

(4) The offices of the Sarpanches in the Gram Panchayat in a block
shall be reserved for the Scheduled Castes and women:

Provided that the number of offices of Sarpanches reserved for the
Scheduled Castes in the block shall bear, as may be, the same
proportion to the total number of such offices in the block as the
population of the Scheduled Castes in the State bears to the total
population of the State:

Provided further that not less than one-third of the total number of
offices of Sarpanches in the block shall be reserved for women
including one-third offices of women Sarpanches from Scheduled
Castes:

Provided further that the number of offices of Sarpanches reserved
under this sub-section shall be rotated to different Gram Panchayats
first having the largest maximum population of Scheduled Castes and
secondly having the second largest maximum population of such
classes and so on.

(5) The reservation of the seats under sub-sections (1) and (2) and the
reservation of offices of Sarpanches (other than the reservation of
women) under subsection (4) shall cease to have effect on the
expiration of the period specified in article 334 of the Constitution of

' Omitted by Haryana Act 10 of 1999.
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(6) Every Panchayat shall have one Panch belonging to Backward
Classes if their population is two per centum or more of the total
population of the sabha area and such seat shall be allotted to such ward
having maximum population of persons belonging to Backward
Classes.

(7) Reservation of seats as mentioned in aforesaid sub-sections shall
be reviewed after every decennial census.

'[10. The term of office of Sarpanch shall be five years unless removed
otherwise.]

1. '[(D) Every Gram Sabha shall hold minimum three general
meetings each year at such date, time and venue, as may be fixed by
Block Development and Panchayat Officer concerned.]

(2) In the event of the Sarpanch failing to hold two consecutive
general meetings of the Gram Sabha on the dates fixed IX X X]
under sub-section (1), he shall automatically cease to hold office from
the date on which the second meeting was to be held. The Block
Development and Panchayat Officer shall immediately intimate the
happening of such cessation to the Director who shall accordingly
notify this fact to the Zila Parishad, Panchayat Samiti, Gram Panchayat
and the Sarpanch.

(3) The Director may reinstate the Sarpanch on his showing
sufficient cause for the default within a period of thirty days from the
date of the notification of his cessation as Sarpanch.

(4) The Sarpanch may, at any time and where a requisition in
writing of the Panchayat Samiti or of not less than '[one-tenth] of the
total number of members of the Gram Sabha has been received by him,
shall within thirty days from the receipt of such requisition, call an
extraordinary general meeting of the Gram Sabha.

(5) If a general meeting as required by sub-section (1), or an
extraordinary general meeting as required by sub-section (4) is not
called, the Block Development and Panchayat Officer shall call such
meeting.

(6) The meetings of the Gram Sabha shall be conducted and the time
and place of such meeting shall be published in such manner as may be
prescribed.

’[(7) For any extraordinary meeting of the Gram Sabha one-tenth of
the total number of its members shall from a quorum.]

(8) The Block Development and Panchayat Officer and the Gram
Sachiv, as the case may be, of a Gram Panchayat shall attend every
general meeting of the Gram Sabha; and if for any reason beyond his
control the Block Development and Panchayat Officer is unable to
attend any meeting, the Social Education and Panchayat Officer or such

! Substituted by Haryana Act 10 of 1999 in further Substituted by Haryana Act 28 of 2006
? Omitted by Haryana Act 10 of 1999. in further Substituted by Haryana Act 28 of 2006
3 Substituted by Haryana Act 10 of 1999. in further Substituted by Haryana Act 28 of 2006



Block Extension Officer as may be deputed by the Block Development
and Panchayat Officer shall attend the meeting. The Gram Panchayat
may call every village level functionary serving in the sabha area to
attend such a meeting and tender advice in respect of any matter
coming up before it.

'[(9) Save in the circumstances beyond human control, every Panch

shall attend the Gram Sabha meetings]
Powers and 12. The Gram Sabha shall exercise and perform the following powers
functions of 54 functions:-
Gram Sabha. . . .

(1) it shall consider the budget prepared by the Gram Panchayat
and the future development programmes and plans for the
sabha area at its Sawani meeting. The Gram Sabha at its Hari
meeting shall review the general progress of the development
plans;

(i1) it will consider the actual income and expenditure of the
Panchayat concerning last financial year;

(i) it will consider and scrutinize the existing schemes and all
kinds of activities of Panchayats;

(iv) it shall maintain a complete register for all development
works under taken by Gram Panchayat or by any other
Government department specifying the costs, date of
completion of work, name of assets etc.;

(v) it will scrutinize the completed works and all kinds of
activities of the Gram Panchayat;

(vi) It can ask questions to the Sarpanch and Panches of the Gram
Panchayat to clarify the particular activity, income,
expenditure, scheme and other matters and Sarpanch and
Panch of the Gram Panchayat shall be responsible to it;

(vii) it shall locate the places of schemes and other works;

(viii) it shall consider audit reports and their compliances;

(ix) it shall consider the progress report of every kind of Gram
Panchayat works; and

(x) it shall exercise and perform such other powers and functions
as may be prescribed.

CHAPTER IV
GRAM PANCHAYATS- CONDUCT OF BUSINESS, DUTIES,
FUNCTIONS AND POWERS
Meetings of 13, *[(1) The meeting of a Gram Panchayat shall be public and shall be

gra“lll . held at least twice a month at a public place within the sabha area for
asgcqurim which it is established, whenever called by the Sarpanch or during the

vacancy of his office by Gram Sachiv:

Provided that the Sarpanch when required in writing by majority of
the Panches to call a meeting, shall do so within three days, failing
which Panches shall, with the previous approval of the prescribed

' Added by Haryana Act 10 of 1999. in further Substituted by Haryana Act 28 of 2006
? Substituted by Haryana Act 10 of 1999.



authority, be entitled to call a meeting after giving a week’s notice to
the Sarpanch and other Panches. Save as otherwise provided by or
under this Act, at every meeting of Gram Panchayat, the Sarpanch shall
preside over the meeting or in his absence the members present shall
choose one from amongst themselves to preside over the meeting].

(2) Majority of Panches including Sarpanch, for the time being
holding office shall form a quorum. If at the time appointed for the
meeting, there is no quorum, the presiding authority shall wait for one
hour and if within such period there is no quorum, the presiding
authority shall adjourn the meeting to such time on the following day or
such future day as he may decide. The business which could have been
brought before the original meeting if there has been a quorum shall be
brought before, and transacted at the adjourned meeting .

I'x X X X X X X X X X 1

(3) The decisions of the Gram Panchayat shall be by majority and
when the voting is equal, the presiding authority shall have an
additional or casting vote.

Appointment  ?[“14, There shall be a Gram Sachiv for every Gram Panchayat or
of Gram group of Gram Panchayat, who shall be appointed by Government.

Sachives 15. Duties of Gram Sachives.- (1) It shall be the duty of the Gram
Sachiv to-
(1) maintain accurate and up-to-date entries in accounts, record

and other property of the Gram Panchayat under the general

supervision of the Sarpanch and to assist the Gram

Panchayat in the discharge of its duties and functions under

this Act or under any other law for the time being in force;

(i1) assist in carrying out the resolutions of the Gram Panchayats;
and
(iii)  perform such other duties as may be prescribed.

(2) A Gram Sachiv, subject to the control of the Sarpanch-

(a) after recording the proceedings, shall appends his
signatures in the proceeding book;

(b) shall prepare the replies of audit notes and submit the
same to the Block Development and Panchayat Officer
after approval of the Gram Sabha, within one month of
the receipt of such notes; and

(c) shall sign daily balances in cash book.”]

3[“(3) No person who is less than thirty-two years and more than fifty
years of age on the date of application to the prescribed authority for
appointment to the office of Gram Vikas Sahayak, shall be appointed if
he is not inhabitant of the concerned sabha area:

Provided that inhabitants of nearby village within the same block
having the prescribed qualification may be considered if no candidate,

! Omitted by Haryana Act 10 of 1999.
? Substituted by Haryana Act 14 of 2003 to further Substituted by Haryana Act 7 of 2006
3 Added by Haryana Act 19 of 2004.



having the prescribed qualification, is available in the concerned sabha
area.”

Appointment  '[%14A. (1) For each Gram Panchayat there will be an office of Gram
g]fi g:m Vikas Sahayak which will be filled up on such terms and conditions
Sahayak. and in such manner as may be prescribed. Gram Vikas Sahayak shall
assist the Gram Panchayat in maintaining record of the Gram
Panchayat and perform such other duties as may be assigned by the
Gram Panchayat or prescribed by the Government. He will also act as a
link between the Gram Panchayat and the Government and will assist
in effecting recoveries of dues relating to Government or State
enterprises on commission basis which shall be determined by the
Government from time to time. He will be paid such honorarium by the
Gram Panchayat as may be prescribed
(2) Gram Vikas Sahayak shall not be an employee of the
Government and consequently he shall have no claim for regular pay
scale or benefit of service conditions as applicable in case of
Government servant or for any type of post retrial benefits.
Appointment ?[15. For a group of Gram Panchayats there may be a Circle
gf Circle Supervisor from amongst the existing Gram Sachives to supervise the
f;p:réii?lr; of Work of Gram Vikas Sahayaks and to discharge such other duties and
Gram perform such other functions as may be assigned to him by the Gram
Panchayats Panchayat or by the Government from time to time or as may be
prescribed. The groups of Gram Panchayats shall be formed in the
manner prescribed.”]
Employment  16. (1) Subject to such rules as may be made in this behalf and with the
of other previous approval of the Panchayat Samiti, a Gram Panchayat may
servant. employ such other servants other than the Gram Sachiv as are
considered necessary for carrying out the duties imposed on it by this
Act and may suspend, dismiss or otherwise punish such servants.
(2) Gram Panchayat shall pay the remuneration, provident fund and
gratuity as may be prescribed to such servants out of the Gram Fund.
Modification 17, No resolution of a Gram Panchayat shall be modified, amended,
of . varied or cancelled by a Gram Panchayat within a period of three
cancellation s from the date of the passing thereof, except by a resolution
of resolution.
supported by three-fourth of the total number of Panches of such Gram
Panchayat.
Custody of 18. *[(1) The Sarpanch and in his absence the Panch] elected by the
g;ﬁgllla y Gram Panchayat or authorised by the Block Development and
record 4 Panchayat Officer in this behalf shall be responsible for the custody and
property and ~ charge of such movable or immovable property of the Gram Panchayat
liability to and such of its records as may be prescribed.
hand them (2) Notwithstanding anything contained in sub-section (1), the

! Substituted by Haryana Act14 of 2003 further Substituted by Haryana Act 7 of 2006
2 Added by Haryana Act 19 of 2004.
? Substituted by Haryana Act 10 of 1999.



over. Block Development and Panchayat Officer may, within a period of
seven days prior to the publication of election programme of the Gram
Panchayat or in the event of suspension or removal of a '[Sarpanch or
Panch, as the case may be, require, by a general or special order, a
Sarpanch or a Panch, as the case may be,] to hand over the records,
registers and other property referred to in the said sub-section to the
Social Education and Panchayat Officer or Gram Sachiv, who shall
hold them in his custody on behalf of the Gram Panchayat and shall had
over the same to the person authorised for the custody of the record and
property.

(3) If on a requisition made in this behalf by the Block Development
and Panchayat Officer, any person within a period of ten days of such
requisition '[or within seven days of the publication of the election
schedule, whichever is earlier,] fails under sin-section (1) or sub-
section (2), as the case may be, to hand over the prescribed records and
registers and other property belonging to or vested in the Gram
Panchayat to the Sarpanch [ X X X ] or Panch referred to in
sub-section (1) or to the Social Education and Panchayat Officer or
Gram Sachiv referred to in sub-section (2), *[and to get a certificate to
that effect from the concerned Block Development and Panchayat
Officer, the Block Development and Panchayat Officer shall apply to
an Executive Magistrate within whose jurisdiction the sabha area is
situated for securing from such person such records, registers and other
property.

(4) On receiving an application under sub-section (3) the Executive
Magistrate may, by a warrant, authorise any police officer not below
the rank of a Sub-Inspector to enter and search any place where such
records and registers and other property are kept or are belived to be
dept and to seize them; and the records, registers and other property as
seized shall be handed over to the Sarpanch °[ ] or Panch authorised
by the Block Development and Panchayat Officer referred to in sub-
section (1) or the Social Education and Panchayat Officer or Gram
Sachiv referred to in sub-section (2), as the case may be.

(5) Whoever, willfully evades under this section the handing over of
the prescribed records and registers or other property belonging to or
vested in the Gram Panchayat, shall, on conviction by the Judicial
Magistrate be punishable with imprisonment which may extend to six
months, or with fine or with both not with-standing anything to the
contrary contained in this Act.

(6) The Judicial Magistrate shall not take cognizance of an offence
under this section save on a complaint made by the Block Development
and Panchayat Officer or such other officer as may be authorised in
writing in this behalf by the Block Development and Panchayat Officer.

" Inserted by Haryana Act 10 of 1999,
? Omitted by Haryana Act 10 of 1999.
? Omitted by Haryana Act 10 of 1999.
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19. Omitted by Haryana Act 11 of 2007 the Sarpanch shall-

(i)  convene meeting of Gram Sabha and Gram Panchayat;

(i)  preside over the meetings of Gram Sabha and Gram
Panchayat;

(iii)  have the general responsibility for the executive and
financial administration of the Gram Panchayat;

(iv)  exercise administrative supervision and control over the
work of the staff of the Gram Panchayat and the
officers and employees whose services may be placed
at the disposal of the Gram Panchayat by any other
authority; and

V) for the transaction of business connected with this Act
or for the purpose of making any order authorised
thereby, exercise such powers, perform such functions
and discharge such duties as may be exercised,
performed or discharged by the Gram Panchayat under
this Act or the rules made there under;

(vi)  exercise such other powers, perform such other
functions and discharge such other duties as the Gram
Panchayat may, by general or special resolution, direct
or as the Government may, by rules made in this
behalf, prescribe.

@ TX X X X X ]

20. (1) The Gram Panchayat shall prepare in the prescribed manner a
report on the work done during the previous year and the work
proposed to be done during the following year and submit to the
prescribed authority and to the Panchayat Samiti concerned within the
prescribed time.

(2) The Gram Panchayat shall in the months of December, and June
every year, prepare a half yearly report showing the amount received
by the Gram Panchayat during the previous half year from different
sources including the pending balance and the amount actually spent on
different items of work and a list of functionaries.

(3) The Gram Panchayat shall immediately after the preparation of

the report and the list referred to in sub-section (2), publish the same in
the prescribed manner in the office of the Gram Panchayat for the
information of the general public.
21. Subject to such rules as may be made, it shall be the duty of the
Gram Panchayat within the limits of the funds at its disposal, to make
arrangements for carrying out the requirements of sabha area in respect
of the following matters including all subsidiary works and building
connected therewith.

I. General Functions-

(1) Every resolution adopted in a meeting of the Gram Sabha
shall be duly considered by the Gram Panchayat and the



decision and action taken by the Gram Panchayat shall form
part of the report of Panchayat of the following year
(2) Preparation of annual plans for the development of the
Panchayat area.
(3) Preparation of annual budget and submission thereof to Gram
Sabha in its Sawani meeting for consideration.
(4) Power for mobilizing relief’s in natural calamities.
(5) Removal of encroachments on public place.
(6) Organizing voluntary labor and contribution for community
works.
(7) Maintenance of essential statistics of villages(s).
II. Agriculture, including Agriculture Extension-
(1) Promotion and Development of agriculture and horticulture.
(2) Development of waste lands.
(3) Development and maintenance of grazing lands and
preventing their unauthorized alienation and use.
IIT  Animal Husbandry, Dairying and Poultry-
(1) Improvement of breed of cattle, poultry and other livestock.
(2) Promotion of dairy farming, poultry and jiggery
(3) Grass land development.
IV Fisheries — Development of Fishes in the village(s).
V, Social and Farm Forestry, Minor Forest Produce, Fuel Fodder-
(1) Planting and preservation of trees on the sides of roads of roads
and other public lands under its control.
(2) Fuel plantations and fodder development.
(3) Promotion of farm forestry.
(4) Development of social forestry.
VI. Khadi, Village and Cottage Industries-

(1) Promotion of rural and cottage industries.

(2) Organization of awareness camps, seminars and training
programmes, agricultural and industrial exhibitions for the
benefit of the rural areas.

VII Rural Housing-
(1) Distribution of house sites within its jurisdiction.
(2) Maintenance of records relating to the house, site and other
private and public properties.
VIII. Drinking Water-
(1) Construction, repairs and maintenance of drinking water wells,
tanks and ponds.
(2) Prevention and control of water pollution.
(3) Maintenance of rural water supply schemes.
IX. Buildings, Waterways-
(1) Maintenance of buildings under its control or transferred to it
by the Government or any public authority.
(2) Maintenance of boats, ferries and waterways.
X. Rural Electrification including distribution of Electricity providing



for and maintenance of lighting of public Streets and other public

places.

XI. Non-conventional Energy Sources-

(1) Promotion and Development of non-conventional energy
schemes.

(2) Maintenance of community non-conventional energy devices,
including bio-gas plants and windmills.

(3) Propagation of improved churl has and other efficient devices.

XII Poverty Alleviation Programme-

(1) Promotion of public awareness and participation in poverty
alleviation programmes for full employment and creating of
productive assets including employment assurance scheme.

(2) Selection of beneficiaries under various programmes
throughout Gram Sabhas.

(3) Participation in effective implementation and monitoring.

XIII. Education including Primary and Secondary Schools-

(1) Promotion of public awareness and participation in primary
and secondary education.

(2) Ensuring full enrolment and attendance in Primary and
Middle Schools and its managements.

XIV. Adult and non-formal Education-
Promotion of Adult Literacy.
XV. Libraries-
Village Library and reading rooms.
XVI.  Cultural Activities.-
Promotion of social and cultural activities.
XVII. Markets and fairs-
Regulation of fairs excluding cattle fairs and festivals other
than religious.
XVIII. Rural Sanitation-
(1) Maintenance of general sanitation.
(2) Cleaning of public roads, drains, tanks, wells and other
public places.
(3) Maintenance and regulation of cremation and burial
grounds.
(4) Construction and maintenance of public latrines
(5) Disposal and unclaimed corpses and carcasses.
(6) Management and control of washing and bathing ghats.
XIX. Public Health and Family Welfare-
(1) Implementation of family welfare programme.
(2) Prevention and remedial measures against epidemics.
(3) Regulation of sale of meat, fish and other perishable food
articles.
(4) Participation in programme of human and animal
vaccination.
(5) Licensing of eating and entertainment establishment.



Committees.

(6) Destruction of stray dogs.
(7) Regulation of curing, tanning and dyeing of skins and hides.
(8) Regulation of offensive and dangerous trades.

XX. Women and child development-

(1) Participation in the implementation of women and child
welfare programme.

(2) Promotion of child health and nutrition programmes.

XXI. Social welfare including welfare of the Handicapped and
Mentally Retarded-

(1) Participation in the implementation of the social welfare
Programmes including welfare of the handicapped,
mentally retarded and destitute.

(2) Monitoring of the old age and widows pension scheme.

XXII. Welfare of the weaker sections and in particular the
Scheduled Castes-
Promotion of public awareness with regard to welfare of
Scheduled Castes and other weaker sections.
XXIII. Public Distribution System-
(1) Promotion of public awareness with regard to the
distribution of essential commodities.
(2) Monitoring the public distribution system.
XXIV. Maintenance of Community Assets.
Construction and Maintenance of Dharamshalas and
Similar Institutions.
XXVI. Construction and Maintenance of Cattle Sheds, Ponds and
Cart Stands.
XXVII. Construction and Maintenance of Slaughterhouse.
XXVIII. Maintenance of Public Parks, Play Grounds etc.
XXIX. Regulation of manure Pits in Public Places.
XXX.  Other Functions-
Such other functions as may be entrusted by the
Government or any Local Authority

22. (1) Every Gram Panchayat shall constitute the following sub-
committees, namely:-

(1) Production sub-committee for performing functions relating
to agriculture production, animal husbandry, rural industries
and poverty alleviation programmes;

(i1) Social Justice sub-committee for performing functions
relating to-

(a) Promotion of education, economic, social, cultural,
sports, games and other interests of the Scheduled
Castes and Backward Classes and other weaker
sections;

(b) Protection of such castes and classes from social
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injustice and any form of exploitation;
(©) Promotion of welfare of women and children;

(ii1)) Amenities sub-committee in respect of education, public
health, public works and other functions of sub-committees
of the Gram Panchayat;

(iv) Where a Gram Panchayat is constituted for more than one
village, it shall have a local committee comprising of
Panches of the village concerned and appointed members
from amongst Gram Sabha members;

(v) Any other committee the Gram Panchayat may deem fit to
constitute.

'[ (2) Each sub-committee and local committee shall consist of not
less than five members, including Sarpanch. The Sarpanch shall be the
ex-officio member and Chairman of Social Justice Committee:

Provided that the Social Justice Committee shall consist of at least
one woman member and one member belonging to the Scheduled
Caste.]

(3) Each Committee shall be competent to appoint in such manner
as may be prescribed, members of farmers clubs, mahila mandals,
yuvak mandals and other similar bodies. A representative of co-
operative societies in the Panchayat area shall be appointed in the
Production Committee. The rights and liabilities of the appointed
members shall be such as may be prescribed.

(4) Each sub-committee shall perform the functions referred to in
sub-section (1) to the extent the powers are delegated to them by the
gram Panchayat.

23. The Panchayat Samiti may and shall, if so required by Government,
delegate any of the following functions and duties to the Gram
Panchayat, namely:-
(a) any matter under the direct administrative control of the
Panchayat Samiti,
(b) the maintenance or improvement of any property under the
control or management of the Panchayat Samiti; and
(c) the control and management of cattle pond which are under
the control of the Panchayat Samiti:

Provided that funds necessary for the performance of the functions
and duties so delegated shall be placed by the Panchayat Samiti at the
disposal of the Gram Panchayat and in case of default, the Government
may, by order in writing, direct the persons having the custody of the
Panchayat Samiti Fund to place the funds at the disposal of the Gram
Panchayat.

24. (1) A Gram Panchayat either suo motu or on receiving a report or
other information and on taking such evidence, if any, as it thinks fit,

! Substituted by Haryana Act 10 of 1999.



removal of may make a conditional order requiring within a time to be fixed in the
encroachment order-

and nuisance. (a) the owner or the occupier of any building or land-

(1) to remove any encroachment on a public street, place or
drain;

(1) to close, remove, alter, repair, clean, disinfect or put in
good order any latrine, urinal, water closet, drain, cesspool
or other receptacle for filth, sullage water, rubbish or
refuse or to remove or alter any door or trap or construct
any drain for any such latrine, urinal or water closet, by a
sufficient roof and wall or fence from the view of persons
passing by or dwelling in the neighborhood,

(i) to cleanse, repair, cover, fill up, drain off, deepen or to
remove water from a private well, reservoir, pool, pit,
ditch, depression or excavation therein which may appear
to the Gram Panchayat to be injurious to health or
offensive to the neighborhood;

(iv) to remove any dirt, dung, night soil, manure or any noxious
or offensive matter there from and to cleanse the land or
building;

(b) the owner of any wall or building which is deemed by the
Gram Panchayat to be dangerous in any way to remove or
repair any such wall or building;

(c) the owner or occupier of any building or property to keep his
building or property in a sanitary condition;

(d) the owner of any dog or other animal suffering or reasonably
suspected to be suffering from rabies or which is dangerous, to
destroy, confine or cause to be confined such dog or animal;

(e) the owner or occupier of any agricultural land to destroy Phil
or any other such harmful weed from such land,

(f) the owner or occupier concerned to reclaim and unhealthy
place;

(g) the owner or occupier of any building or land to maintain in
proper repair the level and surface of any road or street passing
in front of the building or through his land;

(h) the owner or person incharge of a private ‘khal’ to keep it in a
state of reasonable repair, or if he objects so to do, to appear
before it at a time and place to be fixed by the order, and to
move to have the order set aside or modified in the manner
hereinafter provided, If he does not perform such act or appear
and show cause, the order shall be made absolute. If he appears
and show cause against that the order the Gram Panchayat shall
take evidence and if it is satisfied that the order is not
reasonable and proper no further proceedings shall be taken in
the case. If it is not satisfied the order shall be made absolute.

' Added by Haryana Act of 10 of 1999.



(2) If any of the act mentioned in sub-section (1) is not performed
within the time fixed, the Gram Panchayat may cause it to be
performed and may recover the costs of performing it from
such person.

'[(3) No street or pavement in a village shall be dug, altered or
damaged in any manner whatsoever by any person for any
purpose except with prior permission of the Sarpanch or Block
Development and Panchayat Officer concerned. No such
permission shall be granted by the Sarpanch or Block
Development and Panchayat Officer unless the person seeking
permission has deposited with the Gram Panchayat or Block
Development and Panchayat Officer an amount as may be
prescribed, to restore the street or pavement to its original state.

(4) Any person whoever contravenes any provision contained in
sub-section (3) shall be punishable with a fine which may
extend to one thousand rupees and in addition to this an
expenditure incurred by the Gram Panchayat in restoring the
street or pavement to its original state, shall also be recoverable

from him.]
Power to 25. A Gram Panchayat may, by general order to be published in the
make general  yanner prescribed,-

orders. (a) prohibit the use of water of a well, pond or other

excavation suspected to be dangerous to the public
health;

(b) regulate or prohibit the use of water by cattle or for
bathing or washing at or near wells, ponds or other
excavations reserved for drinking purposes;

(c) regulate or prohibit the dyeing or tanning of skins
within four hundred and forty meters of the residential
area of a village:

Provided that where the dyeing or tanning of skins was so
practiced at the time when the Gram Panchayat under the Punjab
Village Panchayat Act, 1939 (Punjab Act XI of 1939) or the Punjab
Village Panchayat Act, 1922 (Act III of 1922) or any other Act was in
force, its working shall not be prohibited unless the Gram Panchayat
provide reasonable facilities of practicing it outside the four hundred
and forty meters limits;

(d) regulate or prohibit the excavation of earth or stone or other
materials within two hundred and twenty meters of residential
area of a village:

Provided that nothing shall be done under this clause to prevent
excavation meant to be filled in by the foundation of buildings or other
structure;

(e) regulate or prohibit the establishment or brick kilns and
charcoal kilns within eight hundred and eighty meters and



pottery kilns within two hundred and twenty meters of the
limits of residential area of a village:

Provided that where a pottery kiln was working at the time when
Gram Panchayat under the Punjab Village Panchayat Act, 1939 (Punjab
Act XTI of 1939) and the Punjab Village Panchayat Act, 1922 (Punjab
Act IIT of 1922) or any other Act was in force, its working shall not be
prohibited unless the Gram Panchayat provides reasonable facilities for
its working outside the two hundred and twenty meters limits;

(f) direct the carrier of the carcasses of all animals dying within the
village except the carcasses of animals slaughtered for
consumption, shall not be disposed of within a radius of four
hundred and forty meters of the limits of the residential area of
the village;

(g) regulate the construction of new building or the extension or
alteration of any existing building in the abadi;

(h) regulate with the previous permission of the Government, the
parking of public vehicles;

(1) regulate such matters as may be necessary for the general
protection of standing crops and trees on common land and the
planting of such trees;

(j) regulate the conditions of sanitation and taking curative and
preventive measures to remove and prevent the spread of
epidemics;

(k) regulate the maintenance of water courses meant for irrigation
purposes;

(1) regulate the killing of stray dogs;

(m)regulate the slaughter of animals;

(n) prohibit beggary;

(o) direct the taking of measures for the prevention of water logging;

(p) regulate the flaying and disposal of dead animals;

(q) prohibit the sale of harmful eatables within the sabha area;

(r) regulate the offensive and dangerous trades or practices;

(s) prohibit the playing obscene gramophone records.

Preparation of 26, (1) The Gram Panchayat shall cause to be prepared in the manner

map of abadi
deh.

hereinafter appearing, a map of abadi deh in the sabha area showing
therein the boundaries of the buildings, public streets and other public
open spaces.
(2) After preparation of the map, the Gram Panchayat shall publish,
in the manner prescribed, a notice stating therein-
(1) that the map of the abadi deh has been prepared;
(i1) the place at which the map may be inspected by the
public; and
(ii1) that the objections may be filed by any person within a
period of thirty days of the date of publication of such notice
in respect of the said map.
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(3) After the expiry of the period specified in sub-section (2) the
Gram Panchayat shall consider the objections or representations, if any,
received by it and after giving a reasonable opportunity to the persons
who have filed any objection or representation, shall finalize the map
after making such modifications therein as it may consider necessary.

(4) The final map so prepared under sub-section (3), shall then be
authenticated by the Gram Panchayat and the copies of this map shall
be kept in the offices of Gram Panchayat, Block Development and
Panchayat Officer, Chief Executive Officer for inspection by the
public. A notice to the effect that the map has been finalized shall be
published in the manner prescribed.

(5) Any person desiring to inspect the map may do so on payment of
a fee of five rupees. A copy of final map may also be obtained by
making a separate application and on payment of such fee, as may be
prescribed.

27. Any person who disobeys an orde4r passed under sections 24 and
25 by the Gram Panchayat, shall be liable to a penalty which may
extend to one hundred rupees and if the breach is continuous with a
further penalty which may extend to ten rupees for everyday after the
first during which the breach continues:

Provided that the penalty for recurring breach shall not exceed the
sum of one thousand rupees.
28. Any person aggrieved by an order of the Gram Panchayat made
under sections 24, and 27m may within a period of thirty days of such
order, prefer an appeal to the Director whose decision shall be final and
shall not be liable to be questioned in any court of law.
29. (1) On a complaint being made to the Gram Panchayat by any
person that a peon, bailiff, constable, chowkidar, patrol of the Irrigation
Department, forest guiard, patwari, vaccinator, canal overseer, head
constable, game watcher or any other class of public servants to which
Government may, by notification, extend the provisions of this section
has misconduct himself in his official capacity, the Gram Panchayat
may enquire into the matter and submit a report, along with the prima
facie evidence to the superior officer whom it may concern or to the
Chief Executive Officer, as the case may be. The authority shall after
such further enquiry as may be required, take suitable action and
inform the Gram Panchayat accordingly:

Provided that nothing in this section shall be construed as
empowering the Gram Panchayat to summon any official or to exercise
control or to take disciplinary action against such official or otherwise.

(2) On the report being made by any person that a patwari or
chowkidar has failed to perform any duty imposed upon him by any
law or rules, the Gram Panchayat may, by notice fixing a reasonable
period, require him to perform the said duty and on his failure to do so,
shall report the matter to the superior officer whom it may concern, or
to the Chief Executive Officer, as the case may be. Result of the action
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taken thereon shall be communicated to Gram Panchayat.

30. A Gram Panchayat may, notwithstanding any law to the contrary,
in respect of any area within its jurisdiction, enter into contract with
Government or a Local Authority to collect land revenue or any taxes
or dues payable to Government or a Local Authority on being allowed
such collection charges as may be prescribed.

31. (1) A Gram Panchayat may, at any time, during the period
commencing on the 1% day of April and ending with the 30™ day of
September of any year by resolution passed by majority of Panches
holding office for the time being, direct that intoxicating liquor may not
be sold at any licensed shop within the local area o the Gram
Panchayat.

(2) When a resolution has been passed under sub-section (1) and is
received in the office of the Excise and Taxation Commissioner,
Haryana, on or before the 31* day of October, it shall take effect from
the 1% day of April of the year next after such resolution.

(3) Notwithstanding anything contained in the Punjab Excise Act,
1914 (Punjab Act 1 of 114) or any other Act for the time being in force
and the rules made there under with regard to the powers and functions
of the Collector under the said Act, such a resolution will be binding
upon the Excise and Taxation Commissioner:

Provided that if the Excise and Taxation Commissioner is of the

opinion for reasons to be recorded in writing that within such local area
illicit distillation or smuggling of alcohal has been carried on or
connived at, within two years preceding the date of the passing of such
resolution in such local area, such resolution shall not be binding upon
him, unless the Government orders that it shall be so binding.
32. The Sarpanch, if authorised in writing in this behalf by the Gram
Panchayat or any Panch, may enter into or upon any building or land,
with or without assistants or workmen, in order to make an inspection
or survey or to execute a work which a Gram Panchayat is authorised
by this Act or by rules or by-laws made there under to make or execute,
or which it is necessary for a Gram Panchayat for any of the purposes
or in pursuance of any of the provisions of this act or of rules or bye-
laws to make or execute:

Provided that:-

(a) except when it is otherwise expressly provided for
under this Act, no such entry shall be made between
sunset and sunrise;

(b) sufficient notice, shall in every instance be given even
when any premises can otherwise be entered without
notice to enable the inmates of an apartment occupied
by women to remove themselves to some part of the
premises where privacy shall not be disturbed; and

(c) due regard shall always be had to the social and
religious usages of the occupants of the premises
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entered.
33. The Gram Panchayat may, with the consent of Panchayat Samiti
manage, start and regulate new fairs and markets with such conditions
as to the share of income occurring there form as may be mutually
agreed upon.
34. A Gram Panchayat shall have control of all public streets,
waterways other than canals as defined in clause (i) of section 2 of the
Haryana Canal and Drainage Act, 1974 (Haryana Act 29 of 1974), or
any other Act for the time being in force, situated within its jurisdiction
not being a private street or waterways and not being under the control
of Government or Panchayat Samiti or any other authority specified by
Government and may do all things necessary for the maintenance and
repair thereof, any may-

(a) construct new bridge or culverts;

(b) divert, discontinue or close any public street, culvert or
bridge;

(c) Widen, open, enlarge or otherwise improve any public street,
culvert or bridge with minimum damage to the neighboring
fields;

(d) deepen or otherwise improve waterways;

(e) With the sanction of the prescribed authority and where a
canal exists under the Haryana Canal and Drainage Act,
1974, or any other Act for the time being in force with the
sanction also of such officer of the IRRIGATION department
as the Government may appoint to undertake small irrigation
projects.

(f) Cut any hedge or branch of any tree projecting on a public

street; and

Notify the setting apart of any public watercourse for
drinking or culinary purposes, and prohibit bathing, washing
of clothes and animals or doing of other acts likely to pollute
the course so set apart:

Provided that nothing shall be done under clause (g) which may
affect a canal covered by the Haryana Canal and Drainage Act, 1974,
or any other Act for the time being in force, without the prior
permission of the authority prescribed by Government in this behalf.

(2

35. (1) A Gram Panchayat may-
(a) cause a name to be given to a street by fixing it to or
painting it on any building or otherwise in such a
position or manner as it may think fit; and
(b) cause a number to be fixed to or painted on any
building in such a position or manner as it may think
fit.
(2) The Gram Panchayat may require the owner or occupier of any
building to paint thereon a number or itself cause such a number to be
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painted on any building.

(3) Any person destroying, pulling down, defacing or altering any

name plate of street or number affixed to or painted on a building under
sub-sections (1) and (2) or affixing to or painting on a building a
different name or number other than that affixed or painted by or under
the order of the Gram Panchayat shall, on conviction by the Gram
Panchayat, be liable to a fine which may extend to fifty rupees.
36. Subject to rules made under this Act and the conditions agreed
upon in writing, a Gram Panchayat may receive from any person any
property vested in him, or the management of any institution, or the
execution or maintenance of any work, or the performance of any duty,
within its area:

Provided that no work costing more than five thousand rupees shall
be entrusted to, or undertaken by a Gram Panchayat except with the
previous approval of the Director.

37. (1) The Gram Panchayat shall, subject to such terms and
conditions as may be prescribed, give help to the educational
institutions, hospitals and dispensaries in or near its jurisdiction for
their maintenance, improvement or efficient running.

(2) Notwithstanding anything contained in this Act, a Gram
Panchayat may contribute funds to-

(a) any charitable or national cause or any work or scheme
for removing distress and ameliorating the conditions of
the people in the rural area in the State sponsored or
approved by Government; or
the execution of any other scheme which, in the opinion
of Gram Panchayat is likely to be beneficial to the
inhabitants of the sabha area:

Provided that no contribution shall be made under clause (b)
without the previous approval of the Government.
38. Where a group of neighboring Gram Panchayats areas have no
primary school, hospital or Ayurvedic or Unani dispensary, the Gram
Panchayats thereof shall, if so directed by the prescribed authority,
combine to help in establishing such a school, hospital or Ayurvedic or
Unani dispensary and it shall be managed in the manner prescribed:

(b)

CHAPTER V
FINANCE AND TAXATION

39. There shall be a Gram Fund for each Gram Panchayat and the same
shall be utilized for carrying out the duties and obligations imposed on
the Gram Panchayat or any Committee thereof by this or any other Act
and for such other purposes of the Gram Panchayat as the Government
may prescribe.
40. The following moneys shall be credited to the Gram Fund-

(a) all grants from the Government or other Local

Authorities as may be specified;



(b) the balances, if any, standing at the credit of the Gram
Panchayat at the commencement of this Act;

(c) the balances and proceeds of all funds which, in the
opinion of the Block Development and Panchayat
Officer, were or are being collected for common, secular
purposes of the village or the villages comprised in the
sabha area;

(d) all donations;

(e) all taxes, duties, cesses, fines and fees imposed and
realized under this Act;

(f) the sale proceeds of all dust, dirt, dung or refuge
collected by the servants of the Gram Panchayats and
dead bodies of animals not claimed by any person in
accordance with any custom or usage and the trees and
other produce of the land vested in the Gram Panchayat;

(g) income derived from the fisheries which are under the
management of Gram Panchayats; and

(h) income derived from common lands vested in the Gram
Panchayat under any law for the time being in force.

Power of 41. (1) Subject to rules made under this Act or any order made by
taxationand  Goyernment in this behalf, a Gram Panchayat shall impose-
fecs. (a) a house tax payable by the occupier or, where a house is
vacant by the owner;
Provided that if any house-
1)  remains vacant for a period of one year or more; or
i1)  is owned or occupied by a person who was dependent of
the member of the Armed Forces of the Union of India killed
in action during the 1962, 1965 or 1971 was '[or who is /are
freedom fighter/children of freedom fighter] it shall be
exempted from payment of the house tax;

(b) if so authorised by the Government, a duty on transfer of
property in the form of a surcharge on the duty imposed
by the Indian Stamp Act, 1899, on instruments of sale,
gift and mortgage with possession of immovable property
situated in the sabha area at such rate as may be fixed by
the Government not exceeding to per centum, as the case
may be, the amount of the consideration, the value of the
property or the amount secured by the mortgage, as set
fourth in the instrument;

(c) if so authorised by the Government, any other tax, duty or
cases which the Legislature of the State has power to
impose:

Provided that if the Gram Panchayat fails to impose the tax, duty or
cases the Government may take necessary steps to impose it and the
tax, duty or cases so imposed shall be deemed to have been imposed by

" Inserted by Haryana Act 11 of 2007.
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the Gram Panchayat;

Provided further that the Government may at any time withdraw the
authorization under clause (b) or clause (¢) where upon the tax, duty or
cease shall cease to be levied.

(2) The following fees may be levied by a Gram Panchayat-
1) the-bazaar from the shopkeepers in fairs other than cattle
fairs;
i1) service fee including fee on cleaning of streets and lighting
of streets and sanitation;
1i1) fees for registration of animals sold in the sabha area; and
iv) water rates where water is supplied by the Gram Panchayat.

42. Subject to such restrictions and control as may be prescribed a
Gram Panchayat may write off any tax, fee or other amount
whatsoever, due to it, whether under a contract or otherwise or any sum
payable in connection therewith, if in its opinion such tax, fee, amount
or sum is irrecoverable.

43. (1) Accounts of the receipts and expenditure of every Gram
Panchayat shall be made up in such form as may be prescribed and the
Gram Panchayat shall make arrangements for the examination and
audit of the accounts by such persons as the Government may appoint
in this behalf.

(2) Every Gram Panchayat shall cause a copy of its budget
considered under section 12 and of account made up under sub-section
(1), to be kept at its office; and any member of sabha area may, at all
reasonable times, inspect any such budget or account on payment of fee
as may be prescribed.

(3) A statement of the accounts of the Gram Panchayat for each
financial year, showing the income of the Gram Panchayat under each
head of receipt, the charges for establishment, the works undertaken,
the sums expended on each work and the balance, if any, of the Fund
remaining unspent at the end of the year, shall be prepared by the Gram
Sachiv in such form as may be prescribed and in such manner as the
Gram Panchayat may direct.

44. The expenses of the Gram Panchayat shall be charged to the Gram
Fund in such proportion as may be determined by the prescribed
authority.

45. A Gram Panchayat may, with the previous permission of the
Director, impose a special tax on the adult male members of the Sabha
area for construction of any public work of general utility for
inhabitants of the said area provided that it may exempt any member
from payment of this tax in lieu of doing voluntary labor or having it
done by another person on his behalf:

Provided that in the case of an emergency manual labor may be
compulsorily imposed without payment and if any person does not
perform such labor without sufficient cause, he shall be liable to be
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punished by the Gram Panchayat with a fine which may extend to fifty
rupees.

CHAPTER VI

CONTROL

46. (1) A Gram Panchayat shall at all reasonable times permit any
office or other person whom the Director of Chief Executive Officer, as
the case may be, may authorise in this behalf to have access to all its
books, proceedings and records and to enter on and inspect any
immovable property occupied by, or any work in progress under the
orders of or any institution controlled by it.

(2) Notwithstanding anything contained in sub-section (1), the
Block Development and Panchayat Officer or the Social Education and
Panchayat Officer may for the purpose of this Act, require in writing, a
Gram Panchayat to produce before him any book, proceedings or
record and may inspect and examine the same and if he has reasonable
grounds that anything necessary for the purpose of an investigation
may be found in any book, proceedings or record, he may seize such
book, proceedings or record. The officer seizing the book, proceedings
or record shall forthwith issue a receipt for the same.

(3) Nothing contained in sub-section (1) or sub-section (2) shall

affect the right of parties to any proceedings pending before a Gram
Panchayat to inspect the records of those proceedings, in the manner
prescribed.
47. (1) The District Development and Panchayat Officer or Sub-
Divisional Officer (Civil), as the case may be, by written order,
suspend the execution of any resolution or order of the Gram Panchayat
or prohibit the doing of any act which is about to be done or is being
done under the provisions of this Act. However, in special
circumstances if in the opinion of the Director, the Gram Panchayat has
committed gross negligence to perform its duties and functions, the
Director may suo motu or on a complaint or report of the District
Development and Panchayat Officer or Sub-Divisional Officer (Civil),
as the case may be, received in this behalf, and after giving a
reasonable opportunity to explain to the Gram Panchayat concerned,
may take necessary action and pass such orders as he may deem fit.

(2) In case the resolution or order is suspended by the District
Development and Panchayat Officer or Sub-Divisional Officer (Civil),
as the case may be, he shall forthwith send a copy of the order passed
by him in this behalf with a statement of reasons and with such
explanation as the Gram Panchayat may offer, to the Director and the
Director may thereupon confirm, modify or rescind the order.

(3) Any Gram Panchayat aggrieved by an order passed under this
section, may within a period of thirty days from the date of
communication of the order, prefer an appeals to the Government.

48. In all matters arising under this Act, and unless otherwise provided,
the Gram Panchayat, Panchayat Samiti, Zila Parishad and the Director
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shall be subject to such authority and control as the Government may
direct.

49. (1) If a Gram Panchayat makes default in the performance of any
duty imposed upon it by or under this Act, or under any other law for
the time being in force, the Director after such enquiry as it may deem
fit, fix a period for the performance thereof, and in case of default may
appoint any person to perform it and may direct that the expenses
arising from, and incidental to, its performance, shall be paid by the
Gram Panchayat within the time fixed.

(2) If, in the opinion of the Government a Gram Panchayat has
failed or is otherwise, incompetent to administer its property, movable
or immovable, in the best interest of the inhabitants of the Sabha area,
the Government shall appoint a person to administer such property for
and on behalf of Gram Panchayat:

Provided that the Government may at any time terminate such
arrangement and thereon the administration of such property shall be
resumed by the Gram Panchayat.

(3) The person appointed under sub-section (2) shall exercise all
such powers of a Gram Panchayat under this Act, or under any law for
the time being in force, as may be necessary for the management of the
property and shall be entitled to receive such remuneration as may be
fixed by the Government.

(4) The income from the management of the property shall be
credited to the Gram Fund and all expenses arising from and incidental
to the administration of such property, including the remuneration
payable to the person appointed under sub-section (2), shall be met out
of the Gram Fund.

(5) If the expenses referred to the sub-section (1) or sub-section (4)

are not paid, the Government may make an order directing the person
having custody of the Gram Fund to make the payment in whole or in
part as may be possible from such balance and if such person does not
comply with the order, recover the amount from him, in the manner
prescribed.
50. (1) Notwithstanding anything contained in section 49, if in the
opinion of Government, it is necessary to take over, in public interest or
to secure proper management of any land held or managed by the Gram
Panchayat, the Government may, by notification in the Official
Gazette, take over the management of such land for a period not
exceeding the duration of the Gram Panchayat:

Provided that the land which has already been leased out shall not be
taken over before the expiry of the lease.

(2) The land taken over under sub-section (1) shall be managed in the
manner prescribed and the income derived there from, after meeting all
expenses on its management, shall be credited to the Gram Fund.

51. (1) The Director or the Deputy Commissioner concerned may,
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of a Sarpanch  suspend any Sarpanch T ] or Panch, as the case may be,-

[ Jor (a) where a case against him in respect of any criminal offence

Panch. . . T . . C A ..
is under investigation, enquiry or trial, if in the opinion of
the Director, or Deputy Commissioner concerned the
charge made or proceeding taken against him, is likely to
embarrass him in the discharge of his duties or involves
moral-turpitude or defect of character;

(b) during the course of an enquiry for any of the reasons for
which he can be removed, after giving him adequate
opportunity to explain.

2[(2) Any Sarpanch or Panch, as the case may be, suspended under
sub-section (1), shall not take part in any act or proceeding of the Gram
Panchayat during the period of his suspension and shall hand over the
records, money or any other property of the Gram Panchayat in his
possession or under his control-

1) if he is a Sarpanch to a Panch commanding majority in the
Gram Panchayat;

i1) if he is a Panch to Sarpanch;

Provided that the suspension period of a Panch or a Sarpanch, as the
case may be, shall not exceed one year from the date of handing over
the charge in pursuance of the suspension order except in criminal
cases involving moral turpitude.]

(3) The Director or the Deputy Commissioner concerned may, after
such, enquiry as he may deem fit and after giving an opportunity of
being heard to a Sarpanch or a Panch, as the case may be, ask him to
show cause against the action.

Proposed to be taken against him and by order remove him from his
office-

(a) if after his election he is convicted by a criminal court for an
offence involving moral turpitude and punishable with
imprisonment for a period exceeding six months;

(b) If he was disqualified to be a member of the Gram Panchayat at
the time of his election;

(¢) If he incurs any of the disqualifications mentioned in section 175
after his election as member of the Gram Panchayat;

(d) If he is absent from five consecutive meetings of the Gram
Panchayat without prior permission or leave of Gram Panchayat;
and

(e) If he has guilty of misconduct in the discharge of his duties and
his continuance in the office is undesirable in the public interest.

(4) A person who has been removed under sub-section (3) may be
disqualified for re-election for such period as may be mentioned in the
order but not exceeding the period of six years.

(5) Any person aggrieved by an order passed under sub-sections (1),

! Omitted by Haryana Act 10 of 1999.
? Substituted by Haryana Act 10 of 1999.



(3) and (4), may within a period of thirty days from the communication
of the order, prefer an appeal to the Government.

'[(6) Any Sarpanch or Panch, as the case may be, removed under
sub-section (3), shall hand over the records, money or any other
property of the Gram Panchayat in his possession or under his control-

(1) if he is Sarpanch to a Panch commanding majority in the Gram
Panchayat;

2[“(i-a) if he is Sarpanch belonging to reserve category, to a Panch of
that reserve category commanding majority, and if no Panch in that
category is available, to a Panch of general category commanding
majority in the Gram Panchayat; and”.]

(1) if he is a Panch to Sarpanch.]

Dissolution of 52, (1) If, in the opinion of the Government, a Gram Panchayat abuses
Gram its powers or is not competent to perform or makes persistent defaults
Panchayat. in the performance of its duties under this Act or willfully disregards
any instructions given or directions issued by the Panchayat Samiti of
Zila Parishad or any instructions issued by competent authority arising
out of the audit of accounts of the Gram Panchayat an opportunity to
render explanation, by an order published, with the reasons thereof, in
the Official Gazette, dissolve such Gram Panchayat.
(2) When a Gram Panchayat is dissolved under sub-section (1)-

1)  Sarpanch i ] and all Panches shall vacate their office
forthwith;
i1) all powers and duties of the Gram Panchayat during its

dissolution, shall be exercised and performed by such
person or persons as the Government may appoint in this
behalf; and

1i1) all property in this possession of the Gram Panchayat shall
be held by the Government.

(3) Upon dissolution of Gram Panchayat under sub-section (1), the
Government shall reconstitute a Gram Panchayat as specified under
section 8 and election to reconstitute such Gram Panchayat shall be
completed before the expiration of a period of six months from the date
of dissolution:

Provided that where the remainder of the period for which the
dissolved Gram Panchayat would have continued is less than six
months, it shall not be necessary to hold any election under this sub-
section for reconstituting the Gram Panchayat for such period.

(4) A Gram Panchayat reconstituted upon the dissolution of the existing
Gram Panchayat before the expiration of its duration, shall continue
only for the remainder of the period for which the dissolved Gram
Panchayat would have continued under section 3 had it not been so

! Substituted by Haryana Act 10 of 1999.
? Inserted by Haryana Act 11 of 2007.
? Omitted by Haryana Act 10 of 1999.



dissolved.

Liability of 53, (1) Every Sarpanch '[ ] oraPanch of a Gram Panchayat shall be

Sarpanch ] [japle for the loss, waste or mis-application of Gram Fund or property

or a Panch. . . . ..
belonging to that Gram Panchayat if such loss, waste or mis-application
is a consequence of his neglect or misconduct while working as
Sarpanch '[ ] or a Panch as the case may be.

(2) The Block Development and Panchayat Officer concerned may,
on the application of a Gram Panchayat or otherwise, for loss, waste or
mis-application of Gram fund or property belonging to that Gram
Panchayat and after giving adequate opportunity to Sarpanch '[ ] or a
Panch as the case may be, to explain, assess by order in writing the
amount due from him on account of such loss, waste or mis-application
of such Gram Fund or property and take necessary steps for its
recovery.

(3) Any person aggrieved by an order under sub-section (2) may,
within one month of the date of such order apply to the Director to have
it set aside and the Director may suspend, vary or rescind such order
upon terms as to costs, payment into court or otherwise, as he thinks fit,
but subject to the result of such application, if any, the order shall be
conclusive proof of the amount due.

(4) Notwithstanding anything contained in sub-section (3) the
Government may, either on its own motion at any time or an
application received in this behalf within a period of sixty days from
the date of the order, call for the records of any proceedings in which
the Director has passed an order under sub-section (3) for the purpose
of satisfying itself as to the legality or propriety of such order and may
pass such order in relation thereto as it think fit:

Provided that the Government shall not pass an order under this
subsection prejudicial to any person without giving him a reasonable
opportunity of being heard.

(5) Notwithstanding anything contained in this section no person
shall be called upon to explain why he should not be required to make
good any loss, after the expiry of six years from the occurrence of the
loss, waste or mis-application or after the expiry of two years from his
ceasing to be a Sarpanch ’[ ] or Panch as the case may be, whichever
by them.

Penalty for 54. (1)’ [Whoever, save as otherwise provided in section 24]-
tempering 1) removes, displaces or makes any alteration in or interferes

;ﬁg;ﬁ; with any pavement, gutter, public street, fence, wall or post

! Omitted by Haryana Act 10 of 1999.
? Omitted by Haryana Act 10 of 1999.
3 Substituted by Haryana Act 10 of 1999.
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thereof, lamp post or bracket thereof, direction-post, stand-
post, hydrant or other property of Gram Panchayat;

i1) causes any damage to the property of a Gram Panchayat;

1i1) interferes with any right, title or interest in the land vesting
in the Gram Panchayat without written sanction of the Gram
Panchayat or other lawful authority shall be punishable with
fine which may extend to five hundred rupees and shall also
be liable to pay damages equivalent to the loss caused to the
Gram Panchayat.

(2) The Block Development and Panchayat Officer may suo motu, or
on the application of the Gram Panchayat, and after giving the person
concerned an opportunity to explain, assess by order in writing, the
amount of loss caused to the Gram Panchayat.

(3) Any person aggrieved by an order made under sub-sections (1)
and (2) may within thirty days of the date of such order file an appeal to
the Director whose orders shall be final.

PART III

CHAPTERVII

PANCHAVAT SAMITI
55. (1) The Government may, by notification divide a district into
blocks each of which shall comprise such areas as my be specified in
the notification.

(2) The notification under sub-section (1) shall specify the name of
the block by which it shall be known and shall specify the local limits
of such block.

(3) The Government may, by notification-

(a) exclude from any block or include in any block any village or
Gram Panchayat;
(b) divide the area of a block so as to constitute two or more
blocks; or
(c) unite the areas of two or more blocks so as to constitute a
single block.
56. The Government shall, by notification, constitute a Panchayat
Samiti having jurisdiction, save and except as otherwise provided for in
this Act, in a block excluding such portion of the block as or included
in a municipality or in a cantonment or under the authority or a
Municipal Corporation constituted under any law for the time being in
force:
Provided that a Panchayat Samiti may have its office in any area
comprised with in the excluded portion of the block.
57. (1) Every Panchayat Samiti shall consist of-
(a) directly elected members from territorial constituencies as
determined under section 58 of this Act in the manner as may
be prescribed;
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(b) the members of Haryana Legislative Assembly representing
constituencies which comprise wholly or partly in the
Panchayat Samiti, who shall have right to vote in the meeting of
the Panchayat Samiti except for election and removal of
Chairman and Vice-Chairman and shall be '[ex-officio
members,].

(2) There shall be a Chairman and a Vice-Chairman in every
Panchayat Samiti, who shall be elected by and from amount the elected
members, in the manner as may be prescribed.

(3) Notwithstanding anything contained in this section but subject to

any general or specified order of the Government, where two-third of
the total number of members of any Panchayat Samiti required to be
elected, have been elected, the Panchayat Samiti shall be deemed to
have been duly constituted under this Act.
58. (1) The number of elected members of a Panchayat Samiti shall
consist of persons elected from the territorial constituencies in the
Panchayat Samiti area which shall not be less than ten and not more
than thirty as may be notified from time to time by the Government at
the scale of-

(a) one member for every four thousand population or part thereof,
of the Panchayat Samiti area having population up to forty
thousand:

Provided that the total number of members in such Panchayat Samit
shall not be less than ten; and

(b) one member for every five thousand population or part thereof,
of the Panchayat Samiti area, having population of more than
forty thousand:

Provided that the total number of members in such Panchayat Samiti
shall not be less than ten and more than thirty.

(2) For the purpose of election of the Panchayat Samiti, the
Government may, in accordance with such rules as may be prescribed
in this behalf, divide the block area into territorial constituencies in
such manner, that the population of each ward shall, as far as may be
practicable be the same throughout the block area.

(3) Each ward shall elect one member through direct election in the
manner as may be prescribed.

59. (1) Seats shall be reserved for Scheduled Castes in every Panchayat
Samiti and the number of seats so reserved shall bear, as nearly as may
be, the same proportion to the total number of seats to be filled by
direct election in that Panchayat Samiti as population of the Scheduled
Castes in that Panchayat Samiti area bears to the total population of that
area and such seats may be allotted to such wards having maximum

! Substituted by Haryana Act 19 of 1995.
? Omitted by Haryana Act 19 of 1995.
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population of persons belonging to Scheduled Casers.

(2) Not less than one-third of the total number of seats reserved
under subsection (1) shall be reserved for women belonging to
Scheduled Castes and such seats may be allotted by rotation and by lots
amongst the wards reserved under sub-section (1).

(3) Not less than one-third (including the number of seats reserved
for women belonging to the Scheduled Castes) of the total number of
seats to be filled by direct election in every Panchayat Samiti, shall be
reserved for women and such seats may be allotted by rotation and by
lots to different territorial constituencies in a Panchayat Samiti except
those falling under sub-sections (1) and (2).

(4) The offices of Chairman in the Panchayat Samitis in a district
shall be reserved for the Scheduled Castes and women by rotation by
lots:

Provided that the number of offices of Chairmen reserved for
Scheduled Castes in the District shall bear as nearly as may be, the
same proportion to the total number of such offices in the Panchayat
Samiti as the population of the Scheduled Castes in the State bears to
the total population of the State:

Provided further that not less than one-third of the total number of
offices of Chairpersons of Panchayat Samitis in a district shall be
reserved for women including the offices of Scheduled Caste women:

Provided further that the number of offices of Chairman under this
sub-section shall be rotated to different Panchayat Samitis firstly
having the largest maximum Population of Scheduled Castes and
secondly having the next largest maximum population of such Classes
and so on.

(5) One seat shall be reserved for the persons belonging to
Backward Classes in every Panchayat Samiti which shall be allotted in
such territorial constituencies as having maximum population of
persons belonging to Backward Classes.

(6) The reservation of seats under sub-sections (1) and (2) and the
reservation of offices of Chairman (other than the reservation for
women) under sub-section (4) shall cease to have effect on the
expiration of the period specified in article 334 of the Constitution of
India:

Provided that reservation of seats under sub-sections (1), (2), (3), (4)

and (5) shall be reviewed after every decennial census.
60. (1) On the constitution of Panchayat Samiti under section 56 or
under any other provisions of this Act, there shall be called the first
meeting thereof for the election of Chairman and Vice-Chairman by
and from amongst its elected members, in the manner prescribed by the
prescribed authority.

(2) the meeting shall be held on such day within four weeks from
the from the date on which the names of members elected at the
election are notified in the Official Gazette by the State Election
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Commissioner or any other officer authorised by him in this behalf.
61. (1) (a) The Chairman shall-

1) convene, preside over and conduct meetings of the Panchayat
Samiti;
i) have access to the records of the Panchayat Samiti;

1i1) discharge all duties imposed, and exercise all the powers

conferred on him by or under this Act;

1v) watch over the financial and executive administration of the

Panchayat Samiti and submit to the Panchayat Samiti all
information connected therewith which shall appear to him to
require its orders; and

V) exercise administrative supervision of the Block Development

and Panchayat Officer for securing implementation of
resolutions or decisions of the Panchayat Samiti or of any
Committee thereof.

(b) The Chairman may in cases of emergency direct the execution or
suspension or stoppage of any work or doing any act which requires the
sanction of the Panchayat Samiti or any authority thereof and
immediate execution or doing of which is, in his opinion, necessary for
the service or safety of the public, and may direct that the expenses of
executing such work or doing such act shall be paid from the Panchayat
Samiti fund:

Provided that the Chairman shall report forthwith the action taken
under this sub-section, and the reasons therefore, to any appropriate
standing committee at its next meeting.

(2) The Vice-Chairman shall-

(a) in the absence of the Chairman preside over meetings of the
Panchayat Samiti;

(b) exercise such of the powers and perform such of the duties of the
Chairman as the Chairman from time to time may subject to the
rules made by the Government in this behalf, delegate to him by
an order in writing; and

(c) pending the election of Chairman or during the absence of the
Chairman, exercise the powers and perform duties of the
Chairman.

62. (1) The term of office of the Chairman and Vice-Chairman of a
Panchayat Samiti shall be five years:

Provided that the Chairman or Vice-Chairman shall cease to be the
Chairman or Vice-Chairman if by a resolution passed by not less than
two-thirds of the total number of its elected members, the Panchayat
Samiti decides at a meeting convened in the manner prescribed that he
shall vacate his office:

Provided further that no such meeting shall be convened before the
expiry of one year from the date on which the election of the Chairman
or Vice-Chairman, as the case may be, was notified and after the expiry
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of such period, whenever such a meeting is convened during his term of
office and the proposal for vacating the office fails, no further meeting
shall at any time thereafter be convened for considering a similar
proposal against the Chairman or Vice-Chairman unless a period of at
least one year intervenes between the last failure and the date on which
such further meeting is convened.

(2) An outgoing Chairman or Vice-Chairman shall be eligible for

fresh election if otherwise qualified.
63. (1) Any member of a Panchayat Samiti who during his term of
office absents himself from four consecutive meetings of the Panchayat
Samiti without the leave of the said Panchayat Samiti, shall cease to be
a member and his office shall be deemed to have become vacant and
thereupon the Panchayat Samiti shall, as soon as may be, inform him,
Zila Parishad, State Election Commission and Government
accordingly.

(2) Any dispute as to whether a vacancy has or has not occurred
under this section shall be referred to for decision to the competent
authority, whose decision shall be final:

Provided that such reference shall not be entertained if it is made
after the expiry of fifteen days from the date on which the Panchayat
Samiti informs under sub-section (1).

(3) Whenever leave is granted under sub-section (1) to a member

who is Vice-Chairman, another member shall be elected to perform all
the duties and exercise all the powers of a Vice-Chairman during the
period for which such leave is granted on the same terms and
conditions.
64. (1) The Government may suspend from office any Chairman or
Vice-Chairman or member against whom any criminal proceeding in
respect of an offence involving moral turpitude have been instituted in
any court, or who has been detained in a prison during trail for any
offence or who is undergoing such sentence of imprisonment as would
disqualify him for continuing as a member of the Panchayat Samiti
under section 175 or who has been detained under any law relating to
preventive detention for the time being in force.

(2) Where any Chairman or Vice-Chairman, as the case may be, has
been suspended under sub-section (1) another member shall be elected
by and from amongst the elected members to perform all the duties and
exercise all the powers of a Chairman or a Vice-Chairman during the
period for which such suspension continues.

65. (1) The Block Development and Panchayat Officer shall be the ex-
officio Executive Officer of the Panchayat Samiti.

(2) The Executive Officer shall be under the administrative control of
the Chairman and his condition of service shall be such as are
applicable to the class of Government servants to which he belongs.

(3) The Executive Officer shall not acquire, directly or indirectly, by
himself or through any person any share or interest in any contract or
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employment with, by or on behalf of, the Panchayat Samiti other than a
share or interest as Executive Officer.

(4) The Executive Officer shall have the right to speak or otherwise
take part in the proceedings of any meeting of the Panchayat Samiti but
shall not be entitled to vote at any such meeting.

CHAPTER VIII

CONDUCT OF BUSINESS OF PANCHAYAT SAMITS
66. A Panchayat Samiti shall ordinarily meet at least six times in each
year for the transaction of its business and not more than two months
shall be allowed to elapse between any two successive meetings.
67. (1) A meeting of a Panchayat Samiti shall be either ordinary or
special.

(2) Any business may be transacted at any ordinary meeting unless
required by this Act or the rules made there under to be transacted at a
special meeting. The date of every meeting except the meeting referred
to in sections 60 and 62 shall be fixed by the Chairman, or, in his
absence by the Vice-Chairman Notice of every meeting specifying the
time and place thereof and the business to be transacted thereat shall be
dispatched to every member of the Panchayat Samiti and exhibited at
the office of the Panchayat Samiti not less than ten days before an
ordinary meeting and four days before a special meeting.

68. For the transaction of business at a meeting of a Panchayat Samiti,
the quorum shall be-

(a) ifiit is an ordinary meeting, one-third; and

(b) if it is special meeting, one-half of the number of members

actually serving for the time being.
69. The Chairman, or in his absence the Executive Officer may
whenever he thinks fit and shall on requisition made in writing by not
less then one-third of the total members of the Panchayat Samiti,
convene a special meeting within two weeks of the receipt of the
written requisition.
70. Any meeting of Panchayat Samiti may, with the consent of the
majority of the members present, be adjourned to any other date, but no
business other than that left over at the adjourned meeting shall be
transacted at the next following meeting.
71. (1) At every meeting except first meeting for the election of
Chairman or Vice-Chairman of a Panchayat Samiti, the Chairman if
present, or in his absence, the Vice-Chairman, and if there be no
Chairman or Vice-Chairman present, then such one of its members as
the member present may elect, shall preside.

(2) Except as otherwise provided by this Act or the rules made there
under, all question coming up before any meeting of a Panchayat
Samiti shall be decided by a majority of the members present and
voting and, in case of an equality of votes, the authority presiding at the
meeting shall have a second or casting vote.
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(3) Any matter finally disposed of by a Panchayat Samiti shall not

be reconsidered unless the written consent of not less than three-fourth
of its total members has been obtained thereto or unless the Zila
Parishad or the Government, as the case may be, has directed its
reconsideration.
72. (1) Minutes of the proceedings at each meeting of a Panchayat
Samiti, shall be drawn up and recorded in a book to be kept for the
purpose and shall be signed by the authority presiding at the meeting or
of the next ensuing meeting and shall at all reasonable time, be open for
inspection by any member of the concerned Panchayat Samiti.

(2) A copy of every resolution passed at any meeting of a Panchayat
Samiti shall, within three days from the date of meeting, be forwarded
to the Chief Executive Officer concerned.

(3) Any person may obtain a copy of resolution passed by the
Panchayat Samiti on payment of such fees as may be prescribed.

CHAPTER IX

EXECUTIVE AUTHORITY AND SERVANTS OF THE
PANCHAYAT SAMITIS
73. (1) The executive power of a Panchayat Samiti shall vest in the
Chairman of the Panchayat Samiti and the Executive Officer thereof in
the manner as may be prescribed.

(2) The Chairman and the Executive Officer shall perform all the
duties and exercise all the powers specifically imposed or conferred on
them by or under this Act and subject, wherever it is expressly
provided, to the sanction of the Panchayat Samiti and to all other
restrictions, limitations and conditions imposed, exercise the executive
power for the Chairman and Vice-Chairman are absent, may perform
the duties or exercise the powers of the Chairman.

74. (1) Notwithstanding anything contained in section 73, the
Executive Officer of the Panchayat Samiti, Shall-

(a) carry into effect the resolutions of the Panchayat Samiti;

(b) furnish to the Panchayat Samiti such periodical reports regarding
the progress made in carrying out the resolutions of the Panchayat
Samiti as it may direct;

(c) furnish to the Panchayat Samiti such information as it may, by
order in writing from time to time, direct; and

(d) have power in respect of the matters enumerated in Schedule II.

(2) In all matters not falling within the competence of the Executive
Officer under this section or section 73, the executive power of the
Panchayat Samiti shall vest in the Chairman.

CHAPTER X

DUTIES AND POWERS OF PANCHAYAT SAMITI
75. (1) Subject to such exceptions and conditions as the Government
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may, by general or special order, impose, it shall be the duty of a
Panchayat Samiti to provide for and make arrangements for carrying
out the requirements of the area under its jurisdiction in respect of the
following matters, namely:-

1. General Functions-

II.

I11.

(a) Preparation of the annual plans in respect of the schemes
entrusted to it by virtue of this Act and those assigned to it by
the Government or the Zila Parishad and submission thereof
to the Chief Executive Officer within a period of two months
of its receipt for the consideration of the District Planning
Committee constituted under this Act;

(b) Consideration and consolidation of the annual plans of all
Gram Panchayats in the block and submission of the
consolidated plan to the Zila Parishad;

(c) Preparation of annual budget of the block and its submission
within such time, as may be prescribed, to the Zila Parishad;

(d) Performing such functions and executing such works as may
be entrusted to it by the Government or the Zila Parishad;

(e) Providing relief in natural calamities.

Agriculture, including Agriculture Extension-

(a) Promotion and development of agriculture and horticulture;

(b) Maintenance of agriculture seed farms and horticultural
nurseries;

(c) Storing and distribution of fertilizers, insecticides and
pesticides;

(d) Propagation of improved method of cultivation;

(e) Promotion of cultivation and marketing of grains, vegetables,

fruits and flowers.

Land Improvement and Soil Conservation-Assisting the

Government and Zila Parishad in the implementation of land
improvement and soil conservation programmes of the Government.

Iv.

Minor Irrigation, Water Management and Watershed

Development-

V.

(a) Assisting the Government and Zila Parishad in the
construction and maintenance of minor irrigation works;

(b) Implementation of community and individual irrigation

works.

Animal Husbandry, Dairying and Poultry-

(a) Maintenance of veterinary and Animal Husbandry Service;
(b) Improvement of breed of cattle, poultry and other live stock;
(c) Promotion of dairy farming, poultry and jiggery;

(d) Prevention of epidemics and contagious diseases.

VI

Fisheries-

Promotion of fisheries development.

VIIL

Khadi, Village and Cottage Industries-

(a) Promotion of rural and cottage industries;



(b) Organization of conferences, seminars and training
programmes, agricultural and industrial exhibitions.
VIII. Rural Housing-
Implementation of housing schemes and distribution of house
sites in villages.
IX. Drinking water-
(a) Establishment, repairs and maintenance of rural water supply
schemes;
(b) Prevention and control of water pollution;
(c) Implementation of rural sanitation schemes.
X. Social and Farm Forestry, Minor Forest Produce, Fuel and Fodder-
(a) Planting and preservation of trees on the sides of roads and other
public lands under its control;
(b) Fuel plantation and fodder development;
(¢) Promotion of farm forestry.
XI. Maintenance of buildings and property-
Maintenance of any building or other property vested in the
Panchayat Samiti.
XII. Non-conventional Energy Sources-
Promotion and development of non-conventional energy sources.
XIII.  Poverty Alleviation Programme-
Implementation of poverty alleviation programme.
XIV. Education-
(a) Promotion of Primary and Secondary Education;
(b) Construction, repair and maintenance of primary schools
buildings;
(c) Promotion of social education through youth clubs and
Mabhila Mandals.
XV. Technical Training and Vocational Education-
Promotion of rural artisan and vocational training.
XVI.  Adult and non-formal Education-
Implementation of Adult Literacy.
XVII.  Cultural Activities including Social Education-
(a) Establishment of information, community and
recreation centers;
(b) Organization of ward and watch;
(c) Promotion and encouragement of physical, cultural
activities, games and sports;
(d) Training and utilization of the services of Anganwari
Workers and Sanitary Squads.
XVIIIL Markets and Fairs-
Regulation of fairs and festivals.
XIX. Health and Family Welfare and Rural Sanitation-
(a) Promotion of health and family welfare programmes;
(b) Promotion of immunization and vaccination programmes;
(c) Maintenance of health services and control of epidemics;



(d) Establishment and inspection of Oshdyalya, dispensaries,
Unani or Homoeopathic dispensaries, Veterinary Centers
and primary Health Centers;
(e) Carrying out environmental sanitation, health campaigns
and educating the public-
1) Nutrition;
i) Maternity and Child Health;
111) Communicable diseases.
(f) Ant malarial measures and destruction of locusts, rats and
other pests;
(g) Promoting family welfare activities;
(h) Health and Sanitation at fairs and festivals.
XX. Women and Child development-
(a) Promotion of programmes relating to development of
women and children;
(b) Promotion of child health and nutrition programmes;
(c) Promotion of participation of voluntary organizations in
women and child development programmes.
XXI. Social Welfare including welfare of the handicapped and
mentally retarded-
(a) Social Welfare programmes including welfare of
physically handicapped, mentally retarded and destitute;
(b) Monitoring the old age and widow’s pension and pensions
for the handicapped.
XXII. Welfare of the weaker sections and in particular of the
Scheduled Castes-

(a) Promotion of welfare of Scheduled Castes and Weaker
sections;

(b) Protecting such castes and classes from social injustice
and exploitation.

XXIII. Maintenance of Community Assets-

(a) Maintaining all community assets vested in it or
transferred by the Government or any Local Authority or
Organization;

(b) Preservation and maintenance of other community assets.

XXIV. Public distribution system-

Distribution of essential commodities.
XXV. Promotion of Rural Electrification.
XXVI. Co-operation-

(a) Promotion of co-operation by helping in the
establishment and strengthening of service co-operative,
industrial, irrigation, farming and other societies;

(b) Participation in and assistance to service co-operation;

(¢) Providing credit for agriculture purposes.

XXVII. Libraries-
Promotion of libraries and reading rooms.
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XXVIII. Any other functions entrusted to them.
XXIX.  Miscellaneous-

(a) Securing or removing dangerous buildings or places;

(b) Construction, repair and maintenance of relief works,
relief houses and other measures of relief on account of
famines, floods, earthquakes and natural calamities;

(c) Management of such public ferries as may be entrusted
to the charge of Panchayat Samiti under section 7-A of
the Northern India Farris Act, 18/8;

Provided that where performance or additional functions or
specific duties entrusted to a Panchayat Samiti by the Government or
the Zila Parishad, has financial implications, the Government or Zila
Parishad, as the case may be, shall provide for such financial
assistance, if any, as may be considered appropriate. The order of the
Government or the Zila Parishad in this behalf shall be final.

(2) A Panchayat Samiti may, with the approval or at the

suggestion of the Government or the Zila Parishad, provide for and
make arrangements for the carrying out of the requirements of the area
under its jurisdiction in respect of any matter not set out in sub-section
(1).
76. (1) Within the area subject to its authority a Panchayat Samiti shall
be the agent to the Government for formulation and execution of the
Community Development Programme financed out of grants made by
the Government to the Panchayat Samiti in this behalf.

(2) Where the Government decides to advance loans under the

area of a Panchayat Samiti, such loans shall be disbursed by the
Panchayat Samiti to such persons as it thinks fit on the terms and
conditions applicable to such loans.
77. (1) Notwithstanding anything to the contrary constrained in this
Act, a Panchayat Samiti, shall, in the manner prescribed exercise such
supervision and control over the performance of all or any of the
administrative functions of the Gram Panchayats within its area or any
part thereof as may be specified by the Government by an order issued
in this behalf and also render such technical and financial assistance as
may be required by the Gram Panchayat within the area of the
Panchayat Samiti for the implementation of development schemes
which are beyond the powers of such Gram Panchayat to execute.

(2) Subject to such terms as may be agreed upon, a Panchayat
Samiti may delegate any of the following duties to a Gram Panchayat,
namely:-

1) any matter under the direct administrative control of
Panchayat Samiti; and

i1) the construction, maintenance or improvement of any
property under the control or management of the
Panchayat Samiti.
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78. Whoever disobeys any lawful direction or prohibition given by a
Panchayat Samiti by written notice issued by the Executive Officer
under any power conferred by this Act or rules made there under, or
fails to comply with the conditions subject to which any permission
was given by the Panchayat Samiti or the Chairman or the Executive
Officer on its behalf under any power so conferred, shall if the
disobedience or omission is not an offence punishable under any other
provision of this Act, be punishable by the Panchayat Samiti with fine
which may extend to five hundred rupees and in case of a continuing
breach with further fine which may extend to fifty rupees for every day
during which the breach continues after conviction for the first such
breach or so, however, that it does not exceed in the aggregate one
thousand rupees.
79. Every person convicted of an offence under this Act on account of
any act or omission, shall, notwithstanding any punishment to which he
may have been sentenced for such offence under any other law, pay
compensation, the amount of which shall be determined by the
Magistrate before whom he was so convicted, to the Panchayat Samiti
for any damage that may have occurred to any property of the
Panchayat Samiti in consequence of such act or omission.
80. Notwithstanding anything contained in this Act, a Panchayat
Samiti may, resolution, delegate to the Executive Officer or any other
Government servant, all or any of the powers conferred upon it under
this Act except the power to make bye-laws under section 210.
81. (1) In cases of emergency, the Chairman, or in the absence of the
Chairman, or Vice-Chairman, the Executive Officer may with the
previous approval of the Chief Executive Officer direct the execution
of any work or the doing of any act which a Panchayat Samiti is
empowered to execute or do, and the immediate execution or doing of
which is, in his opinion, necessary for the service or safety of the
public, and may with the previous approval of the Chief Executive
Officer direct that the expenses of executing such work or doing such
act shall be paid from the Samiti Fund:

Provided that every such direction shall be reported to the next
following meeting of the Panchayat Samiti for confirmation.

(2) The Chairman or the Executive Officer shall not act under sub-
section (1) in contravention of any order of the Panchayat Samiti.

(3) The Chairman or, in the absence of the Chairman or Vice-
Chairman, the Executive Officer may prohibit, until the matter has been
considered by the Panchayat Samiti, the doing of any act which is, in
his opinion, undesirable in the public interest, provided that the act is
one which the Panchayat Samiti has power to prohibit.

(4) No direction given under this section shall be questioned in
any court of law on the ground that the case was not one of emergency.
82. (1) The Chairman may be an order in writing, delegate any of his

nawere and fiinctinne tn the Vice-(Chairman-
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powers and functions to the Vice-Chairman:

Provided that he shall not delegate any powers or functions which
the Panchayat Samiti expressly forbids him to delegate.

(2) Every order made under this section shall be communicated to
the Panchayat Samiti.

(3) The Chairman shall have power to modify or withdraw any
powers or functions delegated to the Vice-Chairman under sub-section
(1).

83. (1) Every Panchayat Samiti shall appoint the following
Committees, namely:-

(a) General Committee;

(b) Finance, Audit and Planning Committee;

(¢) Social Justice Committee.

(2) Each Committee shall consist of such number of members not
exceeding six including the Chairman as may be specified by the
Panchayat Samiti, elected by the members of the Panchayat Samiti
from amongst the elected members.

(3) The Chairman shall be the ex-officio member and also
Chairman of the General Committee. The Vice-Chairman shall be
eligible to serve on more than one Committee.

(4) No elected member of the Panchayat Samiti Shall be eligible
to serve on more than one Committee.

(5) The Executive Officer shall be the ex-officio Secretary of every

Committee.
84. (1) The General Committee shall perform functions relating to the
establish amen matters, communication, building, rural housing, village
extension, relief against natural calamities, water supply and all
miscellaneous residuary matters.

(2) The Finance, Audit and Planning Committee shall perform the
functions relating to the finance of the Panchayat Samiti, framing of
budgets, scrutinizing proposals for increase of revenue, examinations
of receipts and expenditure statement, consideration of all proposals
affecting the finances of the Panchayat Samiti and general supervision
of the revenue and expenditure of the Panchayat Samiti and co-
operation, small saving scheme and any other function relating to the
development plan of the block.

(3) The Social Justice Committee shall perform functions relating
to-

(a) promotion of education, economic, social, cultural and other

interests of the Scheduled Castes and Backward Classes;

(b) protecting them from social injustice and all other forms of

exploitation;

(c) amelioration of the Scheduled Castes and Backward

Classes;

(d) securing social justice to the Scheduled Castes, women and

weaker sections of the society.
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(4) The Committees shall perform the functions referred to above to
the extent the powers are delegated to them by the Panchayat Samiti.
85. (1) The Panchayat Samiti may frame regulations relating to
election of members of Committees, conduct of business therein and all
other matters relating to them.

(2) The Chairman of every Committee shall in respect of the
work of the Committee be entitled to call for any information, return,
statement, account or report from the office of the Panchayat Samiti
and to enter on and inspect any immovable property of the Panchayat
Samiti or work in progress connected with the work of the Committee.

(3) Each Committee shall be entitled to require attendance at its
meetings of any officer of the Panchayat Samiti who is connected with
the work of Committee. The secretary shall under instructions of the
Committee issue notices of the meetings and to ensure that the notice is
served to the officers concerned.

86. The Panchayat Samiti may, by notification, delegate to the
Executive Officers or other officer any of the powers conferred by or
under this Act on a Panchayat Samiti.

87. (1) A Panchayat Samiti shall exercise general power of
supervision over Gram Panchayats in the block and it shall be the duty
of such Gram Panchayat to give effect to the directions of the
Panchayat Samiti.

(2) A Panchayat Samiti may-

(a) inspect or cause to be inspected, any immovable property
used or occupied by a Gram Panchayat within the block or
any work in progress under the direction of a Gram
Panchayat;

(b) inspect or examine, or depute an officer to inspect or
examine any service, work or thing under the control of the
Gram Panchayat;

(c) inspect or cause to be inspected utilization of funds in
respect of schemes or programmes assigned to the Gram
Panchayats by the Government for execution either directly
or through the Panchayat Samiti or Zila Parishad; and

(d) require a Gram Panchayat, for the purpose of inspection or

examination-
1) to produce any book record, correspondence or
other documents;
i1) to furnish any return, plan, estimate, statement of

accounts or statistics; or
1ii) to furnish or obtain any report or information.
CHAPTER XI
FINANCE AND TAXATION
88. Subject to general direction and control of the Government, a
Panchayat Samiti may with the previous permission of the Chief
Executive Officer concerned. Impose any tax which the Legislature of
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the State has power to impose under the Constitution of India.

89. Notwithstanding anything contained in section 88, the Government
may empower any Panchayat Samiti to impose without permission of
the Chief Executive Officer any tax referred to in the said section
subject to such limitations as it may direct.

90. (1) A Panchayat Samiti may at a special meeting pass a resolution
to propose the imposition of any tax under section 88 of this Act.

(2) When a resolution referred to in sub-section (1) has been
passed, the Panchayat Samiti shall publish a notice defining the class of
persons or description of property proposed to be taxed, the amount or
rate of the tax to be imposed and the manner of assessment to be
adopted.

(3) Any person likely to be affected by the proposed tax and
objecting to the same, may within thirty days from the publication of
the notice, send his objection in writing to the Panchayat Samiti and the
Panchayat Samiti shall at a special meeting take his objection into
consideration.

(4) If no objection is received within the said period of thirty days,
or the objection received is considered to be unacceptable, the
Panchayat Samiti shall-

(a) where the proposed tax is a tax in respect of which the
Government has empowered the Panchayat Samiti, under
section 89 to impose it without the permission of the Chief
Executive Officer, submit its proposal to the Government; and

(b) in any case otherwise, submit its proposal to the Chief
Executive Officer concerned with the objections, if any, which
have been received along with its decision thereon.

(5) Where a proposal for the imposition of a tax has been received
by the Government under clause (a) of sub-section 4), the Government
may notify the imposition of the tax in accordance with the proposal
and shall in the notification specify a date, not less than thirty days
from the date of its publication, on which the tax shall come into force.

(6) On receiving the proposal under clause (b) of sub-section (4), the
Chief Executive Officer may, within a period of thirty days, sanction or
refuse to sanction it or return it to the Panchayat Samiti for further
consideration.

(7) If the Chief Executive Officer permits the imposition of the
proposed tax, it shall forward the proposal to the Government for
taking action in accordance with the provisions of sub-section (5).

(8) If the Chief Executive Officer refuses permission to impose the
proposed tax or returns it to the Panchayat Samiti for further
consideration, the Chief Executive Officer shall forward the proposal of
the Panchayat Samiti in its original form or as further considered by the
Panchayat Samiti, as the case may be, to the Government and the
Government may then decide whether a tax is or is not to be imposed
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or imposed in accordance with the proposals as further considered by
the Panchayat Samiti.

(9) After decision has been taken by the Government under sub-
section (8) that the proposed tax is to be imposed as originally proposed
or as proposed after further consideration, the Government shall taken
action in accordance with the provisions of sub-section (5).

(10) A notification for the imposition of a tax under this Act shall
be a conclusive evidence that tax has been imposed in accordance with
law.

91. With the previous sanction of the Chief Executive Officer and
subject to the general direction and control by the Government a
Panchayat Samiti may-

(1) levy fee for the use of or benefits derived from-

(a) public hospitals, dispensaries, schools, saris, markets, rest

houses and other public institutions;

(b) the supply, storage and preservation of water for drinking,

bathing and agricultural purposes; and

(c) preservation and reclamation of soil and drainage and

reclamation of swamps; and

(2) fix fees at fairs, agricultural shows and industrial exhibitions
held under its authority.

92. The Government may, by notification, determine the persons by
whom the cess or any tax imposed under this Act, shall be assessed and
collected and rules for the assessment and collection of the cess or tax
and direct in what manner persons employed in the assessment or
collection thereof shall be remunerated.

93. The Government may, by notification, direct in how many
installments and at what times any cess or tax livable under this Act
shall be payable.

94. In any local area subject to the authority of a Panchayat Samiti, the
Government may, by notification, also delegate to the Panchayat
Samiti, subject to such conditions as may be specified in the
notification, its powers under section 93.

95. In any matter connected with the assessment and collection of any
cess or tax livable under this Act, n appeal from the order of any person
authorised to make assessment or collection shall, within sixty days
from the date of such order, lie to the Chief Executive Officer or any
such other Gazetted Officer subordinate to him and in respect of such
areas, as the Chief Executive Officer may direct, whose decision on
such appeal shall be final.

96. The Government may, by notification, and a Panchayat Samiti
may, subject to confirmation by the Chief Executive Officer concerned,
abolish, reduce or remit any tax, cess or fee imposed under this Act or
exempt any person or class of persons, or any property or description of
property wholly or in part, from liability to pay any such tax, cess or
fee and cancel any such reduction, remission or exemption.
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97. The collection of fees or tolls, levied at fairs other than cattle fairs,
agricultural shows, industrial exhibitions, markets, tonga stands, ferries
or rest houses or the management of such fairs, shows, exhibitions,
markets, tonga stands, ferries or rest houses may, with the previous
sanction in writing of the Chief Executive Officer concerned be leased
by a Panchayat Samiti for a period not exceeding three years, and the
lessee and all persons employed by him for the collection of such fees
or tolls or for the management of such fairs, shows, exhibitions,
markets, tonga stands, ferries or rest houses shall in respect thereof-

(a) be bound by any order made by the Panchayat Samiti for their
guidance;

(b) have such powers exercisable by officers of a Panchayat Samiti
under this Act as the Panchayat Samiti may, from time to time,
confer upon them; and

(c) be entitled to the same remedies and subject to same
responsibilities as if they were employed by Panchayat Samiti
for the collection of fees or tolls or for the management of such
fairs, shows, exhibitions, markets tonga stands, ferries or rest
houses.

98. There shall be formed for every Panchayat Samiti a fund to be
called the “Samiti Fund’ and there shall be placed to the credit thereof-

(a) proceeds of all taxes, cusses and fees imposed by the Panchayat
Samiti under this Act;

(b) all funds allotted to the Panchayat Samiti and income arising
from all sources of income placed at its disposal under section
190;

(c) all rents and profits accruing from property vested in or
managed by the Panchayat Samiti;

(d) all sums contributed to the fund by the Central Government or
any State Government or by any Local Authority including
Gram Panchayat or any private persons;

(e) all sums received by the Panchayat Samiti in the discharge of
functions exercised by it under this Act;

(f) all sums paid by the Government to the Panchayat Samitis to
meet expenses for the performances of agency functions;

(g) all grants made by the Government for the implementation of
Community Development Programme and Rural Development
Programme;

(h) the proceeds of all sources of income which the Government
may order to be placed at the disposal of Panchayat Samiti:

Provided that the Government may revoke any order made under

clause (h).

99. (1) Samiti Fund shall be vested in the Panchayat Samiti and the
balance standing at the credit of the fund shall be kept in Government
treasury or sub-treasury or in the bank to which the Government
treasury business has been made over unless the Government in any
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case otherwise permits:

Provided that the Government may, by a general or special order,
direct all or any of the Panchayat Samities to keep the balance or a part
thereof at such other place as may be specified in this direction.

(2) Subject to such rules as the Government may make in this

behalf, a Panchayat Samiti may, from time to time with the previous
sanction of the Chief Executive Officer concerned; invest any portion
of the Samiti Fund in securities of the Government or invest it in such
other securities or place it in such other manner as the Government may
approve in this behalf and, with the previous sanction of the Chief
Executive Officer concerned, may vary such investment or placement
for another or others of like nature. The income resulting from such
securities or placements and the proceeds of the sale of the same shall
be credited to the Samiti Fund.
100. The Samiti Fund shall be applicable to the payment, in whole or
in part, of the charges and expenses incidental to the several matters
specified in section 75 and incurred within area subject to the authority
of the Panchayat Samiti and also for the following purposes, namely:-

(a) performance of agency functions entrusted to the Panchayat
Samiti under section 105;

(b) expenses required for the audit of accounts of the Panchayat
Samiti;

(c) cost of the acquisition of land;

(d) expenses in respect of such portion of the cost of departments
for Education, Public Health, Agriculture, Public Works and any
other departments as may be held by the Government to be
equitably debatable to the Panchayat Samiti in return for the
services rendered to the Samiti by those departments;

(e) grants-in-aid to the Gram Panchayats and to educational, public
health or any other public institution within the area subject to
the authority of the Panchayat Samiti;

(f) charges and expenses incurred outside the Panchayat Samiti area
when such application of funds is in the opinion of the
Panchayat Samiti for the benefit of that area;

(g) expenses and charges for the implementation of Community
Development Programme subject to the general control of and
such particular direction as the Government or any other
authority appointed by the Government in this behalf, may from
time to time issue to the Panchayat Samiti with respect to the
pattern and priority of the scheme under the aforesaid
programme;

(h) any other expenditure which the Government may on
recommendation of the Panchayat Samiti or otherwise declare to
be fit and proper charge on the Samiti Fund.

101. Except with the previous sanction of the Government, the actual
cash balance of the Samiti Fund, excluding investments, the unspent
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balance of loans and grants of all kinds and receipts from the sale of
land and buildings, shall not be permitted at any time to fail below an
amount equal to ten percent of the Samiti’s income of the previous
financial year excluding sales or maturity of investment and the amount
in suspense accounts:

Provided that the actual cost price of such Post-Office Cash

Certificates held by the Panchayat Samiti and such sums placed by the
Panchayat Samiti in fixed deposit with any bank as are not earmarked
for specific purposes, may be reckoned or forming part of the actual
cash balance.
102. Every Panchayat Samiti shall on or before a prescribed day in
each year hold a meeting at which the Committee for finance and
taxation shall submit to the Panchayat Samiti an estimate of income and
expenditure (hereinafter referred to as the “Budget”) of the Panchayat
Samiti for the next financial year in such form as may be prescribed.

(2) The Panchayat Samiti budget shall consist of two parts, Part
(1) shall contain the budget of the Community Development Block and
Part (2) the funds transferred from the other departments and income
derived by the Panchayat Samiti shall consider both parts of the budget
and may approve them with or without modification. The Panchayat
Samiti budget shall then be placed before the Zila Parishad for its
approval. The Zila Parishad will then consider the budget and if it has
any recommendations to make, it will return the budget to the
Panchayat Samiti with such recommendations. The Panchayat Samiti
shall thereupon either-

(a) accept and enforce the recommendations of the Zila Parishad; or

(b) if it does not accept the recommendations, or a part thereof,
repasts the budget or the relevant part thereof by a two-third
majority of the total members of the Panchayat Samiti.

Thereafter, the budget, with such comments of the Panchayat

Samiti shall be returned to the Zila Parishad and thereupon the

Zila Parishad after considering the aforesaid comments shall give

its approval.

103. Every Panchayat Samiti shall cause a copy of its budget
sanctioned under section 102 and of accounts made under section 105
to be dept at its office; and any member of Panchayat Samiti may, at
reasonable times, inspect any such budget or account on payment of
prescribed fee.

104. A statement of the accounts of the Panchayat Samiti for each
financial year, showing the income of the Panchayat Samiti under each
head of receipt, the charges for establishment, the works undertaken the
sums expended on each work and the balance, if any of the fund
remaining unspent at the end of the year, shall be prepared by the
Executive Officer in such form as may be prescribed, and an abstract of
the same shall be published in the Official Gazette and in such other
manner as the Panchayat Samiti may direct.
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105. Accounts of the receipts and expenditure of every Panchayat
Samiti shall be made up in such form as may be prescribed and the
Panchayat Samiti shall make arrangements for the examination and
audit of the accounts by such persons as the Government appoints in
this behalf.

CHAPTER XII

SUPERVISION

106. (1) The Chief Executive Officer concerned shall have power to-

(a) enter on and inspect or authorise any other person to enter on
and inspect any immovable property within the limits of his
jurisdiction occupied or vested in any Panchayat Samiti or
any work in progress within such limits under the direction of
such Panchayat Samiti;

(b) by order in writing call and inspect any document which may,
for the purposes of this Act, be in the possession or under the
control of any Panchayat Samiti or any subordinate authority
thereof;

(c) by order in writing require any Panchayat Samiti to furnish
such statements, accounts, reports or copies of documents as
he may think fit;

(d) record in writing for consideration of any Panchayat Samiti
any observation he may wish to make.

(2) Every Panchayat Samiti shall forward to the Chief Executive
Officer concerned as soon as may be, a copy of the proceedings of its
meetings and of its budget and annual report.

107. (1) The Government shall advise, supervise and co-ordinate the
functions of the Panchayat Samitis.

(2) Without prejudice to the generality of the provisions of sub-
section (1), the Government shall have power to-

(a) issue directives to Panchayat Samiti with respect to the
efficient performance of their duties. Such directives shall be binding
on the Panchayat Samitis;

Provided that if any Panchayat Samiti does not accept any such
directive, it may return the same to the Government by means of a
resolution giving its reasons. Such a resolution will be passed by two
third majority of its members. The Government shall thereupon
consider the aforesaid comments of the Panchayat Samiti and pass
orders thereon which shall be final;

(b) give advice to Panchayat Samitis on its own motion or at the
request of a Panchayat Samiti;

(c) co-ordinate and consolidate development plans prepared in
respect of Panchayat Samitis;

(d) secure the execution of plans projects schemes or other works
common to two or more Panchayat Samitis or blocks in the
districts;

(e) exercise and perform such other powers and functions in relation
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to any development programme as it may deem fit;

(f) advise Panchayat Samitis on all matters relating to development
activities and maintenance of services in its area;

(g) allocate work among Gram Panchayats and Panchayat Samitis
and co-ordinate it; and

(h) advise Panchayat Samitis on matters concerning the
implementation of any statutory or executive order specially
referred to them.

(3) The Government shall have the authority to call for any
information, statement or record from a Panchayat Samiti which shall
comply with any such requisition within a reasonable time.

108. (1) The Government may, by an order in writing, cancel any
resolution passed by a Panchayat Samiti or any Committee thereof, if,
in their opinion, such resolution-
(a) is not legally passed; or
(b) is in excess or abuse of the powers conferred by or under this
Act or any other law; or

(c) is contrary to the interests of the public or likely to cause,
waste or damage of Samiti Fund or of property of a
Panchayat Samiti; or

(d) its execution is likely to cause danger to human life, health or

safety or is likely to lead to a riot or affray.

(2) The Government shall, before taking action under sub-section
(1), give the Panchayat Samiti an adequate opportunity.

(3) If, in the opinion of the Director, immediate action is necessary
to suspend a resolution on any of the grounds referred to in clause (d)
of sub-section (1), he may, by order in writing, suspend the resolution
and make a report to the Government.

(4) The Government may, either suo motu or on a representation

made by the Panchayat Samiti aggrieved by the order made under sub-
section (3), call for the record of the case in which such order was made
and pass such order in relation there as they may deem fit but the
Government shall not pass any order prejudicial to the Panchayat
Samiti unless it is given an adequate opportunity.
109. (1) The Government may, during the course of any inquiry
suspend a member, Vice-Chairman or Chairman, as the case may be, of
a Panchayat Samiti for any of the reasons for which he can be removed
and debar him from taking part in any act or proceedings of the said
body, during the enquiry:

Provided that the suspension period of a member, Vice-Chairman
or Chairman, as the case may be, shall not exceed six months from the
date of issuance of suspension order.

(2) The Government may, after such inquiry as it may deem fit,
remove any member, Vice-Chairman or Chairman, as the case may be,
who, in the opinion of the Government has been guilty of misconduct
in the discharge of his duties.
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(3) A person who has been removed under sub-section (2) may be

disqualified for re-election for such period not exceeding five years as
the Government may fix.
110. If a Panchayat Samiti is not competent to perform or persistently
makes default in the performance of the duties imposed upon it by or
under this or any other Act for the time being in force or exceeds or
abuses its powers, the Government may, suo motu or on a report
received in this behalf and after giving an opportunity to the Panchayat
Samiti concerned to show cause why such an order should not be made,
by notification, dissolve such Panchayat Samiti.

111. (1) When a Panchayat Samiti is dissolved under section 110, the
following consequences shall ensure-

(a) all members of the Panchayat Samiti Shall, from the
date of the notification, vacate the office;

(b) all powers and duties of the Panchayat Samiti may,
until the Panchayat Samiti is reconstituted be exercised
and performed by such person or persons as the
Government may appoint in this behalf; and

(c) all property vested in the Panchayat Samiti shall, until it
is reconstituted vest in the Government.

(2) When a Panchayat Samiti is dissolved under section 110, the
Government shall con titute Panchayat Samiti in its place before the
expiration of a period of six months from the date of its dissolution for
the remainder period:

Provided that where the remainder of the period for which the
dissolved Panchayat Samiti would have continued is less than six
months, it shall not be necessary to hold any election under this sub-
section for constituting the Panchayat Samiti for such period.

(3) Any person or persons appointed under clause (b) of sub-

section (1) shall be subject to the control of the Government and such
other officers as it may direct, and shall be subject to all other
restrictions, limitations and conditions imposed by this Act on the
Panchayat Samiti, its Chairman or Executive Officer.
112. (1) When the Government, after due enquiry, is satisfied that a
Panchayat Samiti has made default in performing any function or duty
imposed upon it by or under this Act, the Government may by an order
in writing, fix the period for the performance of that function or duty
and if its is not performed within the period so fixed, it may appoint
some other person to perform such function or duty and may direct that
the expenses of performing it shall be paid, within such time as the
Government may fix, by the Panchayat Samiti, to that person.

(2) If the expenses are not so paid, the Government may make
an order directing the persons having the custody of the balance of the
Samiti Fund to pay the expenses or so much thereof, is, from time to
time, possible from that balance in priority to all other charges against
the same.
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113. In the case of works and undertakings which benefit more than
one Panchayat Samiti areas when Panchayat Samitis fail to agree, the
Zila Parishad of the district and when such areas are in different
districts the Zila Parishads concerned and when the Zila Parishad
concerned fail to agree the Director may determine what proportion of
expenses of the work or undertakings shall be borne by each of
Panchayat Samiti Fund of the areas benefited thereby and such
proportion shall be payable out of the Samiti Funds accordingly.

114. If any dispute arises between two or more Panchayat Samitis, or
between a municipality and a Panchayat Samiti,-

(a) Where the dispute is between Panchayat Samitis in the same
district then Chief Executive Officer shall decide the dispute;

(b) Where the dispute is between Panchayat Samitis situated in
different districts or divisions, the Government shall dispute
whose decision thereon shall be final;

(c) Where the dispute is between a Municipality and Panchayat
Samiti in the same district, the Chief Executive Officer shall
decide the dispute;

(d) Where the dispute is between a Municipality and Panchayat
Samiti in different districts or divisions, the Chief Executive
Officers concerned shall decide the dispute, and if they fail to
arrive at a decision, a reference shall be made jointly by the
Chief Executive Officers to the Government, whose decision
thereon shall be final.

115. (1) The Government may, at any time, cause an enquiry to be
made by any of its officers into the affairs of a Panchayat Samiti in
regard to any matter concerning it or in regard to any matter with
respect to which the sanction, approval, consent or order of the
Government is required by or under this Act.

(2) The officer holding such enquiry shall have the powers of a

Civil Court under the Code of Civil Procedure, 1908, to take evidence
and to compel the attendance of witnesses and the production of
documents for the purposes of the enquiry.
116. Any person aggrieved by the refusal, notice or order made by a
Panchayat Samiti by virtue of powers exercisable by it under by law
framed under section 210 may appeal within thirty days from the date
of such refusal, notice or order to the Chief Executive Officer whose
order shall be final;

Provided that no such order shall be passed until the appellant
and the Panchayat Samitis have been afforded reasonable opportunity
of being heard.

PATR IV
CHAPTER XIII
ZI1LA PARISHAD
117. (1) The Government may, by notification, constitute a Zila
Parishad bearing the name of the distinct having jurisdiction, save as
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otherwise provided in this Act, over the entire district excluding such
portion of the district as are included in a municipality or cantonment:

Provided that the Zila Parishad may have its office in any area
comprised within the excluded portion of the district.

(2) The Government may, after making such enquiry as it may
deem fit and after consulting the Zila Parishad or the Zila Parishads
concerned, as the case may, be, by notification, exclude from any
district or include in any district any village or Gram Panchayat or a
block.

118. (1) Every Zila Parishad shall consist of-

(a) the members directly elected from the wards in a district
under section 119;

(b) the Chairman of all Panchayat Samitis within the district,
ex-officio members;

(c) the members of the House of People, Haryana Legislative
Assembly whose constituency lie within the district or part
thereof, ex-officio member; and

(d) a President and Vice-President who shall be elected by and
amongst the elected members of the Zila Parishad.

(2) All ex-officio members of the Zila Parishad shall have right to
vote in the meetings of the Zila Parishad except for election and
removal of the President or the Vice-President.

(3) Notwithstanding anything contained in this section, but

subject to any general or special order of the Government, where two-
third or more of the total number of members of any Zila Parishad
require to be elected have been elected, the Zila Parishad shall be
deemed to have been duly constituted under this Act.
119. (1) The Government may, by notification in the Official Gazette,
determine the number, being not more than thirty and not less than ten
of directly elected members from wards keeping in view the total
population of the district at the scale of one member for every 40,000
population or part thereof.

(2) For the convenience of election, the Government shall, in
accordance with such rules as may be prescribed in this behalf :-

(a) divide a district into wards in such manner, that the
population of each ward shall as far as may be practicable, be the same
throughout the district:

Provided that the elected members of a Zila Parishad from the
wards in the blocks in the district, shall consist of persons to be elected
from each block and the wards therein being fixed in accordance with
the scale of one member for every forty thousand population or part
thereof the population except Morni block in district Ambala and
Sadhaura block in district Yamuna Nagar, where it shall constitute one
ward for the actual population below forty thousands;

(b) each ward shall elect one member through direct election in
the manner prescribed:
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120. (1) Seats shall be reserved by the Government for the Scheduled
Castes in every Zila Parishad in the State and the number of seats so
reserved shall bear, as nearly as may be the same proportion to the total
number of seats to be filled by direct election in that Zila Parishad as
the population of the Scheduled Castes in the district bears to the total
population in the district and such seats shall be allotted territorial
constituencies in that district having maximum population of persons
belonging to Scheduled Castes.

(2) One-third of the total number of stats reserved under sub-
section (1) shall be reserved for women belonging to the Scheduled
Castes and such seats may be allotted by rotation to wards reserved
under sub-section (1).

(3) One-third (including the number of seats reserved for women
belonging to the Scheduled Castes) of the total number of seats to be
filled by direct election in a Zila Parishad shall be reserved for women
and such seats shall be allotted by rotation and by lots to different
constituencies in that district except those falling in sub-sections (1)
and (2).

(4) The offices of the President in the Zila Parishad shall be
reserved for the Scheduled Castes and women:

Provided that the number of offices of the Presidents reserved
for the Scheduled Castes in the State shall bear as may be the same
proportion to the total number of such offices in the Zila Parishad as the
population of the Scheduled Castes in the State bears to the total
population of the State:

Provided further that not less than one-third of the total number of
offices of Presidents in the Zila Parishads shall be reserved for women
including the offices reserved for Scheduled Caste women:

Provided further that the number of offices of Presidents under
this sub-section shall be rotated to different Zila Parishads firstly
having the largest maximum population of Scheduled Castes and
secondly having the next largest maximum population of such Classes
and so on.

(5) The reservation of seats under sub-sections (1) and (2) and the
reservation of offices of Presidents (other than the reservation of
women) under sub-section (4) shall cease to have effect on the
expiration of the period specified in article 334 of the Constitution of
India.

(6) One seat in every Zila Parishad shall be reserved for the
persons belonging to Backward Classes and such seat shall be allotted
to such words having maximum population of person belonging to
Backward Classes:

Provided that reservation of seats under sub-sections (1), (2), (3),
(4) and (6) shall be reviewed after every decennial census.

121. (1) On the Constitution of a Zila Parishad under section 117, there
shall be called the first meeting for the election of President and the
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election of Vice-President by and from amongst its elected members in the manner
Presidentand  reqcribed, by the prescribed authority.

Vice-
President

(2) The meeting shall be held on such day within four weeks from

the date on which the names of elected members are published by the
State Election Commissioner, or any other officer authorised by him in

this behalf.

Powers and 122. (1) (a) The President of Zila Parishad shall-

functions of
President and
Vice-
President.

)

convene, preside and conduct meetings of the
Zila Parishad;

have access to the records of the Zila Parishad;
discharge all duties imposed and exercise all the
powers conferred on him by or under this Act;
watch over the financial and executive
administration of the Zila Parishad and submit
to the Zila Parishad all question connected there
with which shall appear to him to require its
orders; and

exercise administrative supervision over the
Chief Executive Officer for securing
implementation of resolutions or decisions of
the Zila Parishad or of any Committee thereof.

(c) The President may in cases of emergency direct the
execution or suspension or stoppage of any work or the
doing of any act which requires the sanction of the Zila
Parishad or any authority thereof, and immediate execution
or doing of which is, in his opinion, necessary for the
services or safety of the public, and may direct that the
expenses of executing such act shall be paid from the Zila
Parishad Fund.

Provided that the President shall report forthwith the action
taken under this sub-section and, the reasons thereof to the Zila
Parishad or any appropriate Committee at its next meetings.

(2) The Vice-President shall:-

(a) in the absence of the president, preside at the meetings of

(b)

(©)

the Zila Parishad;

exercise such of the powers and perform such of the
duties of the President, as the President from time to time
may, subject to the rules made by the Government in this
behalf, delegate to him by an order in writing;

pending the election of the President, or during the
absence of the President, exercise the powers and
perform the duties of the President.

Term of the 123. (1) The term of the office of President and Vice-President of a

office
President and
Vice-

of " Zila Parishad shall be five years unless sooner removed.
(2) If by a resolution passed against the President or Vice-

~
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President, as the case may be, two-third of the total number of its
elected members of the Zila Parishad decide at a meeting convened by
the prescribed authority in the manner prescribed, that the President or
Vice resident, as the case may be, shall vacate the office and in such
case the Zila Parishad shall elect the new President or vice-President as
the case may be, as specified in section 121 of this Act:

Provided that no such meeting shall be convened before the
expiry of one year from the date on which the election of the President
or the Vice-President, as the case may be, was notified, and after the
expiry of such period, whenever such a meeting is convened during his
term of office and the proposal for vacating the office fails, no further
meeting shall at any time thereafter be convened for considering a
similar proposal against the President or Vice-President unless a period
of at least one year intervenes between the last failure and the date on
which such further meeting is convened.

124. (1) Any member of a Zila Parishad who during his term of office-

(a) is absent for more than three consecutive months from the

district unless leave not exceeding three months so as to
absent himself has been granted by the Zila Parishad; or

(b) absents himself from four consecutive meetings of the Zila

Parishad without the leave of the said Zila Parishad shall
cease to be a member and his office shall be vacant and
thereupon the Zila Parishad shall, as soon as may be, inform
him that the vacancy has occurred.

(2) Any dispute as to whether a vacancy has or has not occurred
under this section shall be referred for decision to the competent
authority, whose decision shall be final:

Provided that such reference shall not be entertained if it is made
after the expiry of fifteen days from the date on which the Zila
Parishad informs under sub-section (1) to the member as to the
vacancy.

(3) Wherever leave is granted under sub-section (1) to a member

who is Vice-President, another member shall subject to the condition to
which the election of the Vice-President, so absenting himself was
subject, be elected to perform all the duties and exercise all the powers
of a Vice-President during the period for which leave is granted.
125. (1) on the election of a new President, Vice-President or a
member, the outgoing President, Vice-President or a member shall
forthwith handover charge of his office to such new President, Vice-
President, or a member, as the case may be

(2) If the outgoing President, Vice-President or a member fails or
refuses to handover charge of his office as required under sub-section
(1), the Government or any authority empowered by the Government in
this behalf may, by order in writing, direct the President, the Vice-
President or a member, as the case may be to forthwith handover the
charge of his office and all papers and property, of the Zila Parishad, if
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any, in his possession as such President, Vice-President, or a member
to the new President, Vice-President or a member.

(3) If the outgoing President, Vice-President or a member to
whom a direction has been issued under sub-section, (2) does not
comply with such direction, the Government may take steps to recover
all papers and property of the Zila Parishad, if any, in the possession of
such President, Vice-President or a member and for that purpose the
Government may authorise any officer to issue a search warrant and
exercise all such powers with respect thereto as may be lawfully
exercised by a Magistrate under the provisions of Chapter VII of the
Code of Criminal Procedure, 1973. The papers and property so
recovered shall be handed over to the new President, Vice-President or
a member, as the case may be.

(4) If the outgoing President, Vice-President or a member to
whom a direction has been issued under sub-section (2), does not
comply with such direction except for reasons beyond his control, he
shall, on conviction, be punished with simple imprisonment for a term
which may extend to one month or with fine which may extend to five
hundred rupees, or with both.

CHAPTER XIV
CONDUCT OF BUSINESS
126. A Zila Parishad shall ordinarily meet at least six times in each
year for the transaction of its business and not more than two months
shall be allowed to lapse between any two successive meetings.
127. (1) A meeting of a Zila Parishad shall be either ordinary or
special.

(2) Any business may be transacted at an ordinary meeting unless
required by this Act or the rules made there under to be transacted at a
special meeting. The date of every meeting, except the meeting referred
to in sections 121 and 123 shall be fixed by the President, or, in his
absence by the Vice-President. Notice of every meeting specifying the
date, time and place thereof and the business to be transacted thereat
shall be dispatched to every member of Zila Parishad and exhibited at
the office of the Zila Parishad not less than ten days before an ordinary
meeting and four days before a special meeting.

128. For the transaction of business at a meeting of a Zila Parishad, the
quorum shall be-

(a) ifit is an ordinary meeting, one-third; and

(b) if it is special meeting, one-half, of the number of members

actually serving for the time being.
129. The president or in his absence the Chief Executive Officer may,
when ever he thinks fit and shall on a requisition made in writing by
not less than one third of the total members of Zila Parishad, convene a
special meeting within two weeks of the receipt of the written
requisition.

130. Any meeting of Zila Parishad may, with the consent of the



majority of the members present be adjourned to any other date, but no
business other than that left over at the adjourned meeting shall be
transacted at the next following meeting.

Presiding 131. (1) At every meeting of Zila Parishad, the President if present, or

authority  of iy his absence, the Vice-President, and if there e no President or Vice-

the meeting . .

and deceasing President present, sgch one of its members, as the members present

by majority may elect, shall preside.

vote. (2) Except as otherwise provided by this Act or the rules made
there under, all questions coming up before any meeting of a Zila
Parishad shall be decided by a majority of the members present and
voting and, in case of any equality of votes, the authority presiding at
the meeting shall have a second or casting vote:

Provided that in case of equality of votes at the meeting convened
under sections 121 or 123 such authority shall not exercise the casting
vote and the result shall be decided by drawing of lots.

(3) Notwithstanding anything contained in sub-section (2), no
person shall preside over any meeting at which the question of his own
election of office is under consideration.

(4) Any matter finally disposed of by a Zila Parishad shall not be
reconsidered unless the recorded consent of not less than three-fourths
of its total members has been obtained thereto or unless or otherwise
the Government has directed for its reconsideration.

Record and 132. (1)Minutes of the proceedings at each meeting of a Zila Parishad

publication of  gha]| be drawn up and recorded in a book to be kept for the purpose and

proceedings. a1l be signed by the authority presiding at the meeting of the next
ensuing meeting and shall be published in such manner as the Zila
Parishad may, by bye-laws, direct and shall, at all reasonable times be
open to inspection for any member of the Zila Parishad.

(2) A copy of every resolution passed at any meeting of a Zila
Parishad shall, within three days from the date of meeting, be
forwarded to the Government.

CHAPTER XV
EXECUTIVE AUTHORITY AND SERVANTS OF
THE ZILA PARISHADS

Appointment 133, (1) The Additional Deputy Commissioner "Tor such other officer
gi;ﬁi?je as the State Government may designate for this purpose] shall be ex-
Officer and officio Chief Executive Officer of the Zila Parishad.
other staff. (2) The Government may also appoint an Accounts Officer and

one or more Assistant Accounts Officers as may be required by the Zila

Parishad.

*[“(3) The Government shall post a Deputy Chief Executive
Officer com-Secretary for each Zila Parishad from amongst the District
Development and Panchayat Officers. However, the Government may
designate one or more other officers of the Government working in the

" Inserted by Haryana Act 19 of 1995,
? Substituted by Haryana Act 14 of 2003.
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district offices as Deputy Chief Executive Officers.”]

(4) The Government shall also post from time to time to work
under every Zila Parishad such number of other officers and officials of
the Government including any officers and officials appointed to such
services from amongst persons employed by existing District Rural
Development Agency as the Government considers necessary.

(5) Notwithstanding anything contained in this Act or any other
law for the time being in force, the Government or any other officer or
other authority authorised by it in this behalf shall have power to affect
transfer of the officer and officials so posted either within the district or
from one district to another district.

(6) The Government may constitute such services for each Zila
Parishad as may be prescribed.

134. (1) Save as otherwise expressly provided by or under this Act, the
Chief Executive Officer shall-

(a) exercise all the powers specially imposed or conferred upon
him or under this Act or under any other law for the time
being in force;

(b) lay down the duties and supervise and control the officer and
officials of, or holding office under the Zila Parishad in
accordance with the rules made by the Government;

(c) supervise and control the execution of all works of the Zila
Parishad and Panchayat Samitis including the control of
Executive Officers with in the jurisdiction of the district;

(d) take necessary measures for the speedy execution of all works
and developmental schemes of the Zila Parishad;

(e) have custody of all papers and documents connected with the
proceeding of the meeting of the Zila Parishad and its
committee;

(f) draw and disburse money out of the Zila Parishad Fund;

(g) exercise such other powers and discharge such other functions
as may be prescribed.

(2) The Chief Executive Officer shall within fifteen days from the
date of the meeting of the Zila Parishad or of any of its Committees
submit to the Government every resolution of the Zila Parishad or any
of its Committees which in his opinion is inconsistent with the
provisions of this Act or any other law or the rules or order made there
under, it shall be his duty to bring the same to the notice of Zila
Parishad.

(3) The Chief Executive Officer shall within fifteen days from the
date of the meeting of the Zila Parishad or of any of its Committees
submit to the Government every resolution of the Zila Parishad or any
of its Committees which in his opinion is inconsistent with the
provisions of this Act or any other law and he shall not implement such
resolution otherwise than as decided by the Government.
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(4) The Accounts Officer shall advise the Zila Parishad in matters
of financial policy and shall be answerable for all matters relating to the
accounts of the Zila Parishad including the preparation of the annual
accounts and budget.

(5) The Accounts Officer shall ensure that no expenditure is
incurred except under proper sanction and in accordance with the
provisions of this Act and the rules and regulations made there under
and shall disallow any expenditure not warranted by the Act or the
rules or regulations or for which no provision is made in the budget.

(6) The Deputy Chief Executive Officer-cum-Secretary shall assist

the Chief Executive Officer in the performance of his duties.
135. (1) Every person in possession of money, accounts or other
property pertaining to a Gram Panchayat or Panchayat Samiti or Zila
Parishad shall on the requisition in writing of the Chief Executive
Officer for this purpose, forthwith had every such money or deliver up
such accounts, records or other property to the Chief Executive Officer
or the person authorised in the requisition to receive the same.

(2) The Chief Executive Officer may also take steps to recover any
money due from any such person as arrears of land revenue, and for the
purpose of recovering the accounts, records and other property
pertaining to the Gram Panchayat or Panchayat Samiti or Zila Parishad
and may issue a search warrant and exercise all such powers with
respect thereto as may lawfully be exercised by the Magistrate under
the Provisions of Chapter VII of the Code of Criminal Procedure, 1973
(Central Act 2 of 1974).

(3) Every person knowing where any money, accounts, records or
other property pertaining to a Gram Panchayat or Panchayat Samiti or
Zila Parishad are concealed, shall be bound to giver information of the
same to the Chief Executive Officer.

(4) An appeal shall lie from an order of the Chief Executive

Officer made under this section to the Commissioner of the division
whose decision shall be final.
136. (1) Subject to any direction issued by the Government in this
behalf a Zila Parishad may require any officer of the Public Works,
Education, Medical, Public Health, Agriculture, Co-operative,
Industries and Animal Husbandry or other department of the
Government serving in the district and also with the previous
permission of the Chief Executive Officer concerned to attend any such
meeting of such Zila Parishad and tender advice in respect of any
matter which concerns the department to which such officer belongs
and every such officer shall comply with such requisition.

(2) Where a Zila Parishad requires any such officer as aforesaid to
perform any duty or execute any work, such officer shall, subject to any
general or special order of the Government, perform such duty of
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execute such work.
CHAPTER XVI
DUTIES AND FUNCTIONS OF ZILA PARISHADS
137. (1) A Zila Parishad shall advice, supervise and co-ordinate the
functions of the Panchayat Samitis in the district.
(2) Without prejudice to the generality of the provisions of sub-
section (1), a Zila Parishad shall have power to-

(a) giver advice to Panchayat Samitis on its own motion or on
the requirement of the Government or at the request of a
Panchayat Samiti;

(b) co-ordinate and consolidate development plans prepared in
respect of Panchayat Samitis;

(c) secure the execution of plans, project, schemes or other
works common to two or more Panchayat Samitis in the
district;

(d) exercise and perform such other powers and functions in
relation to any development programme as the Government
may, by notification, confer on or entrust to it;

(e) advise Government on all matters relating to development
activities and maintenance of services in the district,
whether undertaken by local Authorities or Government;

(f) advise Government on the allocation work among Gram
Panchayats and Panchayat Samitis and co-ordinate their
work;

(g) advise  Government on matters concerning the
implementation of any statutory or executive order specially
referred to by the Government to the Zila Parishad; and

(h) examine and approve the budget of Panchayat Samitis in the
manner laid down in section 102 of this Act.

(3) The Zila Parishad may, with the prior approval of the
Government, levy contribution from the funds of the Panchayat Samitis
in the district.

(4) Notwithstanding anything contained to the contrary in this Act,
a Zila Parishad shall, when required by the Government to do so, by an
order in writing, exercise such supervision and control over the
performance of all or any of the administrative functions of the Gram
Panchayat and Panchayat Samiti within the district or any part thereof,
as may be specified in the said order.

138. (1) It shall be lawful for a Zila Parishad to undertake upon such
terms and conditions, as may be agreed upon, the construction,
maintenance or repair of any work or the management of any institution
on behalf of Government, any Local Authority, and corporation
incorporated under any law for the time being in force and owned and
controlled by Government.

(2) It shall be lawful for a Zila Parishad to tender on such terms
and conditions, as may be agreed upon, technical advice and guidance
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to a Local Authority in respect of the construction of any work
undertaken by such Local Authority.

139. (1) A Zila Parishad may constitute such Committees as it may
deem necessary for executing its functions.

(2) The President of a Zila Parishad shall be the ex-officio
Chairman of each such Committee.

(3) The Chief Executive Officer shall be the ex-officio Secretary
of every such Committee.

140. (1) The Zila Parishad may frame regulations relating to elections
of members of Committees, conduct of business therein and all other
matters relating thereto.

(2) The Chairman of every Committee shall in respect of the
work of that Committee be entitled to call for any information, return,
statement or report from the officer of the Zila Parishad and to enter on
and inspect any immovable property of the Zila Parishad or any work
in progress concerning the Committee.

(3) Each Committee shall be entitled to require attendance at its
meetings of any officer of the Zila Parishad who is connected with the
work of the Committee. The Chief Executive Officer shall under
instructions of the Committee issue notices and secure the attendance
of the officer.

141. The Zila Parishad may, by notification delegate to the Chief
Executive Officer or other officer any of its powers conferred by or
under this Act.

142. (1) A Zila Parishad shall have power to do all acts necessary for
of incidental to the carrying out of the functions entrusted or delegated
to it and, in particular, and without prejudice to the foregoing powers,
to exercise all powers specified under this Act.

(2) Subject to the general or special orders of the Government, a
Zila Parishad may-

(a) incur expenditure on education or medical relief outside its

jurisdiction;

(b) provide for carrying out any work or measures likely to
promote the health, safety, education, comfort, conveniences,
social, economic or cultural well being of the inhabitants of
the district;

(c) contribute to associations of all over India, State or Inter-state
level, concerned with the promotion of local Government and
to exhibitions, seminars and conferences within the district
related to the activities of Gram Panchayat, Panchayat Samiti
and Zila Parishad; and

(d) render financial or other assistance to any person for carrying
on in the district any such activity which is related to any of
the functions of the said bodies.

143. (1) The Chief Executive Officer shall execute contracts or
agreements on behalf of the Zila Parishad in respect of matters which
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he is empowered to carry out under the provisions of this Act. He may
execute such contract or agreement on behalf of the Zila Parishad up to
such amount or value of contract or agreement as may be specified by
the Government from time to time. In all other cases he shall execute a
contract or agreement only with the prior sanction of the Zila Parishad.

(2) Every contract or agreement entered into on behalf of the Zila

Parishad shall be binding on the Zila Parishad only if the said contract
or agreements is executed in accordance with the provisions of this
Section.
CHAPTER XVII
PROPERTY, FINANCE AND TAXATION
144. (1) In addition to the movable or immovable property acquired by
a Zila Parishad, the following shall vest in the Zila Parishad, namely-

(a) every building or other work constructed by a Zila Parishad out
of the Zila Parishad Fund with or without the Government
assistance or other conditions;

(b) any land or property vesting in the Government when
transferred to a Zila Parishad by the Government for public
purposes on such terms and conditions as the Government may
impose;

(c) any land or other property vesting in any other Panchayat,
when transferred to the Zila Parishad by that Panchayat for the
purposes of this Act;

(d) all lands and other immovable property other than roads, civil
dispensaries and hospitals, veterinary dispensaries and
hospitals and school buildings, developed on Government on
the abolition of Zila Parishad by the Punjab Panchayat Samitis
and Zila Parishads (Haryana Act No. 22 of 1973), and other
movable property such as moneys deposited in Personal Ledger
Account or Banks of erstwhile Zila Parishad, shall rivets in Zila
Parishad.

(2) All suits, prosecutions and other legal proceedings instituted or
which might have been instituted by or against Government in respect
of th property referred to in clause (d) of sub-section (1), immediately
before the commencement of this Act in relation to any matter may be
continued or instituted by or against the Zila Parishad concerned.

(3) Notwithstanding that any immovable property vests in a Zila
Parishad no lessee, sale or other transfer thereof shall be valid unless it
has been made with the previous sanction of the Government:

Provided that in case of lease of immovable property other than the
property referred to in clause (b) of sub-section (1), no such previous
sanction shall be necessary, if the period of lease does not exceed three
years.

145. (1) There shall be in each Zila Parishad a fund which shall be
called a Zila Parishad Fund.

(2) The following shall be paid into and form part of the Zila
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Parishad Fund, namely:-

(a) the proceeds of any tax, cess, toll or fee imposed under this
Act;

(b) the sale proceeds of all dust, dirt, dung, refuse or carcasses
of animals, except in so far as any person is entitled to the
whole or a portion thereof;

(c) 5% to 10% of the funds allotted to a district as grant-in-aid
by the Government under plan scheme to Development and
Panchayat Department;

(d) all sums received by way of loans from the State
Government or otherwise;

(e) all sums received by way of gift or contribution by the Zila
Parishad;

(f) the income or proceeds of any property vesting in the Zila
Parishad;

(g) the sum realised by way of rent or penalty otherwise than as
the amount of any fine in a criminal case.

146. (1) All property vested in a Zila Parishad under this Act and all
funds received by it in accordance with the provisions of this Act, and
all sums accruing to it under the provisions of any law for the time
being in force3, shall be applied subject to the provisions and for the
purposes of this Act and all such sums and funds shall be kept in such
custody as my be prescribed.

(2) Any surplus fund in the hands of Zila Parishad which may not
be required for current charges may be invested in such manner as may
be prescribed.

(3) In the case of any loan taken by a Zila Parishad the payment of
the principal and the interest thereon shall be a first charge on its fund.
147. Subject to general direction and control of the Government, a Zila
Parishad may, with the prior approval of the Government, impose any
tax which the Legislature of the State has power to impose under the
Constitution of India.

148. (1) A Zila Parishad may, at a special meeting, pass a resolution to
propose the imposition of any tax under section 147 of this Act.

(2) When a resolution referred to in sub-section (1) has been
passed, a Zila Parishad shall publish a notice defining the class of
persons and description of property proposed to be taxed, the amount or
rate of the tax to be imposed and the manner of assessment to be
adopted.
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(3) Any person likely to be affected by the proposed tax and
objecting to the same may within thirty days from the publication of the
notice, send his objection in writing to the Zila Parishad and the Zila
Parishad shall at a special meeting take his objection into consideration.

(4) If no objection is received within the said period of thirty days,
or the objection received is considered to be unacceptable, the Zila
Parishad shall submit its proposals to the Government with the
objection, if any, which have been received along with its decision
thereon.

(5) On receiving the proposal under sub-section (4), the
Government may with in a period of thirty days, sanction or refuse to
sanction it or return it to the Zila Parishad for further consideration.

(6) If it has been taken by the Government under sub-section (5)
that the proposed tax is to be imposed as imposed as originally
proposed or as proposed after further consideration, the Government
shall take action in accordance with the provisions of sub-section (5).

(7) A notification for the imposition of a tax under this Act shall
be conclusive evidence that the tax has been imposed in accordance
with law.

149. With the previous sanction of the Government and subject to the
general direction and control by the Government, a Zila Parishad may-
(1) levy fee for the use of or benefits derived from:-
(a) public hospitals, dispensaries, schools, series, markets,
rest houses and other public institutions;
(b) the supply, storage and preservation of water for
drinking, bathing and agricultural purposes; and
(c) preservation and reclamation of soil and drainage and
reclamation of swamps.

(i1) fix fees at fairs, agricultural shows and industrial exhibitions
held under its authority.

150. The Government may by notification, determine the persons by
whom the cess or any tax imposed under this Act shall be assessed and
collected and make rules for the assessment and collection of the cess
or tax direct in what manner persons employed in the assessment or
collection thereof shall be payable.

151. The Government may, by notification, direct in how many
installments and at what times any cess or tax livable under this Act
shall be payable.

152. (1) Every Zila Parishad, shall, at such time and in such manner as
may be prescribed, prepare in each year a budget of its estimated
receipts and disbursements for the following year and submit it to the
Government.

(2) The Government may, within sixty days either approve the
budget or return it to the Zila Parishad, for such modifications to be
made as deemed fit and the budget shall be resubmitted by the Zila
Parishad within sixty days after making ht modifications for approval
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of the Government. If the approval of the Government is not received
by the Zila Parishad by the last day of the year, the budget shall be
deemed to be approved by the Government.

(3) No expenditure shall be incurred unless the budget is approved
by the Government.

(4) The Zila Parishad may prepare in each year a supplementary

estimate providing for any modification of its budget and may submit it
to the Government for approval in such manner as may be prescribed.
153. A Zila Parishad shall keep such accounts in such manner as may
be prescribed.
154. The Audit of the accounts of the Zila Parishad shall be carried out
by the authority s may be prescribed by the Government a copy of the
audit note shall be forwarded to the Zila Parishad within one month of
the completion of the audit.

(2) On receipt of the audit report referred to in sub-section (1),
the Zila Parishad shall either remedy any defect or irregularities which
have been pointed out in audit and send, to the Government within
three months, an intimation of its having been done so or shall, within
the said period, supply further ex plantation to the prescribed authority
in regard to such defects or irregularities as it may wish to give.

CHAPTER XVIII
SUPERVISION OF ZILA PARISHAD
155. The Government or any other officer appointed in this behalf by
orders, may-

1) inspect the offices or premises of or works taken up
by Zila Parishad and for this purpose examine or
cause to be examined the books of the accounts,
registers and other documents concerned and the
Zila Parishad shall comply with the instructions or
directions issued after such inspection;

i1) call for any return, statement, account or report
which the Government or any other officer
appointed in this behalf, may think fit to require the
Zila Parishad to furnish.

156. (1) The Government or any other officer appointed in this behalf
may inspect works or development schemes under the control of
Parishad and also to inspect the relevant records pertaining to such
works or development schemes in the manner prescribed.

(2) The scope of such inspection may cover technical aspects
including feasibility, economic liability, the technical quality of the
work and the expenditure being incurred.

(3) The notes of inspections shall be forwarded to the Chief
Executive Officer for appropriate action.

157. (1) When the Government is informed that a Zila Parishad has

made default in performing any duty impOosed on it, by or under this
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Act, or by or under any law for the time being in force, and if satisfied,
after due inquiry that the Zila Parishads has failed in performance of
such duty, it shall fix a period for the performance of that duty:

Provided that no such period shall be fixed unless the Zila Parishad
is given an opportunity to show cause why such an order shall not be
made.

(2) If at any time the Zila Parishad fails to comply with the orders
under sub-section (1), the Government may appoint a person to perform
it, and direct that the expense of performance shall be paid by the
defaulting Zila Parishad within such period as the Government may fix.
158. (1) If, in the opinion of the Government a Zila Parishad exceeds
or abuses its powers or is incompetent to perform or makes persistent
defaults in the performance of the duties imposed on it or functions
entrusted to it under any or fails to obey and order made under this Act
by the Government or any officer authorised by it, under this Act or
persistently disobeys and of such orders, the Government may, after
enquiry and after giving the Zila Parishad an opportunity of rendering
an explanation, by issuing order in the Official Gazette dissolve such
Zila Parishad.

(2) When a Zila Parishad is dissolved under sub-section (1) all
members of the Zila Parishad shall from the date specified in the order,
vacate their office as such members.

(3) When the Zila Parishad is dissolved, it shall be reconstituted in
the manner provided in this Act and the persons vacating the offices on
its dissolution shall be eligible for re-election.

(4) If a Zila Parishad is dissolved:-

(a) all the powers and duties of the Zila Parishad shall during
the period of dissolution be exercised and performed by
such person or persons as the Government may, from time
to time, appoint in that behalf;

(b) all property vested in the Zila Parishad shall during the
period of dissolution vest in the Government.

159. The Government may, by an order in writing, cancel any
resolution passed by a Zila Parishad or a Committee thereof, if, in its
opinion, such resolution-

(a) is not legally passed; or

(b) is in excess or abuse of the powers conferred by or under
this Act or any other law; or

(c) is contrary to the interests of the public or likely to cause
waste or damage of Zila Parishad Fund or of the property
of a Zila Parishad; or

(d) on its execution is likely to cause danger to human life,
health or safety or is likely to lead to a riot or affray:

Provided that the Government shall before taking such action, give
the Zila Parishad or a Committee an adequate opportunity to be heard.
160. (1) (a) The Government may suspend any President or Vice-
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President or member, as the case may be, where a case against him/her
in respect of any criminal offence is under investigation, inquiry or trial
and if, in the opinion of the Government, the charge made or
proceedings taken against him/her are likely to embarrass him/her in
the discharge of duties or involves moral turpitude or defect of
character;

(b) The Government may, during the course of enquiry suspend
any President or Vice-President or member, as the case may be, for any
of the reasons mentioned in sub-section (2) for which he can be
removed after giving him adequate opportunity;

(c) Any President or Vice-President or member, as the case
may be, suspended under this sub-section shall not take part in any act
or proceeding of the Zila Parishad or a Committee during the period of
his suspension and shall hand over the records, money or any other
property of Zila Parishad in his possession or under his control to-

1) Vice-President, if he is President;

i1) President, if he is Vice-President; and

1) If both the President and Vice-President are
suspended, to a member commanding majority in
the Zila Parishad:

Provided that the suspension period of a member, Vice-President
or President, as the case may be, shall not exceed six months from the
date of issuance of suspension order.

(2) The Government may, after such enquiry as it may deem fit and
after giving an opportunity to a President or a Vice-President or a
member, as the case may be, to show-cause against the action proposed
to be taken against him, by order in writing, remove him from his
office-

(a) if after his election he is convicted by a criminal court for an
offence involving moral turpitude and punishable with
imprisonment for a period of more than six months;

(b) if he was disqualified to be member of the Zila Parishad at the
time of his election;

(c) if he incurs any of the disqualifications mentioned in section
175 after his election as member of the Zila Parishad;

(d) if he absents himself for more than four consecutive, ordinary
meeting of the Zila Parishad without the leave of the Zila
Parishad or is absent from the Zila Parishad area for more
than three consecutive months;

(¢) who has been guilty of misconduct in the discharge of his
duties and his continuance in the office is undersirable in th
public interest,

(3) A person who has been removed under sub-section (2) may be
disqualified for re-election for such period as may be specified in the
order but not exceeding six years.

(4) Any President or Vice-President or member, as the case may be,



removed under sub-section (2) shall had over the records, money or any
other property of the Zila Parishad in his possession or under his
control to-
1) Vice-President, if he is President;
i1) President, if he is Vice-president;
111) If both the President and Vice-president are removed,
to a member commanding majority in the Zila
Parishad.

CHAPTER XIX
ELECTION OF MEMBERS OF GRAM PANCHAYAT,
PANCHAYAT SAMITI AND ZILA PARISHAD AND

ELECTION DISPUTES ETC.
Electionof ~ 161. (1) As soon as, notification is issued under this Act by the
I?;ﬁgllla ot Government, the election of Panches, '[and Sarpanches of Gram
Panchaiat’ Panchayats, members, Chairmen and Vice-Chairmen of Panchayat

Samitisand  Samitis and members, Presidents and Vice-’[in consultation with the
Zila Parishad. Government] Presidents of Zila Parishads shall be held on such date, as
the State Election Commission may appoint in this behalf:

Provided that-

1) in the case of re-constitution of Gram Panchayat,
Panchayat Samiti or Zila Parishad on account of the
expiry of their duration of five years, such date shall
not be earlier than [Four months] or later than fifteen
days before the expiry of duration;

1) in case or re-constitution of a Gram Panchayat,
Panchayat Samiti or Zila Parishad on account of
dissolution of a Gram Panchayat, Panchayat Samiti or
Zila Parishad, as the case may be, where the
remainder of the period for which the dissolved
Panchayat, Panchayat Samiti or Zila Parishad would
have continued, is six months or more than six
months, such date shall not be later than two months
after the date of dissolution of the Gram Panchayat,
Panchayat Samiti and Zila Parishad.

(2) Such election shall be conducted in the prescribed manner.

(3) The Superintendence, direction and control of the conduct of
such election shall be vested in the State Election Commission.

“[(4) After the declaration of general election results, the name of
elected Panches, Sarpanches, Members, Chairmen, Vice-Chairmen,
Presidents and Vice-Presidents shall be published in the Official
Gazette by the State Election Commission not earlier than one week

! Omitted by Haryana Act 110f 2007.
? Inserted by Haryana Act 14 of 2003.
? Substituted by Haryana Act 26 of 2004.
* Substituted by Haryana Act 26 of 2004.
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before the expiry of the duration of the existing Gram Panchayat,
Panchayat Samiti and Zila Parishad:

Provided that notification regarding all other election results shall be
published in the Official Gazette by the State Election Commission
forthwith.”]

CHAPTER XX

PROVISIONS RELATING TO ELECTIONS
162. Every sabha area, block and district shall be divided into wards as
referred in sections 8(3), 58(2) and 119(b) of this Act.
163. For every electoral division, there shall be a list of voters which
shall be prepared and maintained in accordance with the provisions of
this Act under the superintendence, direction and control of the State
Election Commission.
164. An any time not later than two months before the expiry of the
duration of a Gram Panchayat, Panchayat Samiti or Zila Parishad under
section 3 and in the case of a Gram Panchayat which is to be
constituted or reconstituted under the provisions of this Act, otherwise
than on the expry of its duration under section 3 at any such time as the
State Election Commission may after consulting the Government,
determine there shall be prepared for the purpose of the general election
of members for constituting or, as the case may be, reconstituting such
Gram Panchayat, Panchayat Samiti or Zila Parishad, a list of voters for
evey electoral division in respect of such Gram Panchayat, Panchayat
Samiti or Zila Parishad as may be determined under section 162 and in
force at the time when such list is prepared.
165. Every person who is entitled to be registered as voter in the
relevant part of the electoral rolls of the Assembly under the
Representation of People Act, 1950, shall be entitled to be registered as
a voter in the list of voters for the electoral division, to be prepared
under section 164.
166. (1) The electoral roll of the Assembly prepared under the
provisions of the Representation of People Act, 1950, for the time
being in force for such part of the constituency of the Assembly as is
included in the relevant electoral division, shall, subject to any
amendment, deletion or addition made under sub-section (3), or any
inclusion of any name under sub-section (5), be the list of voters for
that electoral division.

(2) Such officer of the Government as the State Election
Commission may specify in this behalf (hereinafter referred to as “the
specified officer”) shall, subject to superintendence, direction and
control of the State Election Commission maintain an up-to-date list of
voters for each electoral division. Such list shall be published in the
manner as may be prescribed.

(3) If on an application made to him in this behalf or on his own
motion the specified officer is satisfied that list of voters is at variance
with the relevant part of the electoral roll of the Assembly on account
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of any mistake in the list, he shall amend the list so as to bring it in
conformity with the said electoral roll and for that purpose may amend,
delete or add entry in that list.

(4) Any person who has become entitled to be registered as voter
in the relevant part of the electoral roll of the Assembly under the
Representation of People Act, 1950, after the qualifying date may apply
to the specified officer for inclusion of his name in the list.

(5) Where the specified officer, after making such inquiry as he
may consider necessary, is satisfied that the applicant is entitled to be
registered in the relevant part of the electoral roll of the Assembly
under the Representation of People Act, 1950, he shall direct the name
of the applicant to be included in the list of voters:

Provided that no such direction shall be given if the applicant is
disqualified to vote under this Act or any other law for the time being
in force.

(6) No amendment, deletion or addition of any entry in the list of
voters for an electoral division shall be made under sub-section (3) and
no direction for inclusion of a name in that list shall be given under
sub-section (5) during the period between such date as the State
Election Commission may, by general or special order, notify in this
behalf and the date of the completion of any concerned election tin he
electoral division.

Explanation- In this section the expression “qualifying date”, has the
same meaning as in clause (b) of section 14 of the Representation of
People Act, 1950.

(7) The list of votes shall after it is finally prepared under this
section be published in the prescribed manner and shall come into
operation immediately upon its final publication.

167. No person shall be entitled to have his name included in the list
of voters for more than one electoral division of the same Gram
Panchayat, Panchayat Samiti or Zila Parishad.

168. No person shall be entitled to have his name included in the list of
voters for any electoral division more than once.

169. The Government shall make available to the State Election
Commission such staff as may be necessary for the performance of any
duty in connection with the preparation and revision of list of voters for
electoral division and conduct of elections in respect of that Gram
Panchayat, Panchayat Samiti and Zila Parishad.
170. No civil court shall have jurisdiction-

(a) to entertain or adjudicate upon any question whether any
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person is or is not entitled to have his name included in a list
of voters; or

(b) to question the legality of any action taken or decision given

by or under the authority of the State Election Commission in
connection with the preparation, maintenance or revision of
any such list.

171. If any person makes in connection with-

(a) the preparation, revision or correction of a list of voters; or

(b) the inclusion or exclusion of any entry in or from a list of

voters,

a statement or declaration in writing which is false and which he

either knows or believes to be false or does not believe to be true, he
shall be punishable with imprisonment for a term which may extend to
one year or with a fine of one thousand rupees or with both.
172. (1) If any Government servant or any other person required by or
under this Act to perform any official duty in connection with the
preparation, revision or correction of a list of voters without reasonable
cause breaches such official duty, he shall be punishable with fine
which may extend to five hundred rupees.

(2) No suit or other legal proceedings shall lie against any such
officer or person for damages in respect of any such breach as
aforesaid.

(3) No court shall take cognizance of any offence punishable

under sub-section (1) except on a complaint made by order of, or under
authority of the Government or the State Election Commission.
173. (1) Every person whose name is in the list of voters shall, unless
disqualified under this Act or any other law for the time being in force,
be qualified to vote at the election of member for the electoral division
to which such list pertain.

(2) Every person who has attained the age of twenty-one years
and whose name is in the list of voters shall, unless disqualified under
this Act or under any other law for the time being in force, be qualified
to be elected from any electoral division .

(3) No person whose name is not entered in the list of voters for
the villages, shall be qualified to be elected from any electoral division
thereof.

(4) Subject to any disqualification of a person the list of voters
shall be conclusive proof for the purpose of determining under this
section whether any person is or is not qualified to vote, or to be elected
at any election, as the case may be.

174. (1) No person shall be a member of Gram Panchayat, Panchayat
Samiti '[Zila Parishad, Legislative Assembly and Parliament]
simultaneously.

'[(1-A) If a Member of Gram Panchayat, Panchayat Samiti or
Zila Parishad is elected to the Legislative Assembly or Parliament, he

! Substituted by Haryana Act 8 of 1997.



shall cease to continue as an elected member of Gram Panchayat,
Panchayat Samiti or Zila Parishad, as the case may be, from the date he
is declared elected to the Legislative Assembly or Parliament.]

(2) If any person is simultaneously chosen as a member of a
Gram Panchayat, Panchayat Samiti or Zila Parishad the person shall,
within fifteen days from the date of the publication of result, intimate to
the State Election Commission the name of Gram Panchayat,
Panchayat Samiti or Zila Parishad, as he case may be, in which he
wishes to serve and thereupon his seat in the Gram Panchayat,
Panchayat Samiti or Zila Parishad other than the one in which he
wishes to serve, shall become vacant.

(3) Any intimation given under sub-section (2) shall be final
and irrevocable.

(4) In default of intimation referred to in sub-section (2) within
the aforesaid period, the State Election Commission shall determine the
seat which he shall retain and thereupon the remaining seats from
which he was chose, shall become vacant.

Disqualificati 175, (1) No person shall be a Sarpanch ’[ x x x x ] or a Panch of a
ons. Gram Panchayat or a member of a Panchayat Samiti or Zila Parishad or
continue as such who-
(a) has, whether before or after the commencement of this Act,
been convicted-
1) of an offence under the Protection of Civil Rights Act,
1955 (Act 22 of 1955), unless a period of five years, or
such lesser period as the Government may allow in
any particular case, has elapsed since his conviction;
or

i) of any other offence and been sentenced to
imprisonment for not less than six months, unless a
period of five years, or such lesser period as the
Government may allow in any particular case, has

elapsed since his release; or
(b) has been adjudged by a competent court to be of unsound mind;

or
(c) has been adjudicated an insolvent and has not obtained his
discharge; or

(d) has been removed from any office held by him in a Gram

Panchayat, Panchayat Samiti or Zila Parishad under any

provision of this Act or in a Gram Panchayat, Panchayat Samiti

or Zila Parishad before the commencement of this Act under
the Punjab Gram Panchayat Act, 1952 and Punjab Panchayat

Samiti Act, 1961, and a period of five years has not elapsed

from the date of such removal, unless he has, by an order of the

Government notified in the Official Gazette been relieved from

" Inserted by Haryana Act 8 of 1997.
? Omitted by Haryana Act 10 of 1999.



the disqualifications arising on account of such removal from
office; or

(e) has been disqualified from holding office under any provision
of this Act and the period for which he ws so disqualified has
not elapsed; or

(f) holds any salaried office or office of profit in any Gram
Panchayat, Panchayat Samiti, or Zila Parishad; or

(g) has directly or indirectly, by himself or his partner any share or
interest in any work done by order of the Gram Panchayat
,Panchayat Samiti or Zila Parishad; or

(h) has directly or indirectly, by himself or, his partner share or
interest in any transaction of money advanced or borrowed
from any officer or servant or any Gram Panchayat; or

(1) fails to pay any arrears of any kind due by him to the Gram
Panchayat, Panchayat Samiti or Zila Parishad or any Gram
Panchayat, Panchayat Samiti or Zila Parishad subordinate
thereto or any sum recoverable from him in accordance with
the Chapters and provisions of this Act, within three months
after a special notice in accordance with the rules made in this
behalf has been served upon him; or

(j) is servant of Government or a servant of any Local Authority;
or

(k) has voluntarily acquired the citizenship of a Foreign State or is
under any acknowledgement of allegiance or adherence to a
Foreign State; or

(I) is disqualified under any other provision of this Act and the
period for which he was so disqualified has not elapsed; or

(m)is a tenant or lessee holding a lease under the Gram Panchayat,
Panchayat Samiti or Zila Parishad or is in arrears of rent of any
lease or tenancy held under the Gram Panchayat, Panchayat,
Panchayat Samiti or Zila Parishad; or

(n) id or has been during the period of one year preceding the date
of election, in unauthorized possession of land or other
immovable property belonging to the Gram Panchayat,
Panchayat Samiti or Zila Parishad; or

'(0) being a Sarpanch or Panch or a member of Panchayat Samiti or
a Zila Parishad has cash in hand in excess of that permitted
under the rules and does not deposit the same along with
interest at the rate of twenty-one per centum per year in
pursuance of a general or special order of the prescribed
authority within the time specified by it; or

(p) being a Sarpanch *[ x x x ] or Panch or Panch or a Chairman,
Vice-Chairman or member, President or Vice-president or
member of Panchayat Samiti or Zila Parishad has in his

! Substituted by Haryana Act 10 of 1999.
? Omitted by Haryana Act 10 of 1999.



custody prescribed records and registers and other property
belonging to, or vested in, Gram Panchayat, Panchayat Samiti
or Zila Parishad and does not hand over the same in pursuance
of a general or special order of the prescribed authority within
the time specified in the order; or

'[(q) has more than two living children:

*[r] admits the claim against Gram Panchayat without properautho

relation in this regard:

Provided that such disqualification shall be for a period of six years.]

Explanation 1. — A Person shall not be disqualified under clause (g)

for membership of a Gram Panchayat, Panchayat Samiti or Zila
Parishad by reason only of such person,-

(a) having share in any joint stock company or a share or interest in
any society registered under any law for the time being in force
which shall contract with or be employed by or on behalf of
Gram Panchayat, Panchayat Samiti or Zila Parishad; or

(b) having a share or interest in any newspaper in which any
advertisement relating to the affairs of a Gram Panchayat,
Panchayat Samiti or Zila Parishad may be inserted; or

(c) holding a debenture or being otherwise concerned in any loan
raised by or on behalf of any Gram Panchayat, Panchayat Samiti
or Zila Parishad; or

(d) being professionally engaged on behalf of any Gram Panchayat,
Panchayat Samiti or Zila Parishad as a Legal Practitioner; or

(e) having any share or interest in any lease of immovable property
in which the amount of rent has been approved by the Gram
Panchayat, Panchayat Samiti or Zila Parishad in its own case or
in any sale or purchase of immovable property or in any
agreement for such lease, sale or purchase; or

(f) having a share or interest in the occasional sale to the Gram
Panchayat, Panchayat Samiti or Zila Parishad of any article in
which he regularly trades or in the purchase from the Gram
Panchayat of any article, to a value in either case not exceeding
in any year one thousand rupees.

Explanation 2.- For the purpose of clause (1)-

1) a person shall be deemed to be disqualified if he has
paid the arrears or the sum referred to in clause (i) of
this sub-section, prior to the day prescribed for the
nomination of candidates.

i1) x x x]

Determinatio  176. (1) If the validity of any election of a member of a Gram

! Omitted by Haryana Act 28 of 2006 w. e. f. 1-1-2005
? Inserted by Haryana Act 10 of 1999.
? Omitted by Haryana Act 10 of 1999.



nofvalidity  Panchayat, Panchayat Samiti or Zila Parishad or '[x x x ] Sarpanch of

of el‘?Cﬁgn Gram Panchayat, Chairman or Vice-Chairman, President or Vice-
jel?c?;érzn dy President of Panchayat Samiti or Zila Parishad respectively is brought

procedure. in Question by any person contesting the election or by any person
qualified to vote at the election to which such question relates, such
person may at any time within thirty days after the date of the
declaration of results of the election, present an election petition to the
civil court having ordinary jurisdiction in the area within which the
election has been or should have been held, for the determination of
such question.
(2) A petitioner shall not join as respondent to his election
petition except the following person:-
(a) where the petitioner in addition to challenging the validity
of the election of all or any of the returned candidates claims
a further relief that he himself or any other candidate has
been duly elected, all the contesting candidates other than
the petitioner and where no such further relief is claimed, all
the returned candidates;
(b) any other candidate against whom allegations of any corrupt
practices are made in the election petition.

(3) All election petitions received under sub-section (1) in which the
validity of the election of members to represent the same electoral
division is in question, shall be heard by the same civil court.

(4) (a) If on the holding such enquiry the civil court finds that a
candidate has, for the purpose of election committed a corrupt practice
within the meaning of sub-section (5), he shall set aside the election
and declare the candidate disqualified for the purpose of election and
fresh election may be held.

'[aa] If on holding such enquiry the Civil Court finds that-

1) on the date of his election a returned candidate was not
qualified to be elected;
i1) any nomination has been improperly rejected; or

1i1) the result of the election, in so far as it concerns a returned
candidate, has been materially affected by improper
acceptance of any nomination or by any corrupt practice
committed in the interest of the returned candidate by an
agent other than his election agent or by the improper
reception, refusal or rejection of any vote or the reception
of any vote which is void or by any noncompliance with or
violation of the provisions of the Constitution of India or of
this Act, or any rules or orders made under this Act,
election of such returned candidate shall be set aside and
fresh election may be held.]
(b) If, in any case to which '[clause a or clause a a] does not apply,
the validity of an election is in dispute between two or more candidates,

" Inserted by Haryana Act 17 of 2001.



the court shall after a scrutiny and computation of the votes recorded in
favor of each candidate, declare the candidate who is found to have the
largest number of valid votes in his favor, to have been duly elected:

Provided that after such computation, if any, equality of votes is
found to exist between any candidate and the addition of one vote will
entitle any to the candidates to be declared elected, on additional vote
shall be added to the total number of valid votes found to have been
received in the favor of such candidate or candidates, as the case may
be, elected by lot drawn in the presence of the judge in such manner as
he may determine.

(5) A person shall b deemed to have committed a corrupt practice-

(a) who with a view to induce a voter to give or to refrain from
giving a vote in favor of any candidate, offers or gives any
money or valuable consideration or holds out any promise of
individual profit, or holds out any threat of injury to any
person; or

(b) who, with a view to induce any person to stand or not to stand
or to withdraw or not to withdraw from being a candidate at an
election, offers or gives any money or valuable consideration or
holds out any promise or individual profit or holds out any
threat of injury to any person; or

(c) who hires or procures whether on payment or otherwise, any
vehicle or vessel for the conveyance of any voter (other than
the person himself, the members of his family or his agent) to
and from any polling station.

Explanation 1.- A corrupt practice shall be deemed to have been
committed by a candidate, if it has been committed with his knowledge
and consent by a person who is acting under the general or special
authority of such candidate with reference to the election .

Explanation 2.- The expression “vehicle” means any vehicle used or
capable of being used for the purpose of road transport whether
propelled by mechanical power or otherwise, and whether used for
drawing other vehicles or other wise.

Disqualificati 177, (1) If any member of a Gram Panchayat, Panchayat Samiti or Zila

on for Parishad-
confining as (a) who

is elected, as such, was subject to any of the
members.

disqualifications mentioned in section 175 at the time of his
election;
(b) during the term for which he has been elected, incurs any of the
disqualifications, mentioned in section 175,
shall be disqualified from continuing to be member, and his office
shall become vacant.
(3) In every case, the question whether a vacancy has arisen shall be
decided by the Director . The Director may give its decision

! Substituted by Haryana Act 17 of 2001.
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either on an application made to it by any person, or on its own
motion. Until the Director decides that the vacancy, has arisen,
the members shall bot be disqualified under sub-section (1) from
continuing to be a member. Any person aggrieved by the
decision of the Director may, within a period of fifteen days
from the date of such decision, appeal to the Government and
the orders passed by Government in such appeal shall be final:

Provided that no order shall be passed under this sub-section by the
Director against any member without giving him a reasonable
opportunity of being heard.

178. If the election of any member is set aside under section 176 or his
office becomes vacant under section 177, a fresh election for the
vacancy so caused shall as soon as, may be held in accordance with the
provisions of this Act.

179. The Government shall make available to the State Election
Commission such members of its staff as necessary as Commission
may require for the performance of any duties in connection with an
election and every such member shall carry out such directions as may
be issued to him by such Commission or any officer authorised by it in
relation to such election.

180. (1) No person shall, on the date or dates on a which a poll is to be
held in any polling station, commit any of the following acts within the
polling station, or in any public or private place within a distance of
one hundred meters of the polling station, namely:-

(a) canvassing for votes;

(b) soliciting the vote of any voter;

(c) persuading any voter not to vote at the election;

(d) persuading any voter not to vote for any particular candidate;

(e) exhibiting any notice or sign (other than an office notice)

relating to the election.

(2) Any person who contravenes the provisions of sub-section (1)
shall, on conviction, be punished with fine which may extend to one
thousand rupees.

(3) An offence punishable under this section shall be cognizable.
181. (1) No person shall, on the date or dates on which a poll is held at
any polling station-

(a) use or operate, within or at the entrance of the polling station or
in any public or private place in the neighborhood thereof, any
apparatus for amplifying or reproducing the human voice, such
as a megaphone or a loud speaker; or

(b) shout or otherwise act in a disorderly manner, within or at the
entrance of the polling station or in any public or private place
in the neighborhood thereof, so as to cause annoyance to any
person visiting the polling station for the poll, or so as to
interfere with the work of the officers and other persons on duty
at the polling station.
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(2) Any person who contravenes or willfully aids or abets the
contravention of, he provisions of sub-section (1) shall, on the
conviction, be punished with fine which may extend to one thousand
rupees.

(3) If the presiding officer of a polling station has reasons to believe
that any person is committing or has committed an offence punishable
under this section, he may direct any police officer to arrest such person
and thereupon the police officer shall arrest him.

(4) Any police officer may taken such steps and use such force as

may be reasonably necessary for preventing any contravention of the
provision of sub-section (1) and may seize any apparatus used for such
contravention.
182. (1) Any person who, during the house fixed for the poll at polling
station, misconducts himself or fails to obey the lawful directions of the
presiding officer mays be removed from the polling station by the
presiding officer or by any police officer on duty or by any person
authorised in this behalf by such presiding officer.

(2) The power conferred by sub-section (1) shall not be exercised so
as to prevent any voter who is otherwise entitled to vote at a polling
station for having any opportunity of voting at that station.

(3) If any person who has been so removed from the polling
station, re-enters the polling station without the permission of the
presiding officer, he shall, on conviction be punished with fine which
may extend to one thousand rupees.

(4) An offence punishable under sub-section (3) shall be

cognizable.
183. (1) Where an election is held, every officer, official, agent or
other person who performs any duty in connection with recording or
counting of votes shall maintain and aid in maintaining the secrecy of
the voting and shall not (except for some purpose authorised by or
under any law) communicate to any person any information calculated
to violate such secrecy.

(2) Any person who contravenes the provisions of sub-section (1)

shall, on conviction, be punished with imprisonment for a term which
may extend to three months or with fine of five hundred rupees or with
both.
184. (1) No person who is a returning officer, or a presiding or polling
officer at an election or an officer or official appointed by the State
Election Commission to perform any duty in connection with an
election, shall in the conduct of election do any act (other than the
giving of his vote) for the furtherance of the prospects of the elections
of a candidate,

(2) No such person as aforesaid, and no number of a police force,
shall endeavor-

(a) to persuade any person to give his vote at an election ;or

(b) to dissuade any person from giving his vote at an election; or
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(c) to influence the voting or any person at an election in any

manner.

(3) Any person who contravenes the provisions of sub-section (1) or

subsection (2) shall, on conviction, be punished with imprisonment for
a term which may extend to six months or with fine of one thousand
rupees or with both.
185. (1) If any person to whom this section applies without reasonable
cause is guilty of any act or omission in breach of his official duty, he
shall, on conviction, be punished with fine which may extend to two
thousand rupees.

(2) The person to whom this section applies are the returning

officers, presiding officers, polling officers and any other person
appointed to perform any duty in connection with the maintenance of
the list of voters the receipt of nominations or with draw of
candidatures or the recording or counting of votes at an election; and
the expression “official duty” shall for the purposes of this section be
construed accordingly, but shall not include duties imposed otherwise
than by or under this Act.
186. (1) Any person, who at any election, fraudulently takes or
attempts to take a ballot paper out of a polling station or willfully aids
or abets the doing of any such act, shall, on conviction, be punished
with imprisonment for a term which may extend to three months or
with fine which may extend to five hundred rupees or with both.

(2) If the presiding officer of a polling station has reason to
believe that any person is committing or has committed an offence
punishable under sub-section (1), such officer may, before such person
leaves the polling station, arrest or direct a police officer to arrest such
person and may search such person or cause him to be searched by a
police officer:

Provided that when it is necessary to cause a woman to be
searched, the search shall be made by another woman with strict regard
to decency.

(3) Any ballot paper found upon the person arrested on search shall
be handed over for safe custody to a police officer by the presiding
officer, or when the search is made by a police officer, shall be kept by
such officer in safe custody.

187. (1) A person shall be guilty of an offence, if, at any election he-

(a) fraudulently defaces or destroys any nomination paper; or

(b) fraudulently defaces, destroys or removes any lists, notice of

other documents affixed by or under the authority of a
returning officer; or

(c) fraudulently defaces or destroys any ballot paper or the

official mark on any ballot paper; or

(d) without due authority supplies any ballot paper to any person;

or

(e) fraudulently puts into any ballot box anything other than the
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ballot paper which he is not authorised by law to be put in ; or

(f) without due authority destroys, takes opens or otherwise
interferes with any ballot box or ballot papers than in use for
the purpose of the election; or

(g) fraudulently or without the authority, as the case may be,

attempts to do any of the foregoing acts or willfully aids or
abets the doing of such acts.

(2) Any person guilty of an offence under this section shall-

(a) If he is returning officer r a presiding officer at a polling
station or any other officer or official employed on official
duty in connection with the election, on conviction, be
punished with imprisonment for a term which may extend
to two years or with fine of rupees one thousand or with
both;

(b) It he is any other person, on conviction be punished with
imprisonment for a term which may extend to six months or
with fine of five hundred rupees or with both.

(3) For the purposes of this section, a person shall be deemed to be
on official duty if his duty is to take part in the conduct of an election
or part of an election including the counting of votes or to be
responsible after an election for the used ballot papers and other
documents in connection with such election, but the expression
“official duty’” shall not include any duty imposed otherwise than by or
under this Act.

(4) An offence punishable under clause (b) of sub-section (2) shall be
cognizable.

CHAPTER XXI
MISCELLANCEOUS

188. No court shall take cognizance of an offence punishable under
section 184 or under section 185 or under clause (b) of sub-section (2)
of section 187 except on a complaint made by an order of, or under
authority from the State Election Commission.

189. A Gram Panchayat, Panchayat Samiti or Zila Parishad may
contribute towards any work, measure, institution or service from
which the area under the jurisdiction of a Gram Panchayat, Panchayat
Samiti or Zila Parishad, as the case may be, benefits although such
work, institution or service is undertaken or maintained outside such
area and contribute funds to any such work or institution any sum as
may appear to the Gram Panchayat, Panchayat Samiti or Zila Parishad
reasonable having regard to the extent or benefits derived there from.
190. When the control and administration of any matter is, by or under
this Act, transferred to a Gram Panchayat, Panchayat Samiti or Zila
Parishad, as the case may be, and at the time of such transfer the cost
of that control and administration is defrayed by the Government, the
Government shall, from time to time, allot to the Gram Panchayat,
Panchayat Samiti or Zila Parishad, as the case may be, such funds or
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place at its disposal such sources of income, as may, in the opinion of
the Government, be sufficient for maintaining the efficient control and
administration of the said matter.

191. Any alteration in the area or boundary of any Gram Panchayat,
Panchayat Samiti or Zila Parishad, as the case may be, will have no
effect on the existing Gram Panchayats, Panchayat Samitis and Zila
Parishads, as the case may be, till their duration is completed.

192. (1) No act done or proceedings taken by a Gram Panchayat,
Panchayat Samiti, Zila Parishad or any Committee appointed under this
Act, shall be questioned in any court on account of any vacancy in
membership or any defect in the election or qualification of a Panch,
1[x X X ]Sarpanch, member, Chairman, Vice-Chairman, president or
Vice-President, as the case may be.

(2) Until the contrary is proved, every meeting of Gram
Panchayat, Panchayat Samiti, Zila Parishad or any Committee
appointed under this Act, shall be deemed to have been duly convened
and held and all persons attending the meeting shall be deemed to have
been duly qualified , when the minutes of the meeting or proceedings
have been duly signed in accordance with the provisions of this Act.
193. (1) The Government may, by notification, place at the disposal of
a Gram Panchayat, Panchayat Samiti and Zila Parishad such of its
servants as are required for implementation of the schemes connected
therewith and for such other duties and functions as may be assigned to
them from time to time.

(2) The aforesaid servants shall thereafter be under the
administrative control of Sarpanch, Executive Officer or Chief
Executive Officer, as the case may be.

(3) The conditions of service of the aforesaid servants shall be the
conditions of service applicable to such class of servants of
Government to which they belong.

194. For the removal of doubts, it is hereby declared that a Gram
Panchayat, Panchayat Samiti or Zila Parishad, as the case may be, shall
be deemed to be a Local Authority for the purposes of any law for the
time being in force.

195. Such officers and officials as the Government may, by order
specify, shall have the right to speak in or otherwise take part in the
proceedings of any meeting of a Gram Panchayat, Panchayat Samiti or
Zila Parishad, or any committee thereof, as the case may be, but shall
not be entitled to vote at any such meeting.

196. In all matters connected with the Act, the Government shall have
and exercise over the Director and the Director shall have and exercise
over the Chief Executive Officers, Executive Officers, and other
Officers, officials, the same authority and control as they respectively

' Omitted by Haryana Act 10 of 1999.
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have and exercise over them in general administration.

197. Every servant of a Gram Panchayat, Panchayat Samiti or Zila
Parishad, as the case may be, or a Government servant placed at their
disposal, every Panch, '[ x x x ] Sarpanch, Member, Chairman, Vice-
Chairman, President, Vice-President, every eon tractor or agent
appointed for collecting of tools and fees, shall be deemed to be a
public servant within the meaning of section 21 of the Indian penal
Code, 1860.

198. The Government Employees (Conduct) Rules, 1966, as amended
from time to time, shall apply mutates mutants to the servants of
Panchayats, Panchayat Samitis and Zila Parishads in so far as they are
not inconsistent with the provisions of this Act and the rules made there
under.

199. The Gram Panchayats, Panchayat Samitis and Zila Parishads shall
pay to its Panch, Sarpanch, Member, Chairman, Vice-Chairman,
President, and Vice President, such honorarium and allowances, as may
be prescribed.

200. When a Gram Panchayat, Panchayat Samiti or Zila Parishad
requires any land for carrying out any purposes of this Act, it shall first
try to obtain the land by private negotiations and if the parties
concerned fail to arrive at any agreement, such Gram Panchayat,
Panchayat Samiti or Zila Parishad, as the case be, may make an
application to the Government to acquire land and the Government may
acquire such land under the provisions of the land Acquisition Act,
1894, and on payment by Gram Panchayat, Panchayat Samiti or Zila
Parishad of the compensation awarded under the said Act and all
charges incurred by Government in connection with such proceedings
and the land or property shall vest in the Gram Panchayat, Panchayat
Samiti or Zila Parishad, as the case may be.

Explanation — In this section the expression “land” includes benefits
arising out of land and things attached to the earth or permanently
fastened to anything attached to the earth.

201. The Collector shall recover any sum due under this Act except
fines in criminal cases as if it were an arrears of land revenue.

202. With the previous sanction of Government and subject to such
conditions as may be prescribed, a Gram Panchayat, Panchayat Samiti
or Zila Parishad, as the case may be, may borrow money for carrying
out any of the purposes of this Act.

203. (1) Government may, by notification, delegate all or any of it
powers under this Act other than the powers to make rules, to the
Director or Deputy Commissioner, as the case may be.

(2) The Director may with the previous permission of Government
delegate any of his powers to the Deputy Commissioner except those
delegated to him.

(3) The Collector may delegate any of his powers to an Assistant

' Omitted by Haryana Act 10 of 1999.
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(4) The Deputy Commissioner may delegate any of his powers

other than those delegated to him under this Act to any officer as may
be specified.
204. (1) No suit or other legal proceedings in a civil or criminal court
shall lie against any Panch, '[ x x x ], Sarpanch Members, Chairman,
Vice-Chairman, President and Vice-President, as the case may be, in
respect of any act done in good faith under this Act.

(2) No civil suit or proceedings shall lie against any Gram
Panchayat, Panchayat Samiti or Zila Parishad, as the case may be, in
respect of any act done in the discharge of any of its functions and
duties imposed under this Act.

205. Not suit or legal proceedings shall be instituted against any officer
or official of a Gram Panchayat, Panchayat Samiti or Zila Parishad or
any of their officers or officials or any person acting under their
direction for any thing done under this Act, until the expiration of two
months next after a notice in writing stating the cause of action, the
name and place of abode of the intending plaintiff and the relief which
he claims, has been, in the case of any aforesaid body delivered or left
at its office and in the case of any individual as aforesaid delivered to
him at his office or usual place of abode; and the plaint shall contain a
statement that such notice has been so delivered.

206. Every Gram Panchayat, Panchayat Samiti and Zila Parishad
constituted under this Act, be a body corporate having perpetual
succession and a common seal, and subject to such restrictions as are
imposed by or under this Act or any other law for the time being in
force, shall have power to acquire, hold, administer and transfer
property, movable or immovable and to inter into contracts, and shall
by the said name sue or be sued and to do all things as are necessary for
which it is constituted.

207. On the commencement of this Act, all assets and liabilities and all
property, movable or immovable and all other rights and interest arising
out of such property as were immediately before the commencement of
this Act in the ownership, possession, power or control of the Gram
Panchayat, Panchayat Samitis, shall be transferred to and shall vest in,
the corresponding Gram Panchayat or Panchayat Samitis, as the case
may be.

208. On the election of a new Panch, Sarpanch, Member, Chairman,
Vice-Chairman, President or Vice-President, as the case may be, it shall
be the duty of the outgoing Panch, Sarpanch, Member, Chairman, Vice-
Chairman, President or Vice-President, as the case may be, to had over
the charge of his office and deliver the record and property belonging
to the Gram Panchayat, Panchayat Samiti or Zila Parishad, as the case
may be, in his custody to his successor.

' Omitted by Haryana Act 10 of 1999.
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Power to 209. (1) The Government may, by notification in the official Gazette,
g";’;‘l;nemriflgs make rules for carrying out the purposes of this Act.
' (2) In particular and without prejudice to the generality of the
foregoing power, such rules may be made-

(a) with reference to all maters in respect of which rules are
expressly required or allowed by this Act to be made;

(b) for conduct of proceedings, of Gram Panchayat, Panchayat
Samiti and Zila Parishad and for election of '[x x x|
Chairman, Vice Chairman, President and Vice-President
thereon;

(c) for generally determining the relations between the Gram
Panchayat, Panchayat Samitis and Zila Parishads and guiding
the Gram Panchayat, Panchayat Samitis and Zila Parishads
and the Government officers in all matters connected with the
carrying out of the provisions of this Act;

(d) as to the powers of supervision to be exercised by the Director
and Deputy Commissioners;

(e) for regulating the powers of Gram Panchayats, Panchayat
Samitis and Zila Parishads to make, vary and dispose of
investment;

(f) for regulating the sale, lease or other alienation of public
places, lands, and other immovable property belonging to,
vested in, or under the management of Panchayat Samitis or
Zila Parishads;

(g) for regulating the powers of Gram Panchayats, Panchayat
Samitis and Zila Parishads to contract and to do anything
necessary for the purposes of their constitution and the mode
of executing contracts;

(h) as to the application of the Panchayat Fund, Samiti Fund or
Zila Parishad fund;

(1) as to the appointment and payment of auditors for auditing the
accounts of Gram Panchayat, Panchayat Samiti and Zila
Parishad, the adoption of prelude system and the disposal of
audit notes and removal of audit objections;

(j) for the guidance of Gram Panchayat, Panchayat Samiti and
Zila Parishad when suits or other proceedings are intended to
be or have been instituted by or against them in the courts;

(k) for determining the intermediate offices, if any, through
which the correspondence between Gram Panchayats,
Panchayat Samitis, Zila Parishads and Government or its
officers shall pass;

() for determining the language in which business of Gram
Panchayat, Panchayat Samitis and Zila Parishads shall be

' Omitted by Haryana Act 10 of 1999.
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transacted;

(m)as to the conditions on which loans may be granted by Gram
Panchayats, Panchayat Samitis and Zila Parishads to their
servants;

(n) as to the powers and duties of Inspecting Officers;

(o) as to the control which may be exercised over Gram
Panchayat, Panchayat Samitis and Zila Parishads in financial
matters generally and as to the authorities who may exercise
such control;

(p) as to the forms in which the accounts shall be kept and
estimates of income and expenditure or other statements and
abstracts shall be prepared;

(q) generally for guidance of Gram Panchayats, Panchayat
Samitis, Zila Parishads, and Government Servants in all
matter connected with the Administration of this Act;

(r) for all matters connected with elections;

(s) for regulating the assessment and collection of taxes, cases
and levies, appeals against assessment and collection of taxes,
cases and levies and custody and proper maintenance of Gram
Fund, Samiti Fund and Zila Parishad Fund;

(t) authorizing and regulating the manner in which and the
agency by whom the records, registers, accounts and other
proceedings of these bodies shall be inspected;

(u) providing for the procedure of committees appointed by Gram
Panchayat, Panchayat Samiti and Zila Parishad.

(3) AIll the rules made under this section shall be subject to the
condition of previous publication.
210. (1) A Gram Panchayat, Panchayat Samiti and Zila Parishad with
the previous sanction of the Government shall , from time to time,
make by notification in the Official Gazette, bye-laws consistent with
the provisions of this Act and the rules made there under, for carrying
out all or any of the purposes of this Act, and without prejudice to the
generality of the foregoing powers such bye-laws may make provisions
for all or any of the following matters, namely:-

1) the time and place of the meetings of the Gram
Panchayat, Panchayat Samiti, Zila Parishad and
Committees;

i) the manner in which the notice of the meetings and

adjourned meetings shall be given;

i) conduct of proceedings at the meeting and the
adjournment of meetings;

v) custody of common seal and the purposes for
which it shall be used;

V) persons by whom receipts shall be granted on
behalf of the Gram Panchayat, Panchayat Samiti or
Zila Parishad for money received under this Act;



Vi)

vii)

viii)

x1)

xii)

xiii)

Xiv)

XV)

XVi)

XVii)

XViii)

XiX)

XX)
XX1)

the conditions on which registers, documents,
resolutions, maps and plans of the Panchayat
Samiti may be inspected by the public and copies
thereof supplied, and fees payable for such
inspection or for supply of such copies;

any other matter relating to the proceedings of the
Gram Panchayat, Panchayat Samiti, Zila Parishad
or Committees, exclusion of a Panch or Member,
from a meeting in which any contract in which he
has a pecuniary interest is under consideration, the
holding and dissolution of meetings and conduct of
debate, the inspection of minute books and supply
of copies of minutes to the Members or other
persons and the fees payable thereof;

the regulating of the appointment, power and
proceeding of Committees set up by the Gram
Panchayat, Panchayat Samiti or Zila Parishad;

the defining of the limits of and regulating the use
and management of, and for maintaining in a
sanitary condition a fair, agricultural show, or an
industrial exhibition;

assessment and collection of fees, taxes and cases
imposed under imposed under this Act;

licensing and fixation of fees livable under this Act
and the conditions on which licenses are to be
granted and may be revoked;

maintenance, management and control of all
matters defined and duties of the Gram Panchayat,
Panchayat Samiti and Zila Parishad under this Act;
protection from injury and interference of the
property of the Gram Panchayat, Panchayat Samiti,
Zila Parishad entrusted to either of these;
appointment of persons to register sales of animals
in a public market or fair and the fixation of fees
livable by them;

the sale of articles of food and drink;

provision and improvement of pastures and
grazing lands;

improvement and breeding of cattle, sheep and
goats and prevention of cattle diseases;

cleansing and protection of springs, tanks ponds
and the like;

provision and supervision and burial and burning
places;

control of vehicle stands;

destruction of mosquitoes and other anti-malaria
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measures;

xxi1) destruction of rats, locusts and other pests and anti-
plague measures;

xxiil) destruction of dogs and other anti-rabid measures;

xxiv) housing improvement such as provision of
ventilators and other ant tuberculosis measures;

xxv) provision of playfields and recreation grounds and
promotion of physical culture;

xxvi) seizure and disposal of ownerless animals straying
within the limits of the Gram Panchayat,
Panchayat Samiti and Zila Parishad:

xxvii) inspection and proper regulation of encamping
rounds, ponds, sarais, bakeries, dhabas, tandoors,
smokeless chulhas, aerated water factories, ice
factories, flour mills, foodgrain god owns,
slaughter houses, dhobi ghats, markets and stalls;

xxviii) inspection and proper regulation of premises used
as stables, cow houses or houses or enclosure for
sheep, goats or swine; and

xxix) inspection and proper regulation of buildings
ordinarily utilized for the residence or treatment of
persons suffering from infectious diseases.

(2) In making Bye-laws under sub-section (1), the Gram
Panchayat, Panchayat Samiti or Zila Parishad, as the case may be,
direct that a breach of any bye-law shall be punishable with such
penalty or may be specified.

(3) By-laws made under this section shall be subject to the
condition of previous publication.

211. (1) Notwithstanding anything contained in this Act or the rules
made there under the Government shall by notification direct that, by
such date as may be specified by the State Election Commission, a
general election of Panches, Sarpanches of Gram Panchayat and
Member of all Panchayats Samitis and Zila Parishads shall be held and
made in the State of Haryana.

x x x]

(2) As soon as a notification is issued under sub-section (1), the
State Election Commissioner and all other authorities concerned, shall
take necessary steps for such election under and in accordance with the
provisions of this Act and the rules made there under.

212. (1) The Government shall constitute a Sate Election Commission
for the superintendence, direction and control of the preparation of
electoral rolls for, and the conduct of all elections to the elections to the
Gram Panchayats, Panchayat Samitis and Zila Parishads in the State.

(2) The Governor shall appoint a person as State Election

' Omitted by Haryana Act 26 of 2004
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Commissioner on the terms and conditions as may be determined by
the Government:
Provided that the State Election Commissioner shall not be
removed from his office except in like manner and on the like grounds
as a judge of a High Court and the conditions of service of the State
Election Commissioner shall not be varied to his disadvantage after his
appointment.
(3) The Government shall when so requested by the State Election
Commission, make a available to the State Election Commission such
staff as may be necessary for the discharge of the functions conferred
on the State Election Commission by sub-section(1).
213. (1) The Government with the prior approval of the Governor,
shall as soon as may be within one year from the commencement of the
Constitution (73rd Amendment) Act, 1992, and there after at the
expiration of every fifth year, constitute a Finance Commission to
review the financial position of the Gram Panchayats, Panchayat
Samitis and Zila Parishads and to make recommendations to the
Government as to,-
(a) the principles which should govern-
1) the distribution between the State and the Zila
Parishads, Panchayat Samitis and Gram Panchayats
of the net proceeds of the taxes, duties, tolls and fees
livable by the Government, which may be divided
between them under this Act and the allocation
between the Zila Parishad, Panchayat Samiti and
Gram Panchayats at all levels of their respective
shares of such proceeds;
i1) the determination of the taxes, duties, tolls and fees
which may be assigned to or appropriated by the
Panchayats;
1i1) the grants-in-aid to the Zila Parishad, Panchayat
Samiti and Gram Panchayats from the consolidated
Fund of the State;
(b) the measures needed to improve the financial position of the
Gram Panchayats, Panchayat Samitis and Zila Parishads;

(c) any other matter referred by the Government in the interest of
sound finance of the Gram Panchayats, Panchayat Samitis and
Zila Parishads.

(2) The Finance Commission shall consist of one or more members of
whom one shall be the Chairman.

(3) The Chairman or members of the Finance Commission shall
possess such qualification, and shall be appointed in such manner as
may be prescribed.

(4) The Finance Commission shall determine its procedure.

(5) The Chairman or a member of the Finance Commission may
resign his office by writing under his hand and addressed to the
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Governor but he shall continue in office until his resignation is
accepted by the Governor.

(6) The casual vacancy created by the resignation of the Chairman or
a member under sub-section (5) or for any other reason may be filled
up by fresh appointment and the remaining period for which the
Chairman or the member in whose place he was appointed would have
held office.

(7) The Finance Commission shall have the following powers in the
performance of its functions, namely:-

(a) to call fro any record from any officer or authority;

(b) to summon any persons to give evidence or produce any record;

and

(c) such other powers as may be assigned to it by the Governor.

(8) The Governor shall cause every recommendation made by the
Financial Commission under this section, together with an explanatory
memorandum as to the action taken thereon to be laid before the State
Legislature.

214. District Planning Committee constituted under the Haryana
Municipal Act, 1973, shall consolidate the plans prepared by the Gram
Panchayats, Panchayat Samitis and Zila Parishads and also prepare a
draft development plan for the district as a whole as per the provisions
of article 243 ZD of the Constitution of India.

215. If any difficulty arises in giving effect to the provisions of this
Act or any Schedule, the State Government may, as occasion requires,
by order do anything which appears to it to be necessary for the
purpose of removing the difficulty.

'[215A. Settlement of Dispute. — If any dispute arises between two or
more Gram Panchayats or between a Gram Panchayat and a Panchayat
Samiti or between a Gram Panchayat and Municipality, it shall be
referred to the prescribed authority whose decision thereon shall be
final and shall not be questioned in any court of law.]

216. (1) As soon as may be after the first day of April in every year
and not later than such date as may be fixed by the Government, the
Executive Officer shall place before the Panchayat Samiti a report of
the administration of the Panchayat Samiti during the preceding official
year in such form and with such details as the Government may direct
and shall forward the report with the resolution of the Panchayat Samiti
thereon to the Zila Parishad.

(2) As soon as may be after the first day of April in every year and
not later the such date as may be fixed by the Government, the Chief
Executive Officer of the Zila Parishad shall prepare a report on the
administration of the Zila Parishad during the preceding year in such
form and with such details as the Government may direct and submit
the report to the Zila Parishad. After approval by the Zila Parishad to

" Inserted by Haryana Act 17 of 2002.
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report shall be submitted to the Government.

(3) The report submitted to the Government under sub-section (2)
shall together with a memorandum by the Government reviewing the
working of the Zila Parishad laid before the Assembly.

217. The Government may appoint a person to be the Director and may
appoint as many Additional Directors, Joint Directors or Deputy
Director, as well as the Staff and establishment as may be required to
assist him. The Government may, by general of special order confer
such powers, duties and functions of the Director under this Act upon
the Additional Directors, Joint Directors and Deputy Directors as it
may consider necessary. The salaries of the Director, Additional
Directors, Joint Director and Deputy Directors and the staff and
establishment as well as any other experts which Government may
incur in carrying into effect the provisions of this Act, shall be defrayed
by the Government.

218. The Punjab Gram Panchayat Act, 1952 (Punjab Act No. 4 of
1953) the Punjab Panchayat Samitis Act, 1961 (Punjab Act No. 3 of
1961), in the application to the State of Haryana, are hereby repealed:

Provided that such repeal shall not effect-

(a) the previous operation of any Act so repealed or anything duly

done suffered there under ; or

(b) any right, privilege, obligation or liability acquired or incurred

under as Act so repealed; or

(c) any penalty, forfeiture or punishment incurred in respect of any

official committed against any Act so repealed; or

(d) any investigation, legal proceeding or remedy in respect of any

such right privilege, obligation, liability, penalty, forfeiture or
punishment as aforesaid; and such investigation, legal
proceeding or remedy may be instituted, continued or enforce
and any such penalty, forfeiture or punishment may be imposed,
as if this Act has not been passed:
Provided further that anything done or any action taken under the
Acts such repealed shall be deemed to have been done or taken under
this Act, and shall continue to be in force accordingly, unless and until
superseded by anything done or any action taken under this Act.
6. In the principal Act, after Chapter XXI, the following Chapter shall
be inserted, namely:-

'[“CHAPTER XXII
RURAL DEVELOPMENT
PART A
Preliminary
219. In this Chapter unless the context otherwise requires,-

" Inserted by Haryana Act 11 of 2007.



(a)

(b)
(c)

(d)

()
()
(2)
(h)

“amenity” includes roads, water supply, street lighting,
drainage, sewerage, public parks, schools, playgrounds,
hospitals, community centers and other community
buildings, horticulture, landscaping and any other public
utility service as the Government may, by notification
specify, to be an amenity for the purposes of this Chapter;
“Authority” means the Haryana Rural Development
Authority constituted under sub-section (1) of section 220;
“building” includes-

1) a house, out-house, stable, latrine, go down, shed,
hut, wall and any other structure whether of
masonry, bricks, mud, wood, metal or any other
material whatsoever;

1) a structure on wheels or simply resting on the
round without foundations;

1i1) a ship, vessel, boat, tent, van and any other
structure used for human habitation or used for
keeping or storing any articles or goods; and

v) the gardens, grounds, carriages and stables, if any,
appurtenant to any building which is intended to
be used for residential, industrial, commercial or
other purposes, whether in actual use or not;

“building operations” include re-building operations,
structural alterations of, or additions to, buildings and other
operations normally undertaken in connection with the
construction of buildings;

“Chief Administrator” means the Chief Administrator of the
Authority;

“development plan” means a plan prepared under section
249 and published under section 256 of this Act;
“development zone” means the area notified under section
255 of this Act;

“District Planning Committee” means a committee
constituted by the Government as per the provisions of
article 243ZD of the Constitution of India and section 203B
of the Haryana Municipal Act, 1973 (24 of 1973);

“erect or re-erect any building” includes-

1) any material alteration or enlargement of any
building;
i1) the conversion by structural alteration into a place

for human habitation of any building not originally
constructed for human habitation;

1) the conversion into more than one place for human
habitation of a building originally constructed as
one such place;

1v) the conversion of two or more places of human



habitation into a greater number of such place;

V) such alterations of a building as effect its drainage
or sanitary arrangements, or materially affect its
security;

vi) the addition of any rooms, building, out-houses or
other structures to any building;

vii)  the construction in a wall adjoining any street or
land not belonging to the owner of the wall, of a
door opening on to such street or land;

() “land” includes benefits to arise out of land, and this
attached to the earth or permanently fastened to anything
attached to the earth;

(k) “means of access” includes any means of access, whether
private, or public, for vehicles or for pedestrians and
includes a road;

(I)  “member’ means a member of Authority and includes
Chairman, Vice-Chairman and Chief Administrator thereof;

(m) “occupier” means a person including a firm or other body of
individuals, whether incorporated or not, who occupies land
or building sold, leased or transferred in any manner
whatsoever under this Chapter and includes his successors
and assignees;

(n) “operational construction” means any construction, whether
temporary or permanent, which is necessary for the
operation, maintenance, development or execution of any of
the following services, namely:-

1) railways;

i1) national highways;

1) airways and aerodromes;

v) posts and telegraphs, telephones, wireless
broadcasting and other like forms of
communication;

V) regional grid for electricity;

Vi) any other service which the Government may, if it
is of the opinion that the operation, maintenance,
development or execution of such service is
essential to the life of the community, by
notification, declare to be a service for the
purposes of this clause.

Explanation.- For the removal of doubts, it is hereby
declared that the construction of-

1) new residential buildings (other than gate, lodges
and quarter for limited essential operational staff
and the like), roads and drains in railway colonies,
hospitals, clubs, institutions and schools, in the
case of railways; and
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i) a new building, new structure or new installation
or any extension thereof, in the case of any other
service,

shall not be deemed to be construction within the meaning of
this clause;

(o) “Panchayati Raj Institution” means Gram Panchayat,
Panchayat Samiti or Zila Parishad, as the case may be,
constituted under this Act;

(p) “public place” means any place or building which is open to
the use and enjoyment of public whether it is actually used
or enjoyed by the public or not, and whether the entry is
regulated by any charge or not;

(qQ) “regulation” means a regulation made under this Chapter by
the Authority;

(r)  “rural area” means the area excluding the municipal area or
the urban area, as the case may be;

(s) “Secretary” means the Secretary of the Authority.

PART B

Haryana Rural Development Authority
220. (1) With effect from such date, as the Government may by
notification in the Official Gazette specify in this behalf, the
Government shall establish and constitute for the purposes of this
Chapter, an Authority to be known as the ‘Haryana Rural Development
Authority’ with its Headquarter at such place as the Government may
specify.

(2) The Authority established and constituted under sub-section
(1) shall be a body corporate having perpetual succession and a
common seal, with power to hold and dispose of property both movable
and immovable, and to contract; and shall, by the said name, sue and be
sued.

(3) The Authority shall consist of Chairman, Vice-Chairman,
Chief Administrator and such other members, not more than twelve and
not less than six, as the Government may, from time to time by
notification appoint:

Provided that the number of non-official member shall not, at any
time exceed three.

221. (1) The terms of office and conditions of service of the members
shall be such, as may be prescribed.

(2) The Chief Administrator shall be entitled to receive from the
fund of the Authority such salary and such allowances, if any, as may
be prescribed.

(3) Any member, other than the Chief Administrator, may be paid
from the fund of the Authority such allowances, if any, as may be
prescribed.

(4) The members shall hold office during the pleasure of the
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Government.

(5) The member may resign his office by giving notice in writing
to the Government and, on such resignation being accepted by the
Government, he shall cease to be a member.

222. Upon occurrence of any vacancy in the office of Chairman, Vice-
Chairman, Chief Administrator or member, a new Chairman, Vice-
Chairman, Chief Administrator or member, as the case may be, shall be
appointed.

223. (1) The Authority shall met at such times and places and subject
to the provisions of sub-section (2) and (3) observe such rules of
procedure in regard to the transaction of its business at such meetings at
may be provided by regulations.

(2) At every meeting of the Authority, the Chairman, if present, or
in his absence, the Vice-Chairman, and if there be no chairman or Vice-
Chairman, present, then, anyone of its members, whom the member
present may elect, shall preside.

(3) All questions at a meeting of the authority shall be decided by a
majority votes of the members present and voting and in the case of
equality of votes, the member presiding shall have a second or casting
vote.

(4) Minutes shall be kept of the names of the members present and
of the proceedings at each meeting in a book to be kept for the purpose,
which shall be signed at the next ensuing meeting by the member
presiding at such meeting and shall be open to inspection by any
member during office hours.

(5) For the transaction of business at a meeting of the Authority, the
quorum shall be one-third of the number of members actually serving
for the time being but shall not, in any case, be less than four.

224. Subject to any rules made in this behalf, the Authority may, from
time to time, appoint one or more committees for the purpose of
securing the efficient discharge of the functions of the Authority and in
particular for the purpose of ensuring the efficient maintenance of
public amenities and development projects.

225. (1) The Authority or any committee appointed under section 224
may associate with itself in such manner and for such purpose, as may
be prescribed, any person whose assistance of advice it may require in
performing any of its functions under this Chapter.

(2) Any person associated with the Authority or any committee
under sub-section (1) for any purpose shall have a right to take part in
the discussion of the Authority or committee relevant to that purpose
but shall not have a right to vote at a meeting.

226. No act done or proceedings taken under this Chapter shall be
questioned on the ground merely of-
(a) the existence of any vacancy in, or any defect in the
constitution of, the Authority;
(b) any person, associated under section 225, having voted in



Staff.

General
disqualificatio
n of officers
and
employees.

Objectives of
Authority.

Duties and
functions of
Authority.

contravention of the provisions of this Act in this behalf;
(c) the failure to serve a notice on any person where no
substantial injustice has resulted from such failure;
(d) any omission, defect or irregularity not affecting the
merits of the case.

227. (1) Subject to such control and restrictions, as may be prescribed,
the Authority may appoint such number of officers and other
employees including experts for technical and legal work, as may be
necessary for the efficient performance of its functions and may
determine their designation and grades.

(2) The Officers and other employees of the Authority shall be
entitled to receive, from the fund of the Authority, such salaries and
allowances, if any, and shall be governed by such conditions of service
as may be determined by regulations made in this behalf.

(3) The exercise of any powers or discharge of any duties or
functions under sub-section (1) by any officer or other employee shall
be subject to such restrictions, conditions and limitations, if any, as
may be laid down by the Authority, and shall also be subject to its
control and supervision.

228. No person who has, directly or indirectly, by himself or through
his partner or agent, any share or interest in any contract, by or on
behalf of the Authority, or any employment under, by or on behalf of
the Authority, otherwise than as an officer or employee thereof, shall
become or remain an officer or employee of the Authority.

229. The objects of the Authority shall be to promote and secure
regulated development of the rural area and development zone in and
around villages including Lal Dora and to provide amenities, sanitation
and hygiene in rural areas and also to provide residential and housing
facilities particularly for weaker section.

230. Subject to such exceptions and conditions as the Government
may, by general or special order, impose, it shall be the duty of the
Authority within the limits of funds at its disposal to provide for and
make arrangements for carrying out the requirements of rural area in
respect of the following matters:-

(a) Identification of rural area for declaration of development
zone.

(b) Preparation of development plans for regulation of the
development zone.

(c) Providing regulated growth in and around villages.

(d) Providing regulated growth in and around villages.

(e) Development of residential and housing facilities in villages
particularly for weaker sections by acquisition and
development of land.

(f) Providing financial and technical support to the Panchayati
Raj Institutions for the development of rural area and
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development zone in and around villages.
(g) Distributions of house sites in the development zone and
maintenance of record thereof.
(h) Maintenance of buildings under its control or transferred to it
by the Government or any public authority.
(1) Maintenance of general sanitation.
(j) Cleaning of public roads, drains and other public places.
(k) Maintenance of community assets or any other duties and
functions as the Government may direct.
PART C
Disposal and Resumption of Land
231. (1) Subject to any directions given by the Government under this
Act and the provision of sub-section (5), the Authority may dispose of-
(a) any land transferred to it by the Government without
undertaking or carrying out any development thereon; or
(b) any such land after undertaking or carrying out such
development as it thinks fit,
to such persons, in such manner and subject to such terms and
conditions, as it considers expedient for securing development.

(2) Nothing in this Chapter shall be construed as enabling the
authority to dispose of land by way of gift, but subject to this condition,
references in this Chapter to the disposal of land shall be construed as
reference to the disposal thereof in any manner, whether by way of
sale, exchange or lease or by the creation of any easement right or
privilege or otherwise.

(3) Subject to the provisions herein before contained, the Authority
may sell, lease, or otherwise transfer whether by auction, allotment or
otherwise, any land or building belonging to it on such terms and
conditions as it may, by regulations, provide.

(4) The consideration money for any transfer under sub-section (1)
shall be paid to the Authority in such manner as may be provided by
regulations.

(5) Any land or building or both, as the case may be, shall continue
to belong to the Authority until the entire consideration money with
interest and other amount, if any, due to Authority, on account of the
sale of such land or building or both is paid.

(6) Until the conditions provided in the regulations are fulfilled, the

transferee shall not transfer his rights in the land or building except
with the previous permission of the Authority, which may be granted
on such terms and conditions, as the Authority may deem fit.
232. (1) Where any transferee makes default in the payment of any
consideration money, or any installment, on account of the sale of nay
land or building, or both, under section 231, the Authority may, by
notice in writing, call upon the transferee to show cause within a period
of thirty days, why a penalty, which shall not exceed ten percent of the
amount due from the transferee, be not imposed upon him.
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(2) After considering the cause, if any, shown by the transferee
and after giving him a reasonable opportunity of being heard in the
matter, the Authority may, for reasons to be recorded in witting, make
an order imposing the penalty and direct that the amount of money due
along with the penalty shall be paid by the transferee within such
period as may be specified in the order.

(3) If the transferee fails to pay the amount due together with the
penalty in accordance with the order made under sub-section (2), or
commits a breach of any other condition of sale, the Authority may, by
notice in writing, call upon the transferee to show cause within a period
of thirty days, why an order of resumption of the land or building, or
both, as the case may be, and forfeiture of the whole or any part of the
money, if any, paid in respect thereof which in no case shall exceed ten
percent of the total amount of the consideration money, interest and
other dues payable in respect of the sale of the land or building or both,
should not be made.

(4) After considering the cause, if any, shown by the transferee in
pursuance of a notice under sub-section (3) and any evidence that he
may produce in support of the same and after giving him a reasonable
opportunity of being heard in the matter, the Authority, may for reasons
to be recorded in writing, make an order resuming the land or building
or both, as the case may be, and directing the forfeiture as provided in
sub-section (3) of the whole or any part of the money paid in respect of
such sale.

PART D
Finance, Accounts and Audit
233. (1) The Authority shall have and maintain its own fund to which
shall be credited-

(a) all moneys received by the Authority from the Government
and the Central Government by way of grants, loans,
advances or otherwise;

(b) all money borrowed by the Authority, from sources other
than the Government, by way of loans or debentures;

(c) all fees and fines received by the Authority;

(d) all fees, fines and remittance charged by any other authority
for rural development;

(e) all moneys received by the Authority from the disposal of
lands, buildings and other properties, movable and
immovable;

(f) all moneys received by the Authority by way of rents and
profits or in any other manner or from any other source.

(2) The fund shall be applied towards meeting-

(a) expenditure incurred in the administration of this Chapter;

(b) cost of acquisition of land for purposes of this Chapter;

(c) expenditure for development of land;

(d) expenditure for such other purposes as the Government may
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direct or permit.
(3) The Authority shall keep its fund in any Scheduled Bank.

(4) The Authority may invest any portion of its fund in such
securities or in such other manner as may be prescribed.

(5) The income resulting from investments mentioned in sub-section
(4) and proceeds of the sale of the same shall be credited to the
fund of the Authority.

234. The Authority may from time to time, borrow money by way of
loans or debentures and advance money from such sources, and on such
terms and conditions, as may be prescribed.

235. All Payment due from the Authority on account of interest on
loans or the repayment of loans shall be made in priority to all other
dues from the Authority.

236. The Authority shall prepare in such form, and at such time every
year, as may be prescribed, a budget, in respect of the financial year
next ensuing showing the estimated receipts and expenditure of the
Authority and shall forward to the Government such number of copies
thereof, as may be prescribed.

237. (1) The Authority shall maintain proper accounts and other
relevant records and prepare an annual statement of accounts including
the balance sheet in such form, as may be prescribed.

(2) The accounts of the Authority shall be subject to audit
annually by the Accountant General of the Government and any
expenditure incurred by him in connection with such audit shall be
payable by the Authority to the Accountant General.

(3) The Accountant General or any person appointed by him in
connection with the audit of accounts of the Authority shall have the
same right, privilege and authority in connection with such audit as the
Accountant General has in connection with the audit of the
Government accounts, and in particular, shall have the right to demand
the production of books, accounts connected vouchers and other
documents and papers.

(4) The accounts of the Authority as certified by the Accountant
General or any other person appointed by him in this behalf together
with the audit report thereon shall be forwarded annually to the
Government.

238. The Authority shall prepare, for every year, a report on its
activities during that year and submit the report to the Government, in
such form and on or before such date, as may be prescribed.

239. The Authority shall constitute, for the benefit of its whole time
paid members and for its officers and other employees in such manner
and subject to such conditions, as may be prescribed, such provident
fund as it may deem fit.

The Authority may, by resolution, authorize that any power
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exercisable by it and all or any of the duties and functions imposed on
it under this Chapter or the rules or regulations made there under,
except the power to make regulations, may also be exercised by such
officers of Government or Panchayati Raj Institutions, as may be
mentioned therein, in such cases and subject to such conditions, if any,
as may be specified therein.

241. The Authority may, with the previous approval of the
Government, make regulations consistent with this Chapter, and
without prejudice to the generality of this power such regulations may
provide for-

(a) the summoning or holding of the meetings of the Authority,
the time and place where such meetings are to be held and the
conduct of business at such meetings;

(b) the powers and duties of the officers and other employees of
Authority;

(c) the salaries, allowances and conditions of service of officers
and other employees of the Authority;

(d) the erection of buildings;

(e) the terms and conditions on which transfer of any right, title
and interest in any land or building may be permitted;

(f) the management of the properties of the Authority;

(g) any other matter which has to be, or may be, determined by
regulations.

PARTE
Inspection and Penalties
242. The Authority may authorize any person to enter into or upon any
land or building other than the land or building owner by the Central
Government with or without assistants or workmen for the purpose of-
(a) making any enquiry, inspection, measurement or survey or
taking levels of such land or building;
(b) examining works under construction and ascertaining the
course of sewers and drains;
(c) digging or boring into the sub-soil;
(d) setting out boundaries and intended lines of work;
(e) making levels, boundaries and lines by placing marks and
cutting trenches;
(f) doing any other thing necessary for the efficient
administration of this Chapter:
Provided that-

i) no such entry shall be made except between the hours
of sunrise and sunset and without giving reasonable
notice to the occupier, or of there be no occupier, to
the owner of the land or building;

ii)  sufficient opportunity shall in every instance be given
to enable women, if any to withdraw from such land
or building;
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due regard shall always be had, so far as may be
compatible with the exigencies of the purpose for
which the entry is made, to the social and religious
usages of the occupants of the land or building
entered.
243. Any person who obstructs the entry of a person authorized under
section 242 to enter into or upon any land or building other than the
land or building owned by the Central Government or molests such
person after such entry, shall be punishable with imprisonment for a
term which may extend to six months or with fine which may extend to
one thousand rupees, or with both.
244. (1) Where any person makes default in the payment of-

1) any rent due in respect of any lease of any land or
building or both, as the case may be, under section
231; or

1) any fee or contribution payable under this Chapter

in respect of any land or building or both,

the Authority may direct that in addition to the amount of arrears,
a sum not exceeding that amount shall be recovered from the person by
way of penalty:

Provided that no such direction shall be made unless the person
affected thereby has been given a reasonable opportunity of being
heard in the matter.

(2) Where any person makes default in the payment of any

amount, being the arrears or penalty or both directed to be paid under
sub-section (1), such amount may be recovered from him, in the same
manner as the arrears of land revenue.
245. (1) If the person committing an offence under this Chapter is a
company, every person, who, at the time the offence was committed,
was in charge of, and was responsible to, the company for the conduct
of the business of the Company, as well as the Company, shall be
deemed to be guilty of the offence and shall be liable to be proceeded
against and punished accordingly:

Provided that nothing contained in this sub-section shall render
any such person liable to any punishment provided under this Chapter
if he proves that the offence was committed without his knowledge or
that he exercised all due diligence to prevent the commission of such
offence.

(2) Notwithstanding anything contained in sub-section (1), where an
offence under this Chapter has been committed by a company and it is
proved that the offence has been committed with the consent or
connivance of, or is attributable to any neglect on the part of any
director, manager, secretary or other officer, such director, manager,
secretary or other officer shall be deemed to be guilty of that offence
and shall be liable to be proceeded against and punished accordingly.
Explanation. - For the purpose of this section-
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(a) “company” means a body corporate and includes a firm or other
association of individuals; and
(b) “director” in relation to a firm means a partner in the firm.
246. All fines realized in connection with prosecution under this Act
shall be paid to the Authority unless notified by the Government to be
retained by Panchayati Raj Institutions.

247. Except as otherwise provided for in this Chapter, any violation of
any of the rules or regulations made there under shall be punishable
with fine which may extend to three times of the market value of the
land over which violation has been made, and in the case of continuing
violations, with an additional fine, which may extend up to one percent
of the fine imposed per day during which such violation continues and
the court, while passing any sentence on conviction of any person for
the violation of any rule or regulation, may direct that any property or
part thereof, in respect of which the rule or regulation has been
violated, shall be forfeited to the Authority:

Provided that if a building is begun, erected or re-erected in
violation of any of the building regulations, the Chief Administrator
shall be competent to require the building to be altered or demolished,
by a written notice delivered to the owner thereof, within a period of
six months of its having begun, or having been completed, as the case
may be. Such notice shall also specify the period during which such
alteration or demolition has to be completed and if the notice is not
complied with, the Chief Administrator shall be competent to demolish
the said building at the expense of the owner:

Provided further that the Chief Administrator may, instead of

requiring alteration or demolition of any such building, accept by way
of composition, such sum as he may deem reasonable.
248. (1) Any offence punishable under this Chapter may, either before
or after the institution of proceedings, be compounded by the Authority
or by any person, or Panchayat Raj Institutions authorized by the
Authority in this behalf.

(2) Where an offence has been compounded, the offender, if in
custody, shall be discharged and no further proceedings shall be taken
against him in respect of the offence compounded.

PART F
Preparation of Development Plan and Development of Land
249. (1) The District Planning Committee in consultation with the
Authority shall prepare development plan for such villages, as
considered necessary, for regulation of its development zone.

(2) A plan may-

(a) contain reservation of land for residential, commercial,
industrial, open spaces, road network and other ancillary
usages;

(b) contain provisions concerning matters necessary for
proper development of the zone or any area thereof
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(3) The District Planning Committee shall publish the plan for
the purpose of inviting objections and suggestions from the public as
may be prescribed.

(4) After considering the objections, suggestions, representations

and recommendations, if any, the District Planning Committee may
revise and forward the plan to the Authority for recommending it to the
Government for approval.
250. (1) Subject to such conditions as may be specified by the
Government, the Authority or the Panchayati Raj Institution, as the
case may be, shall undertake development of land within the
development zone either itself or allow public or private parties to
develop the land for residential, institutional or for any other purpose
and on payment of such charges and conditions as may be specified by
the Government from time to time, in accordance with the development
plan.

(2) No land within the development zone shall except with the
permission granted under sub-section (1) be developed or fragmented
for commercial purposes, but may be used for personal residential or
agricultural purposes, as was being used on the date of publication of
notification of development zone or the publication of development
plan, as the case may be.

(3) No construction within the development zone shall be carried
out without getting the building plans approved and necessary
permission from the authority as may be prescribed.

251. Save as provided in section 250, no person in development zone
shall-
1) without obtaining permission from the
Authority, transfer or agree to transfer in any
manner plots by fragmenting the land or make
an advertisement or receive any amount in
respect thereof;
i1) erect or re-erect any building in respect of which
permission has not been granted;
erect or re-erect any building or make or extend
any excavation or layout any means or access to
a road on a development zone save in
accordance with the plan and the restrictions and
conditions referred to in section 249 with the
previous permission of the Authority.
PART G

Control by Government and Panchayati Raj Institutions
252. (1) The Authority shall carry out such directions as may be issued
to it, from time to time by the Government for the efficient
administration of this Chapter

(2) The Government may, at any time either on its own motion

iii)
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or on application made to it in this behalf, call for the records of any
case disposed of, or order passed by the Authority for the purpose of
satisfying itself as to the legality or propriety or correctness of any
order passed or direction issued and may pass such order or issue such
direction in relation thereto as it thinks fit:

Provided that the Government shall not pass an order adversely
affecting any person without affording such person an opportunity of
being heard.

(3) The Government may depute any officer to inspect or examine
the office of the Authority, or its development works and to report
thereon and the officer so deputed may, for the purposes of such
inspection or examination, call for-

(a) any extract from any proceedings of the Authority or any
committee constituted under this  Chapter, record,
correspondence, plan or other documents;

(b) any return, estimates, statement of accounts or statistics;

(c) any report,

and the Authority shall furnish the same.
253. The Authority shall furnish to the Government such reports,
returns, record and other information as the Government may, from
time to time, require.
254. When any land, other than the land owned by the Central
Government, is required for the purpose of this Chapter, the
Government may, at the request of the Authority, proceed to acquire it
under the provisions of the Land Acquisition Act, 1894 (Act 1 of
1894), and on payment by the Authority of the compensation awarded
under that Act and of any other charges incurred in acquiring the land,
the land shall vest in the Authority.
255. The Government may, on the recommendation of the Authority or
otherwise, if it considers necessary, by notification in the Official
Gazette, notify any area within Lal Dora and adjacent to it within a
specified distance beyond Lal Dora of any village in the rural area, to
be development zone.
256. (1) The Government may either approve the plan without
modifications or with such modifications as it may consider necessary
or reject the plan with directions to the District Planning Committee to
prepare a fresh plan according to such directions.

(2) The Government shall cause to be published by notification

the plan approved by it under sub-section (1) for the purpose of inviting
objections thereon.
257. (1) The Authority may make any amendment, in the master plan
as it thinks fit, which may in its opinion do not affect important
alterations in the character of the plan and which do not relate to the
extent of land uses or the standards of population density.

(2) The Government may make amendments in the master plan
whether such amendments are of the nature specified in sub-section (1)
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(3) Before making any amendments in the plan, the Authority, or
the Government shall publish a notice in at least one newspaper having
circulation in the local development area inviting objections and
suggestions from any person with respect to the proposed amendments,
before such date as may be specified in the notice and shall consider all
objections and suggestions that may be received by the Authority or the
Government.

(4) Every amendment made under this section shall be published in
such manner as the Authority or the Government, as the case may be,
may specify and the amendments shall come into operation either on
the date of the first publication or on such other date as the Authority or
the Government, as the case may be, may fix.

(5) When the Authority makes any amendments in the plan under
sub-section (1) it shall report to the Government, the full particulars of
such amendments within thirty days of the date on which such
amendments come into operation.

(6) If any question arises whether the amendments proposed to be
made by the Authority are amendments which affect important
alterations in the character of the plan or whether they relate to the
extent of land uses or the standards of population density, it shall be
referred to the Government, whose decision thereon shall be final.

(7) Any reference to the master plan shall be construed as a

reference to the master plan as amended under this section.
258. (1) If, in the opinion of the Government, the Authority is not
competent to exercise or perform or neglects or fails to exercise or
perform any power conferred or duty imposed upon it by or under any
provision of this Chapter, the Government or any person appointed in
this behalf by the Government may exercise such power or perform
such duty.

(2) Any expenses incurred by the Government or by such person

in exercising such power or performing such duty shall be paid out of
the fund of the Authority, and if the Authority fails to pay the expenses,
then the Government may make an order directing any person who, for
the time being, has custody of such fund to pay such expenses from
such fund, and such person shall be bound to obey such order.
259. (1) Any person aggrieved by an order of the District Planning
Committee or the Authority passed under this Chapter may, within a
period of thirty days from the date of the communication of such order,
prefer an appeal to the Government in such form and manner, as may
be prescribed:

Provided that the Government may entertain the appeal after the
expiry of the said period of thirty days, if it is satisfied that the
appellant was prevented by sufficient cause from filing the appeal in
time.

(2) The Government may, after hearing the appeal, confirm, vary or
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reverse the order appealed from and may pass such order as it deems
fit.

(3) The Government may, either on its own motion or on an
application received in this behalf, at any time within a period of six
months from the date of the order, call for the record of any
proceedings in which the Authority has passed an order for the purpose
of satisfying itself as to the legality or propriety of such order and may
pass such order tin relation thereto as it thinks fit:

Provided that the Government shall not pass an order under this

section prejudicial to any person without giving him a reasonable
opportunity of being heard.
260. (1) Where the Government is satisfied that the purposes for which
the Authority is constituted under this Chapter have been substantially
achieved so as to render the continued existence of the Authority in the
opinion of the Government unnecessary, the Government may, by
notification in the Official Gazette declare that the Authority shall be
dissolved with effect from such date as may be specified in the
notification; and the Authority shall be deemed to be dissolved
accordingly.

(2) From the date specified under sub-section (1)-

(a) all properties, funds and dues which are vested in, or
realizable by the Authority, shall vest in, or be realizable by
the Government;

(b) all liabilities which are enforceable against the Authority
shall be enforceable against the Government; and for the
purpose if carrying out any development which has not been
full carried out by the Authority and for the purpose of
realign properties, funds and dues referred to in clause), the
functions of the Authority shall be discharged by the
Government.

261. (1) The Government may, by notification in the Official Gazette,
direct that any power exercisable by it under this Chapter, except the
power to make rules, may also be exercised by such officer of
Panchayat Raj Institution, as may be mentioned therein, in such cases
and subject to such conditions, if any, as may be specified therein.

(2) The Government may, by notification in the Official Gazette,
direct that any power exercisable by the Authority under this Chapter
may be exercise3d by such other officer of the Authority or Panchayati
Raj Institution, as may be mentioned therein, in such cases and subject
to such conditions, if any, as may be specified therein.

262. (1) The Government may, by notification in the Official Gazette,
make rules for carrying out the purposes of this Chapter.

(2) In particular, and without prejudice to the generality of the
foregoing power, such rules may provide for all or any of the following
matters, namely:-

(a) the terms and conditions of service of the members under sub-
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section (1) of section 221;

(b) the appointment of committees under section 224;

(c) the manner and purpose for associating persons under section
225;

(d) the control and restriction in relation to appointment of
officers and other employees under sub-section (1) of section
227,

(e) the investment of fund under sub-section (4) of section 233;

(f) the procedure to be followed for borrowing money by way of
loans or debentures and their re-payment and the terms and
conditions for same under section 236;

(g) the form of the budget of the Authority and the manner of
preparing the same under section 236;

(h) the form of balance sheet and statement of account under sub-
section (1) of section 237;

(1) the form of the annual report and the date on or before which
it shall be submitted to the Government under section 238;

(j) the manner and constitution of the provident fund for whole
time paid members and officers and other employees of the
Authority and the conditions subject to which such fund may
be constituted under section 239;

(k) the manner of the publication of the plan under section 249;

(I) the form and manner in which an appeal may be filed under
section 259;

(m)the form and manner in which development charges shall be
payable under section 266;

(n) any other matter which has to be, or may be, prescribed by
rules.

(3) Every rule made under this Chapter shall be laid, as soon as may
be, after it is made, before the House of the State Legislature, while it is
in session. If the House agrees in making any modification in the rule
or the House agrees that the rule should not be made, the rule shall
thereafter have effect only in such modified form or be of no effect, as
the case may be; so, however, that any such modification or annulment
shall be without prejudice to the validity of anything previously done
under that rule.

263. The Government may remove, from office any member-

1) who, without excuse, sufficient in the opinion of the
Government, is absent for more than four consecutive
meetings of the Authority;

i1) who has, in the opinion of the Government, so abused
his position as a member as to render his continuance
in the Authority detrimental to the interest of the
Authority.

264. The Government may make such grants, advances and loans to
the Authority, as the Government may deem necessary, for the
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performance of the functions under this Chapter and all grants, loans
and advances so made shall be on such terms and conditions, as the
Government may determine.

265. If any difficulty arises in giving effect to the provisions of this
Chapter, the Government may, by notified order, not inconsistent with
the provisions of this Chapter, remove the difficulty.
PART H

Miscellaneous
266. Where, in the opinion of the Government, it is necessary that the
amenities provided by the Authority in a rural area should be extended
to any land or building situated within the said area or within such
distance from the said area as it may deem expedient, such amenities
shall be extended to such land or building and the owner of such land
or building shall be liable to pay to the Authority, in the manner
prescribed, such development charges therefore, as may be fixed by the
Government having regard to the expenses to be incurred for providing
such amenities and the benefits to be extended to the land or building.
267. All members , officers and other employees of the Authority shall
be deemed to be public servants within the meaning of section 21 of the
Indian Penal Code, 1860 (Act 45 of 1860).

268. No court inferior to that of a Judicial Magistrate shall try an
offence punishable under this Chapter.
269. No prosecution for any offence punishable under this Chapter
shall be instituted except with the previous sanction of the Authority or
any officer authorized by the Authority.
270. (1) All notices, all orders and other documents required by this
Chapter or any rule or regulation made there under to be served upon
any person shall, save as otherwise provided in this Chapter or such
rule or regulation, be deemed to be duly served-
(a) where the person to be served is a company, if the document is
addressed to the Secretary of the said company, at its registered
office or at its principal office or place of business and is

either-
1) sent by registered post; or
i1) delivered at the registered office or at the principal

office or place of business of the said company;
(b) where the person to be served is a partnership firm, if the
document is addressed to the said partnership firm, at its
principal place of business, identifying it by the name or style
under which its business is carried on and is either-
1) sent by registered post; or
1) delivered at the said place of business;
(c) where the person to be served is public body, or a corporation
or society or other body, if the document is addressed to the
secretary, treasurer or other head of office of that body,
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corporation or society, at its principal office and is either-
1) sent by registered post; or
i1) delivered at the said office;
(d) in any other case, if the document is addressed to the person to
be served and-
1) is given or tendered to him; or
i1) is sent by registered post to the person; or
1i1) if such person cannot be found, is affixed on some
conspicuous part of his last known place of
residence or business, if within rural area or is given
or tendered to some adult member of his family or
is affixed on some conspicuous part of the land or
building to which it relates.

(2) Any document which is required or authorized to be served on the
owner or occupier of any land or building may be addressed “the owner
or the occupier”, as the case may be, of that land or building (naming
that land or building) without further name or description, and shall be
deemed to be duly served-

(a) if the document so addressed is sent to be delivered in
accordance with clause (b) of sub-section (1); or

(b) if the document so addressed, or a copy thereof so addressed, is
delivered to any person on the land or building or where there is
no person on the land or building to whom it can be delivered is
affixed to some conspicuous part of the land or building

(3) Where a document is served on a partnership firm in accordance
with this section, the document shall be deemed to be served on each
partner.

(4) For the purpose of enabling any document to be served on the
owner of any property, the secretary may, by notice in writing, require
the occupier, if any, of the property to state the name and address of the
owner thereof.

(5) Where the person on whom a document is to be served is a minor,
the service upon his guardian or any adult member of his family shall
be deemed to be service upon the minor.

Explanation — A servant is not a member of the family within the
meaning of this section.
271. Where any notice, order or other document issued or made under
this Chapter or any rule or regulation made there under requires
anything to be done for the doing of which no time is fixed in this
Chapter or the rule or regulation, the notice, order or other document
shall specify a reasonable time for doing the same.
272. All permissions, orders, decisions, notices and other documents of
the Authority shall be authenticated by the signatures of the secretary or
any other officer authorized by the Authority in this behalf.
273. A copy of any receipt, application, plan, notice, entry in a

register, or other document, in the possession of the Authority, if duly
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certified by the legal keeper thereof, or other person authorized by the
Authority, in this behalf, shall be received as prima facie evidence of
the existence of the document and shall be admitted as evidence of the
matters and transactions recorded therein in every case, where, and to
the same extent as, the original document would, if produced, have
been admissible to prove such matters.

274. No member, officer or other employee of the Authority shall, in
any legal proceedings to which the Authority is not a party, be required,
to produce any register or document the contents of which can be
proved under the preceding section by a certified copy, or to appear as
a witness to prove the matters and transactions recorded therein, unless
by order of the court made for special cause.

275. No suit, prosecution or other legal proceedings shall lie against
any person for anything which is in good faith done or intended to be
done under this Chapter or any rule or regulation made there under.
276. It shall be the duty of every police officer-

1) to communicate without delay to the proper officer or the
employee of the Authority any information which he
receives of a design to commit or of the commission of any
offence against the provisions of this Chapter or any rule or
regulation made there under; and

1) to assist the member or any officer or other employee of the
Authority in the lawful exercise of any power vesting in
such member, officer or other employee under this Chapter
or any rule or regulation made there under.

277. (1) A police officer, not below the rank of sub-inspector, shall
arrest any person who commits, in his view, any offence against this
Chapter or any rule made there under, if the name and address of such
person be unknown to him and if such person, on demand, declines to
give his name and address, or gives such name or address which may
officer his reason to believe to be false.

(2) The person so arrested shall, without unavoidable delay, be
produced before the Judicial Magistrate authorized to try the offence
for which the arrest has been made, and no person, so arrested, shall be
detained in custody for a period exceeding twenty-four hours without
an order from the above mentioned Magistrate.

278. Nothing in this Chapter, shall apply to the operational
constructions.

279. Notwithstanding any thing contained in this Chapter, the
provisions of the Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulated Development Act, 1963 (Act 41 of 1963)
and the Haryana Development and Regulation of Urban Areas Act,
1975 (Act 8 of 1975), shall be applicable to the controlled area or urban
area, as the case may be, declared under the said Acts.

280. The Government may, in public interest, relax the applicability of
any restriction, condition, rule or regulation made under this Chapter. ]



SCHEDULE 1
[See sub-section (1) of section 4]
FORM OF OATH OR AFFIRMATION

1. A.B., do swear in the name of God that I will bear true faith and
solemnly affirm

allegiance to the Constitution of India as by law established and that I
will faithfully and conscientiously discharge my duties as a

of and
that I will do right to all manner of people in accordance with the
Constitution and the law, without fear or favor, affection or ill-will.

SCHEDULE II
EXTENT OF EXECUTIVE AUTHORITY OF THE EXECUTIVE
OFFICER
[See section 74 (1) (d)]

Power to issue notices under instructions from the Chairman
and Chairman of the Committees, for meetings of the Panchayat
Samitis and Committees thereof.

Power to exercise administrative control over servants of the
Panchayat Samiti engaged on the Community Development
Programme.

Power to sign application to the Magistrate of competent
jurisdiction for recovery of money claimable by the Panchayat Samiti.

Power as to acquisition of land or other immovable property by
agreement.

Preparation of the budget for the consideration of the
Committee for Finance and Taxation.

Power to make contract on behalf of the Panchayat Samiti
subject to such terms, rates or maximum price as the Panchayat Samiti
may fix in any case or class of cases.

Power to make contracts involving such sum as the Panchayat
Samiti may be authorised in this behalf.
Power to keep custody of the common seal and to use it.
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PART 1
LEGISLATIVE DEPARTMENT
Notification

The Z2nd May, 2003

A No. Leg, 16/2003.—-The following Act of the Legislature of the State of
47 Haryana received the assent of the Governor of Haryana on the 20th May, 2003,
and is hereby published for general information :—

Haryana Act No, 14 of 2003

THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2003

AN
ACT

Jurther to amend the Haryana Panchayati Raf Acr, 1994,

BE it enacted by the Legislature of the Stute of Haryana in the Fifty-(ourth
- Yeuwr of the Republic of India as {otlows [~

1. This Acl may be called the Haryana Panchayati Raj (Amendment) Act,

2. For sections 14 und 15 of the Haryana Parchayai Raj Act, 1994
(hereinafler called the principal Act), the following sections shall be substiluted,
namely :—

“14. Appointment of Gram Vikas Suhayak.—(1) For each Gram
Panchayat there will be an office of Gram Vikas Sahayak which will be
filled up on such lerms and conditions and in such manner us may be
prescribed. Gram Vikas Sahayak shall assist the Gram Panchayal in
maintaining record of the Gram Panchayal and perform: such other dulies
as may be assigned by the Gram Panchayal or prescribed by the
Government. He will alsoact as alink between (the Gram Panchayat and
the Government and will assisl in effecling recoveries of dues relating
1o Government or Slale enterprises on comunission basis which shall be
determined by the Government from lime to time. He will be paid such
honorartum by the Gram Panchayat as may be prescribed.

(2 Gram Vikas Sazhayak shall not be an employee of the
Government and consequenlly he shall have no claim for regular pay
scale or benefit of service conditions as applicable in case of Govemnment
servant or for any type of post retiral benefils.

15. Appointment of Circle Supervisors for o Croup of Gram
Panchayats.—For a group of Gram Panchayais 1w:re may be a Circle
Supervisor from amongst the existing Gram Sachivs to supervise the

Shert Ltle,

Substiwtion of
seclions 14 and
15 of Haryana
Mct 11 of 1994,
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work of Gram Vikas Sahayaks and io discharge such other duties and
perform such other funciions as may be assigned 10 him by the Gram
Panchayat or by the Government from time 1o time or as may be
prescribed. The groups of Gram Panchayats shall be formed in, the
manner preserived, ™.

. Amtndmen af 3. For sub-section (3} of seciion 133 of the principal Act, the following sub-
“.section 133 of  section shall be subslituted, namely ;—

Haryana Act 11
of 1994. “(3) The Government shall post a12eputy Chief Executive Officer-

cum-Secretary for each Zila Peyishad from amongst the District
Development and Panchayat Officecs. However, the Government may
designate one or more other officers of the Government working in the
district offices as Deputy Chief Executive Officers. ™. '

Amendment of 4. In sub-seclion (1) of section 161 of the principal Act, afier the words
section 161 of  “giare Flection Comimission”, the words “'in consultation with the Government™

Haryana Act 11 L
of 1994. shal] be inserted.

R. 8. MADAN,
Scurelary to Government Haryana,
Legislative Department.
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PART 1
LEGISLATIVE DEPARTMENT
Notification
The 29th July, 2004

: No. Leg. 21/2004.— The following Act of the Legislature of the State of
‘Haryana received the assent of the Governor of Haryana on the 8th July, 2004,
andis hereby published for general information :—

Haryana Act No. 19 of 2004
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2004
AN
Acr
further to amend the Haryana Panchavati Raj Act, 1994,

Be it enacied by the Legislature of the State of Haryana in the Fifty-fifth
Yearof the Republic of India as follows —

‘ 1. {1} This Act may be called the Haryana Panchayati Raj (Amendmenty  Short titie and
Act,2004. commencement.

2) ltshall be deemed to have comne into force with eftfect frem the 22nd
day of May, 2003.

. 2. After sub-section (2) of section 14 of the Haryana Punchayaii Raj Act,  Amendment of
- 1994, the following sub-section shall be added, namely :— seelion 14 of
Haryana Act 11

“13) No person who is less than thirty-two years and more thanfifty — ©f 1994,
years of age on the date of application to the prescribed authority for
appointment to the office of Gram Vikas Sahayak, sha!l be appointed it
he is not inhabitant of the concerned sabha area :

Provided that inhabitants of nearby village within the same block
having the preseribed qualification may be considered if no candidate,
having the preseribed qualification, 1s available in the concerned sabha
area.”.

R. 5. MADAN,

Secretary o Government, Haryana,

Legislative Depariment.
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LEGISLATIVE DEPARTMENT
Notification

The 7th December, 2004

No. Leg. 28/2004.—The following Acl of the Legisiature of the State of
~Haryana recetved the assent of the Governor of Haryana on the 6th December,
004, and is hereby published for general information . —

Haryana Act No.26 of 2004

THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT)
ACT, 2004

AN
_ Act
Surther to amend the Haryana Panchayati Raj Act, [994.

Be it enacted by the Legislature of the State of Haryana in the Fifty-fifth Year
{the Republic of India as follows :—
1. This Act may be caled the Haryana Panchayati Raj (Second Amendment) Short title.
ct, 2004,
2. Insection L61 of the Haryana Panchayati Raj Act. 1994 (herewafler catled Amendment  of
- L. secliou 161 ol
the principal Act), — Haryana Act {1 of
' (i} in clause (i) of proviso to sub-section {1}, for the words 1994,
“two moaths”, the words “four months™ shall be substitated:
{il) for sub-section (4), the following sub-section shall he substituted,
namely :(—
“(4) After the decluration of general election results, the names of
elected Panches, Sarpanches, Members, Chairmen,
Vice-Chairmen, Presidents und Vice-Uresidents shalf be
pubtished in the Ofticial Gazette by ibe Stae Electian
Commtssion not earlier than one week before the expiry of
the duration of the existing Gram Panchayat. Panchayat Samiti
and Zilu Pagishad :
Provided that notification regarding afl other election results
shall be published in the Official Gazette by the Staie Election
Commission forthwith.”.
3. Tn sub-section {1} of section 2t i of the principal Act, -~ Amendment ot

scetion 211 o/

(1) for sign " existing wt the end. the sign " shall be substitated; Haryana Act U] o

(11} proviso shall be omitted. 1994,

R. §. MADAN,
Seeretary to Government, Haryana,

Legistative Departmeni.
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PART T
HARYAMNA GOUVEKFNLNT
LEOISEATIVE DUEPARTMINNT

Motiffcation
The T7h January. 2000

No. Leg. 7/2006.—The following Act of the Legislature of the
State of Haryana receivad the assent of the Governor of [havyana on the

9th fanuary, 2600, and s hereby published for genera! information i—
HARYANA ACT NG, 7 OF 2006.

THE HARYANSA PANCHAYATI RA (AMENDMIUNT) ACT, 2005
AN
ACT
Sfurther to e d the Harvana Panchoviti Raj Aet, 190704

Be it enacted by the Lemsiature of the State of Harvana in the Fitly-sixth
Yeu of the Republic ol lndw as fellows -—

Lo Thas Aty bie called the Haryana Panchayat Ray (Amendment) Act,
2005,

2. Terscenons 14 and Y5 of the Havvana Panchayau Kap Ack, 1994, the
tollowing scctions shall be subsululed, namely —-

L4, Appointment of Gram Sachivs.— There shall b .o Gram Sachiv
for every Gram Panchayal or group of Gram Paachayat, vho shall
be appointed by Government.

-

13, Dutics of Gram Sachivs-— (11 it shall he the daty of the Gram
Sachiv lo---

(i) manitain accurate and up-to-daic entrizs in accounls,
record and other property of the Gram fPanchayat under
the gencral supervision of the Sarpanch and (o assist the
Gram Panchayat in the discharge of iis dotics and
functions under this Acl vr under any other luw for the
time being in (orce,

{if) assistoin carrying out ihe resolutions of (he Gram
Panchayats; and
(i) peeform sueh ather dutivs as may be preseribed.

(21 A Gram Sachiv, subject to the control of the Sarpanch-

(ay alter recording the proceedings, sha'l append his

sipnatures in the proceeding book;

1Y

Short tile.

Substitiing of
seeliony 14 and
'S of Haryano .
Act Ll of
1994,




Sawvray

NS~

16 TARYANA GOVT GAZ (EXTRAG, JAN 17, 2000
(PAUS 27,1927 SAKA )

oy shall propane the teeies of audi notes and sebiit he
samme 10 e Wock Tloveiopment and Panchivat Oiticer
alter avproval of'ihe Coran Saliba, withg ane month ol the
recatnt of such notes: and

(e} shall sign daily balances in cash hook. ™.

3. (1) The office of (hiam Vikas Sabayak created under ibe Haryana
Panchayati Raj (Amendmenty Act, 2003 (Harvana Act 14 of 2003), shali stand
abolished and consequentiy the incumbent of the satd officer shafl (orthwith stand
retieved of his duties.

{(Z) Any action taken by the Gram BSachiv during the enforcement of the
laryana Panchayati Raj{ Amcndiment) Act, 2003 (Haryana Act 14 0f2003), shall be
deemed to have been done or taken ueder the prneipal Act.

{3 Notwithstanding this amenchnent anyihing done or any achon taken
wntter the Haryama Panchayad Raj (Amendiment) Act, 2003 {Harvana Act 14 of 2003
and the Harvana Panchavatt Raj (Amendment} ace, 2004 (Harvana Act 19 of 2004).
shall be deemcd 16 have been done o iken under this Act

R. 5. MADAIN,
Sceretary o Government, Haryana,

Legislative Department.

SHAU-_L N MG Chd.
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: PART I
HARYANA GOVERNMENT
i LITCIIS T ATING DIEPAIRTMINT
1 Motification

The 26th October, 2006

No. Leg. 32/2000,—~The following Act of ke Legislature of e Stare
§ o Harvana received the assent of the Governor of Taryana on the 91l Getaber,
5o, and is Dereby published for general information —

N HARYANA ACT NO. 28 OF 2006
: 3 THE HARYANA PANCIAYATI RAJ (AMENDMENT)

X ACT, 2000

i ACT j

; Jurther (o conend the Flaryana Panchayati Kaf Act, 1994,

T

3 Be it enacted by the Leaislature of the Swie of Haryana in the Fifty-
~omenth Year of the Republic of India as follows =—

1 1. This Act may be called the Haryana Panchayau Raj {(Armendment)
2.z, 2006.

T 2. For sub-gection (1) of section 11 ot the Haryana Panchayati Raj Act,

11994 (hereinafter called the principal Act), the following sub-section shall be
T bstivied, namely —

“(1» Every Gran Subha shall hold minimum thrce geners! meetings
each year at such date, time and venue, as may be fixed by
Black Development and Punchayat Officer concerned.”,

b g e s,

3. Clause {g) of scction 175 of the principal Act, and proviso thereunder
shall be omitted and shall be decmed 1o have been omitled with clfeet from

didanuary, 2003, except in siweations where the re-ejections after remaoval have
aen held.

4. (1) The Maryana Panchayati Raj (Amendment) Ordina e, 2006
Haryama Ordinance No. 3 of 20006), is hereby repealed.

Smrrtmr v

(2} Notwithstanding such repeal, anvthing done or any action aken
el e auld Grdipance shallDe decmed w have beed done af hen undes tis
At ’

T L T

T o B B

PRETE

MLSCSULLAR,

Secretary to Covernment, Haryana,

Legislative Department,

HT9T—L .G Cha

VA A e

47

Shert title,

Amendinent of
seetion 11 of
Hartyuma Act 11
of 1994,

Anendment of
seehion 175 of
Haryana Acl 11
of 1694,

Repeal and
saving,
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PARY -1
HBARYANA GOVERNVIENT
LEGISLATIVE DEPARTMENT

r,. Mutillcation

: The 9th April, 2007 ' ,
E No. Leg. 12/2007.—The following Act of the Legislature of the State of

i Haryana reccived the assent of the Govemor of Haryana on the 2nd April, 2007,

: and is hereby published for general information — :

HARYANA ACT NO. 11 OF 2007

} THE HARVANA PANCHAYATI RAJ (AMENDMENT) ACT, 2007

; AN

3

: ACT
: é Surther o ainend the Haryana Panchayari Ray Act, [994.

£ Be it enacted by the Lepislature of the State of Haryana in the Filly-eighth

{ Year of the Republic of lndia as follows - :

$ . . . .

r 1. This Act may be called the Haryana Panchayati Raj (Amiendmenty Act. Shortwte

3 2007,

* 2. Insection 19 of the Haryana Panchayati Raj Act, 1994 (hereinalicr Aneadmentof
s: calicd the principat Act), the brackets and figure “{1)" shall be omiticd. section 19 of

! Haryana Act b} of
: 1494,

; 3. o clause (i) of the proviso to clavse () of sub-section {1) of secticn  Ancndmentof

41 of the principal Aci, after the words and figures “or 1971 war”, the words ang Secon 8iof .
signs “or who isfare freedom fighter/children of freedom fighter” shiall be inserted. Hatyana Act 1 of

| 1994,
L
4. In sub-section (6} of section 51 of the principal Act,— Amendrmentof
. section 51 of
(a} in clanse (i), the word “and™ shall be omitted: Har anz Act 11 af
19O,
(b} after clavse (i), the following clause shall be inscricd, namcly =~
“(i-a) if bie is Sarpanch belonging to rescrve category, to a Panch
of that reserve category commanding majority, and if no Panch
in that category is available, to a Panch of geucral category
commanding majority in the Gram Panchayat; and”. s
5. In sub-section (1) of section 161 of the principal Act, the signs and  Anendmentof

ward “Up-Samanches” shalf be omitted, section 161 of

Haryana Act 1 of
1994,
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In the principal Act. after Chapter XX1, the following Chapter shali be

Insersion of 0.
Chapter NN inseried, namely:- -
Parvanag At 1]
oY, SCHAPTER XX1)

RURAL DEVELOPMENT

PART A
Prolininary

Defimstions. 219, In this Chapter unless the context otherwise requires,—

{n) “amcnity” includes roads, watcr supply, sireet lighting,
drainage, sewerage, public parks, schools, playgrounds,
hospitals, community centres and uther community
buildings, horliculture, landscaping and any other public
utility service as the Government may, v notification
specify, 1o be an amenity for the purposes of sais Chapter;

() “Authority” weans the Haryana Ru:a! Development
Authority constituted under sub-section {1} of seciion 220;

(c) “building” inctudes —

(i) 2 house, owt-house, stable, latring, godown, shed, hul,
wall and any other structure whether of masonry,
bricks, mud, woud, metal oy any other material
whalsoever; -

(ii) a structure on wheels or simply resting on the ground
without foundations;

(iti) a ship, vessel, hoat, tent, van and any other struciure
used for hwman habjtation or used for kesping or
storing any articles or goods: and

{(iv) the gardens, grounds, carriages aad stables, if any,
appurtenant te any building which 15 iniended to be
used for residential, industrial, commerciai or other
purposes, whether in actual use or not;

(d) “building operations” include re-building operations,
stuctual allerations of, or additions to, bmldings and other
operations normnalty undertaken ir ~gunection with the
construction of buildings;

{¢} “Chief Administrator™ mieans the Chie? W runistrator of
the Authority;

(0} “developmicent plan™ means 2 plan prepared under section
249 and published under section 256 of this A«t:

A8
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(1) “development zone” means fhe ares notitivd under Lection
235 ol this Act;

“IHstrict Planning Commitice™ means a committee
constituted by the Govemnment as per the provisions of
article 243ZD of the Constitution of India and section 203B

of the Haryana Municipal Act, 1973 (24 of 1973);

(i)

(i} “ecrcct or re~cicet any building” includes —
(i} any material alteration or enlargement of a1y building;
(iiy the conversion by structural alteration into a place for
human habitation of any building not otiginally
constructed for hwman habitation;
{iil} the conversion into more than anc place for human
habitation of a building originally constructed as onre
such piace;
the conversion of two or more places of human
habitation into a greater number of such place;

{v} such alterations of 2 building as effect its drainage oc

(iv)

; sanitary arrangements, or materially affect ifs scenrity;
1 1 -
. ! {(vi) the additon of any roonus, building, vut-houscs or other
! structures to any building;
{vii) ihe construction in a wall adjoining any sirzct or land

|
not belonging to the owner of the wall, ol a door opening
on to such street or land:

»

“land™ includes benefits (o arise out of land, and things attached to the
carth or permanently fastened to anything attached to the carlh;

§),

T

(k) “means of access™ includes any means of access, whether -rivate, or
public, for vekicles or for pedestrians and includes 2 road;

(I “member” means a member of Authority and includes Chainman, Vice-
Chairman and Chiel Administrator thereof;

t
]

t

I

¥

»

L}

{

| (m) “occupier” means a person including a firm or other body of
j individuals, whether incorporated or not, who occupies kr i or building
i sold, leased or transferred in any manner whatsoever under this Chapter
{: and includes tus successors and assignees:

(n) “operational construction™ micans any construction, whether temporary
! or permanent, which is nccessary for the operation, muintenance,
f development or exccution of any of the following services, namely:—

f (i) railways;
(i1} national highways;

o .
- {(iif} airways and acrodromes;
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(iv) posts and telegraphs. telephones. wirel:s ;s b oadeasting ind other
fike forms of cominnnication:

(v} egional prid tor cleciriety;

{vi} any other service which the Government nay, if it is of the

! opinion that the operation, maintenance, developmeni or -

: cxecution of such service is essential to Lhe life of the
community, by notification, declare to be a service for the

purposes of this clause.
Explanation.—- For the removal of doubts, it is hereby declared

[ that the construction of—
i) new residential buildings {(other than gate, lodges and

: (1)
‘ quarter for Hmited cssential operational staff and the like),
| - - - - -
roads and drains in raifway colonies, hospitals, clubs,
! inslitutions and schoals, in the case of railways; and
(1) a new building, new siructare or new instaliation or any

extension thercof, in the casc of any other service,

shall not be decmed lo he construction within the meaning of this clause;
“Panchayati Raj Inslitutions” mecans Gram Panchayat, Panchayat

. (¢)
!
! Sariti or Zila Parishad, as the ~+-: may be, constituted under
ir this Act;

1' {(p} “public place™ means apy place or build:ng which is upen to 1he

' i use and enjoyment of public whethier it is actunlly used or enjoyed

5 ! by the public or not, and whether tie 2ngry is regulated by any
|#' . charge or not;

| i (g} “rogataiion” means a reguiation mage uader this Chapter by the

. ! Authoniy

|
! {r) “rural area” means the wrea excluding the municipal 2eea or the
: urban area, as the case may bey
; (s) “Secrelary” means the Sccreiary of the Autharity.
2 PARTB
[ Faryana Rural Development Authority
| E:;‘;\illlz?lzfﬂ‘lraﬂd 220.(1) With cffect Irom such date, as the Government may by
i : 1t g (P Sl ;
i Authorily ! notification in the Official Gazette specify in this behalf, the Government
| shail establish and constitute for tbe purposes of this Chapier, an Authority
; to be known as the ‘Harvana Rural Development Aathority’ with its

Headquarter af such place as the Government may specify.

{2) The Authority established and constiniled under sub-section (1)
shall be a body corporale baving perpetal stuccession and 2 common seal,

]
i
b
v
1
!
1]

i

'
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with power to hold and dispose of property both movable and immovable,
and ta contract; and shatl, by the said mame, sue amd be sued.

(33 The Authority shall consist of Chairman, Vice-Chairman, Chief
Administrator and such other members, not more than twelve and not Jess
than six, as the Government may, from time to time by notification appoint:

Provided that the number of non-official members shall not, at
any time excoed three,
22%. (1) The terms of office and conditions of service of the menmbers
shall be such, as may be prescribed.

{(2) The Chief Administrator shall be entitled to receive from the
fund of the Authority such salary and such allowances, if any. as may he
prescribed.

(3) Any member, other than the Chief Administrator, may Le paid
from the fund of the Authority such allowances, ifany. as may be prescribed.

(4) The membders shall hold office during the pleasvue: of the

Gavernment,

(3) The member may resign lus office by giving notice in valhting ta
the Governmentand, on such resignation being accepied by the Governmey,
he shall cease to be a member.

222, Upon occurrence of any vacancy in the office of Chairman, Vice-
Chairman, Chief Administrator or member, a new Chatrman, Vice-Chainnan,
Chief Administrator or member, as the case nray be, shali t - appointed.
223.(1) The Authority shall mcet at such times and places and subject to
the provisions of sub-seciions (2} and (3) observe such rules of procedure
in regard to the transaction of its business at such meetings as may be
provided by regulations,

(2) At every meeting of the Authorily, the Chairman, if present, or
in his absence, the Vice-Chairman, and if there be no Chairman or Vice-
Chairman, present, then, anyone of its mnembers, whom the member prescnt
may elect. shall preside. .

(3} All questions at 2 meeting of the authority shall be decrJed hya
nmajority votes of the members present and voting and in the case o Tequatity
of votes, the member presiding shall have a secand or casting vore,

(4) Minuies shall be kept of the names of tie members prusent and
of the proceedings at cach meeting in a book to be kept for the purpose,
which shall he signed at the next ensuing meeting by the niember presiding
at such meeting and shall be open to inspection by any mcmber during
office hours, oo

{3) For the transaction of business at a meeting of the Authority, the
quoruin shall be one-tiiird of the number of members actually s irving for
the timie being but shall not, in any case, be less than four,

3
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"226.

224, Subject o aqy rules made in tis bebalf, the Authoray may, from time
(o time, appant one or mate committees {or the purpose of securing the
efictent discharge of the functions of the Authe. ity and in particalar for the
purpose of ensuring the efficient maintenance of puhlic zmenities and
development projects.

225.(1) The Authority or any conunitiec appointed nnder section 224 may
associate with itself in such manner and for such purpose, as may be
prescribed, any person whose assistance of advice it may require in
performing any of its functions under this Chapler,

(2) Any person associnied with the Authority of any commitice under
sub-section {1} for any purpose shall have a sigi! to take part in the
discussion of the Authority or comnxttee relevan: .o that purpose but shall
not have a right to vote at 2 meeting,.

No act done or proceedings taken under this Chapter shall be
questioned on the ground mercly of -—

{a} the existence of any vacancy in, or any defleet in the
constitution of, the Authority;

(h) any person, assaciated under sectior 225, having voled in
contravention of the provisions of this Act in this hehalfy

{e) the failure to serve a nouce on zuy person where no
substantial injustice has resulted from such failure;

(d} any omission, defect or irregularity not aifecting the merits

of the case.

227. (1) Subject to such control and restrictions, as may be preseribed,
the Authority may appoint such number of 07 :ers and other employces
including experts for techuical and fegal work, as raay be necessary tor the

etficient performance of its functions and may determine their designation
and gradeg

(2) The officers and ather employces of the Authority shall be
entitled 1o reccive. from the fund of the Authority, such salarics and
altowanees, if any, and shall be gaverned by such coacidens of service as
may be determined by regulations made in this beh: If,

(3) 'The cxercise of any powers or discharge of any dutivs or
functions wider sub-section (1) by any officer or other employee shadl be
subject (o such restrictions, conditions and limitations, if any, as may be

faid down by the Authority, and shall also be subject to its control and
supervision.

3}
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228. No person who has. dircetly or indirectly, by himset! ar thieugh
his partner or agent, any share or interest in any contract, by ot on huhal " of
the Authorily, of any cuployment under, by ov on beha!f of the Authaity,
otherwise than as an officer or employee thercof, shall become or rermain
an officer or employee of the Authority,

229, The objects of the Authority shall be to promote and s:cure
regulated development of the rural arca und development zone in and azound
viltages including Lal Dora and to provide amenitics, sanitation and hygiene
in rural arcas and also to provide residential and housing facilities
particularly for weaker scction.

230. Subject to such ¢xceptions and conditions as the Government
may, by general or special order, impose, it shall be the duty of the Authority
within the limits of funds at its disposal to provide for and make
acrangements for carrying oat the requirements of rural area in respect of
the following matters:—

gy ddemificadon of 1wal arca for declaration of development
zone,

(b} Preparation of development plans for regulation of the
development zone.

(¢} Providing rejulated growth in and around villages.

(d} Providing amenities, sanitation and proper hygiene in rural
areas.

{¢} Development of residential aud housing facilities in
viliages particularly for weaker sections by ucquisition and
development of land.

(f) Providing financial and lechnical support 1o the Pt achayati
Raj Institutions tor the development of rural area and
development zone in and around viliages.

(g} Diswibutions of house sites in the Jevelopment zone and
maintenance of record thercaf.

ih}  Muointenance of buildings under its control o trunslerred
to it by the Government or any public anthority.

{i) Mainlenance of general sanitation,

() Cleauing of public roads, drains and other public places.

(k) Mauintcnance of community assets or any other duties and
functions as the Government may direct.

{rmmni
agquanbhie atian
nl oflicers aud
cmnployces.

Objectives of
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of Ambority.
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Disposal anzi Resamption of Land

Z31.01)  Subgectw any directions glven by the Jovernmem ubder Uns Act
and the provision of sub-section {5), the Authority muy dispose of—

(a) any land transferred to it by the Government withcut

undertaking or carrying out any development thercon; or

{b) any such land after undertaking or carrying out such
development as it thinks {it,

to such persons, in suchi manner and subject to such terms and conditions,
as it considers expedient for securing development.

{2) Nothing in this Chapter shatl be construed as enabling the
authority to dispose of land by way of gifi, but subject to this condition,
references in this Chapter to the disposal of land shalt be construed as
toference 0 the disposal theraal in any maunner, whethar ly way of sale,
exchange or lease or by the creation of any casement right or privilege or

otherwise. -
{3) Subject to the provisions hercinbefore contained, the Authoriry
way sefl, Iease, or otherwise transfer whether by auction, allotroent or

otherwise, any land or building befonging o il on such terms and conditions
as it may, by regulations, provide.

{4) The consideration money for any transfe - u sder sub-section (1)
¥ Y

shall be paid to the Aathority in such manner 1% naty be provided by
regulations.

{5) Any land or building or bodh. as the case may be, shall continue
to belong to the Authority untit the entire consideratinn money with interest

and other amount, if any, duc to Authority, on account of the sale of such
land or building or both is paid.

(&) Unti) the conditions provided in the regulutiors are fuliilled,
the transferee shall not transfer his rights in the land or building except
with the previous permission of the Authority, which may be granted on
such terms and conditions, as the Authority may deem fit.

232.(1) Where any transferee makes default in the payment af any
consideration soney, or any instalment, on account »f the sale of any land
or building, or both, under section 231, the Authority may, by notice in -
writing, call upon the transferce to show cause within a pevied of thirty
days, why a penalty, which shalt not exceed ten percent of the amount due
from the transteree, be not imposed upon hitm,

(2) After considering the cause, if any, shown by the transferee and
alter giving hin a reasonable opportunity of being heard m the matter, the -
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Autharity nzy, for reasons to be tecorded in writing, make 2u order imposing
the penatty und direct that the amount of money duwe along with the penalty
shall he paid by the ransferee within such period as may be specifted mnthe

arder,

(3) If the transferce f2ils to pay the amount due logeiher with the
penalty in accordance with the arder made under sub-scclion (2), or
commits a breach of any other condition of sale, the Authority may. by
notice in wnting, call upon the transieree to show cause within a yeriod of

thirty days, why an order of resumption of the land ar failding. ot both, as
the ¢ase may be, snd Forlesture ot the whole or any par of the money, if

any, paid in respect thereof which in no case shall exceed fen per vent of
the 1otal amount of the consideration money, interest and other dues payable
in respect of the sale of the land or building or both, should not be made.

{4} After considering the cause, if any, shown by the transieeec in
pursuance of a notice under sub-section (3} and any evidence that be say
producc in support of the same and after giving hima reasonatde opaonunity
of being heard in the matter, the Auvthority. may for reasons to he recarded
in writing, make an order resumning the land or building or both. s the case
may ke, and directing the forfeiture as provided iu sub-section 3) of the
whole or any part of the money paid in respect of such sale.

PART D

Finance, Arconnts aad Audit
233.{\) The Authority shall have and maintain its own fund te w'uch shall
be credited—

(a)  all moneys received by the Authority frem the Government
and the Central Goverminent by way of grants, loans,
advances er otherwise:

(b)Y all maney borrowed by the Authorily, from sources other
than the Govermnent, by way of Ioans ot debentures:

{c)  ali lees and fines received by the Aulhdrity;

(d)  all fees, fines and resnittance charged by any othet authority
for rural development:

(e)  all moneys received by the Authority from the disposal of

lands. buildings and other properties, movahle and
immovable;

() all moneys received by the Authority by way of rents and
profits ov in any other manner or from any other source.

{2} The fund shali be applied towards meeting-—

(a)  expenditure incurred in the adminisiration of -his Thapter;

Funds of
Authority.
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(b) cost of acquisition of land for purposes of this Chapier;
{¢)  expenditne for development of Tk
(&) expenditure for such ather purposes us the CGovernment

may direct or permit,

{3} The Authority shall keep ‘ils fund in any Scheduled Bank.

(4) The Authority may invest any portion of ils fund in such securities

or in such other munner as may be prescribed.

(5) The income resulting from investments mentioned in sub-section
(4) and proceeds of the sale of the same shall be credited 1o the fund of the
Authority.

234, The Authority may from time to time, borrow money by way of
loans or debentures and advance money from such sources, and on such
terms and conditions, as may be prescribed.

235. All payment due from the Anthority on account of intercst on
loans or the repayment of Joans shall be made in priority to all other dues
from the Authority.

236. The Authority shall prepare in such forra, and at such time every
yeur, as may be preseribed, @ budget, in respect of the financial year next
ensuing showing the cstimated receipts and expenditure of the Authority
and shall forward o the Government such pumber of copies thercof, as
may be preseribed,

237.(1) The Authority shall foamiain proper 1ccounts and other relevant
records and prepare an aanual statement of accounts including the balance
sheet in such {orm, us may be prescribed.

(2) 'The accounts of the Authority shall be subject 1o audit annually
by the Accountant General of the Government and zny expenditure incurred
by him in connection with such audit shall be payable by the Authority to
the Aceountant General,

(3) Thc Accountant General or any pe-san appointed by him in
connection with the audit of accouts of the Au.nority shail have the same
right, privilege and authority in cornection with such audit as the Accountant
General has in connection with the audit of the Covernment accounts, and
in particutar, shall have the right to demand the production of books, accouats
connected vouchers and other documents and pzpers,

(4) The accounts of the Authority as certified by the Accountant

General or any other person appointed by him in this behaif together with

the audit report thereon shall be forwarded annually to the Government,
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238. The Authoiity shall prepare. for every year. a report oa its
activities during that year and submit the report to the Governrent, in sach
forim wnd on or before such date, as may be preseribed.

239. The Authority shall constitute, for the benetit ol its whote rime
paid members and for its officers and other employeces in such manrer and
subject to such conditions, a5 may be prescribed, such provident fund as it

may deent fit.

2448, The Authority may, by resolution, authorize that any power
exercisable by it and all or any of the dutics and functions imposed on it
under this Chapter or the rules or regulations made thercunder, except the
power to niake regulations, may alse be exercised by such officers of
Government or Panchayati Raj Institutions, as may be mentioned therein,
in such tases and subject to such conditions, if any, as may be spcificed
therein,
241, The Authority may, with the previous approval of the Gavernment,
make regolations consistent with this Chapter, and without prejudics: to the
generality of this power such reguiations may provide for—
{a) the summaoning or holdiug of the meetings of the Autharity,
the time and place where sueh meetings are (0 be held and
the conduct of business at such meetings; -

(b} the powers and duties of the officers and other employces
of Authority;

{c} the salarics, allowances and conditions of service of
officers and other employees of the Authority;

(d) 1the erection of buildings;

{¢) the terms and conditions on which transfer of any right,
title and interest in any land or building may be permitted;

(f) the management of the properties of the A ithority;

() any other matter which has to be, or may be, deermined
by regulations.
PART E
Inspection and Penatties
242, The Authority may authorize any person to enter into or upon
any laad or building other than the land or building owned by the Ceniral
Governmenl with or without assistants or workmen for the putpose of~—
(2) making any enguiry, inspection, measurement or survey or
taking levels of such land or butlding;

Annuz! Report,
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Delepation by
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examining works under coastruztion and ascertzinmy the

(L)

G S ul' Rewars ﬂll(.] lil’I‘Hll.‘i-;
ic) digyng or boring tmo the sub-sol;
(d) sctling out boundarics and intended lings of work;

{e}

[

making levels, boundaries and lines by placing marks and

(LR AT

cutting trenches;
doing any other thing necessury for the efficient

oy

N

N I

administration ol this Chaptar:
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Provided that -
{i) no such cutry shall be made except between the hours
of sunrisc and sunsct end without giving reasonable
notice to the occupier, or il there be no occupier, to

the owner of the land or building;
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(ii) sufficient opportunity shatl in every instance be given
to enable women, if any, o witldraw from such land

Lann 14
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or building;

{iii) due regard shall always be had, so far as may be
compatible with the exigencivs of the purpose for
which the entry is @.di, to the social and religious
usagces of the ocoupznts of the land or building entered.

]

TR

Pnaltics. 243. Any person who obstructs the entry of a person authorized under
section 242 to enter into or upon any tand or building other than the land or
building owned by the Central Government or wmolests such person afier
such cntry, shall be punishuble with imprisonmerdt for a term which may

extend (o six months or with line which may extend 1o one thousand rupees,

= e

or with hoth,
Impusinua of 244.(1)  Where any person makes default in the payment of-

penalty and mede
. ol recovery of (1)
RS ATEIS.

any fee or contribution payable under this Chapter in

(i1}
respect of any land or bailding or both,

—— .

any rent duc in respect of any lease of any land or building
or boih, as the case may be, under section 231; or

Sl i
""'L'""fx«'\":‘i e

o

. the Authority may direct that in aditi~ 1 to the amount of arrears, a sum not
exceeding that amount shall be recovered from the person by way of penalty:

3 Provided that no such direction shall be made unless the person
affected thereby has been given a reasonahte opportusiity of being heard in

the matter.
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{7y Where any person makes defauit in the payment of any amount,
being: the arrears or penalty or both directed to be paid under sub-gecting
{1), ch amount may be weovered fsom b, in dhe same e s as tine
arrears ol land revenue.

245.(1) If the persoa committing an offeace under this Chapter is a
company, every person, who, at the time the offence was committed, was
in charge of, and was responsible to, the company for the conduct of the
business of the Company, as well as the Company, shall be deemed to be
guilty of the offence and shail be liable to be proceeded against and punished
accordingly: -

Provided tha: nothing contained in this sub-seclion shall render
any such person lisble to any punishinent provided under this Chapter if e
proves that the offence was committed without his knowledge or that he
exercised all due diligence to prevent the commission of such offence.

{2) Notwithstanding anything contained in sub-section (1), where an
offence under this Chapter has been commiitted by a company and i i3
proved that the offence has been committed with the consent or conuivance
of, or is atfributable to any ncglect on the part of any dirccior, manager,
sectetary or other officer, such director, tanager, secretary or other oflicer
shall be deemed !o be guilty of that offence and shall be liable (o be
proceeded against and punished accordingly.

Explanation. — For the purpose of this section-

(a) “company” means a body corporate and includes a firm or
other association of individuals; and

{b) “director” in relation to a firm means a pactner in the firm.

246. All fines realized in conpection with prosecutton under this Act

shall be paid 10 the Authoiity unless notified by the Government {o b
retained by Panchayati Rajy Institutions.

247. Except as otherwise provided for in this Chapier, any violation
of any of the rules or regulstions made thereunder shall be punishable with:
fine which may extend to three times of the market value of the land over
which violation has been made, and in the case of continuing violations,
with an additional fine, which may extend upto one percent of the fine
imposed per day during whicli such violation continues and the court, while
passing any sentence on conviction of any person for the violation of any
rule or regulation, may direct that any property ar gart thereof, in respest

of which the rule or regulation has been violated, shall be forfeited to e
Authority:

Provided that if a building is begun, crected or re-erected in
violation of any of the building regulations, the Chief Administra 3 shali

Oifences by
companies,

Fines when
reatised to be paid
1o Authorily.

Penalty for breach
of rules and
regulations,
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be emapetent W teteire the busldmg to be altered ot demobhshed, by 4
written notice delivered to the owner thereof, within a period of six monthy
of s haviny, tepun, o having, been completed, a3 the case nisy be. Such
notice shail also spectly the period during which such alteration or

alteration or demolition of any such building. aczepl by way of composition,
such sum as he may Jdeem reasonable.

demolition has to be completed and if the notice is not complied widl, the
g Chief Administrator shail be eompetent to demolish the said building at
oot the expense of the owner:

o

Wl Pravidesd further that the Chief Administ sator may. instead of requiring
G 5F

D

arilamip

Lo b TSR
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Compussion of 248, (1} Any offence punishable under this Chapter may, either before
uttenecs or after the institution of procecdings, be compoundud by the Authority or

by any person. or Panchayati Raj Institnions authorized by the Authority in
this behalf.

. . A
T it

{2} Where an offence has been compounded, the offender, if in
tusiody, shall be discharged and no further preccedings shall be taken against
hun in respect of the offence compounded.

PART ¥

Preparation of Developmient Plan and Development of Land

e e S
ot

Nnmn vm e A

Development 24%, (1) The Distnet Planning Committee n consultation with the
Plan.

Authority shall prepare developruent plan for such villages, as considered
necessary, for regutation of is develr ~nent 7one.

o me
e e s o

{2} A planmay-

(a) contain reservation of land for residential, commercial,

industrial, open spaces. road network and other ancillary
usages;

abdea el

(b} coutain provisions conecruing Imutters necessary for

proper development of the zone or apy arez thereof
according to plon,

T g v

(3) The District Planning Committee shall publish the plan for the
purpose of inviting objections and suggestions from the public as may be
prescribed.

L L

It ebae

L

(4) After considering the objecticns, suggestions, represcntations
and recommendations, if any, the District Planning Commitiee may revise
and forward the plan to the Authority for recommending it to the
Government for approval.

Development of 250.(1)
land in developmmanm

TR

b s b g,

Subject to such conditions as may be specified by the

o . Government, the Authority or the Panchayati Raj Institution, as the case
may be, shall undertake development of Jand within the development zone
cither itself or atlow public or private parties 1o develop the land for
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residential, institutionad or for auy other purpose apd on payment ol seeh
charges and condiitons as iy be specificd by the Goveeament from tun
ta time, in aceondance willi the devetopuent plan

i2)  No lund within the development zone shall except with the

. i pernission granted under snb-section (1) be developed or fragmented for
commcercial purposes, but may be used for personal residential or
1 Sy agricultural purposes. as was bemg used an the date of pubhcatmn of
: . -4+ noiification of devzlopwicnt zone or the publication of development plan.
3 E as the case may be.
{3} No construction within the development zone shall be carried
Y

3 out without gelting the bwiiding plans approved and necessary permission
% from the authoricy us may be prescribed.

H 1
: T 254, Save as provided in section 250, no person in development zone  Profubition on
; shall— Gagmentativn of
: tand and other
; Lt (i) withowt obtaining permission from the Authority, transfer  developmental
o Tt or agree 1o fransler in any manner plots by fragmenting: activiies i
' o the tand or make an advertisement of receive any amount  Cevelopmentaone.

i in respect thereol;

{ii) erect vr re-ercet any building in respect of which
permission hus not been granted;

.

(iii} crect or re-erect any building or make or cxtend any
excavation ot layout any means or access W a road on a
develapment zone save inaccordance with the plan aud the
resizictions and conditions referred to in section 249 with

L the previous penmission of the Authority.

PART G
Control by Government and Panchayati Raj Institutions
252.{1)  The Autherity shall carry out such directions as ;ay be issucd o Controt by

it, from time to time by the Government for the efficient administration of this ~ Govermment
Chapter.

- '.{ (2) The Govermment may, at any time either on i1 own motion or on

o7 application made to it in this behalf, call for the records of any case disposed
~ % of, or order passed by the Authority for the purpose of satisfyiny itscll as
i to the legality or propriety or correciness of aay order passed or divection

"7+ issued and may pass such order or issue such direction in relation thercto
- as it thinks fit :

Provided that the Government shall not pass an order adversely

. % affecting any person without affording such person an opportunity of being
.. heard.
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3y The Government may depute any nffir er to inspect ot examine the
office af the Authority, ar its developnient works and to report thercon aud

the officer.so deputed may, for the purposes of such iuspection er
examination, ¢all {or —

{a) any extract from any proceedings of the Authority or any
cornmittee constituted under this Chapter, record,
correspondence, plan or other documents;

(b}

(¢} any report,

any return, estimates, statement of accounts or statistics;

and the Authority shall fumish the same.

253, The Authority shall furnish to the Govermment such reports,
returns, record and other information as the Government may, from time
io time, require.

254, When any land, other than the land owned by the Central
Govemnmenl, is required for the purpose of this Chapter, the Government
mmay, at the request of the Authority, proceed to acquire it under the
provisions of the Land Acquisition Act, 1894 (Act 1 of 1894), and on
payment by the Authority of the compensation nwarded under that Act and

of any other charges incurred in acquiring the lznd, the land shall vest in the
Authority.

255, The Government may, on the recoramendation of the Authority
or otherwise, if it considers necessary, by notification in the Official
Gazeite, notify any area within L.al Dora and adjucent to it within a specified

distance beyond Lal Dora of any vitlage in the rural area, to be development
zone.

256.(1) The Government may either approve the plan without
modifications or with such modifications as it may consider necessary or

reject the plan with directions to the District Planning Committec to prepare
a fresh plan according to such directions.

{2} The Government shall cause to ke published by notification the
ptun approved by it under sub-scetion (1) for the purpose of inviting
objections thereon.

257.{1) The Authority may make any 7 - wedment, in the master planas it
thinks fit, which may in its opinion do not affect important alterations in
the character of the plan and which do not relate fo the cxtent of land uses
or the standards of population density.

(2) The Government may make amendments in the master plan

whether such amendments are of the nature specified in sub-section (1) or
otherwise.

T
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(3) Before making any amendments in the plan, the Authority. or the
Governmenl shall publish a notice in at teast one newspaper havirg
viteulistion in the Toest development ares inviting obijertions aed suggestion:
from any person with respect w the proposed amendnents, before sixch
date as may be specificd in the notice and shall consider all objections and
sugpgestions that may be received by the Authority or the Govemment.

(4) Every amendment made under this section shall be published in
such manner as the Authority or the Governmeat, as the case may be, may
specify and the amendments shall come into operalion either on the dale

of the first publication or on such other date as the Authority ar the
Government, as the case may be, may fix.

{5) When the Authority makes any amendiments in the plan uacer
sub-section (1) it shall report to the Government, the full particu,ars of

such amendrnents within titirty days of the date on which such amendinents
come inlo operation.

{6) If any question arises whether the amendments proposed to be
madc by the Authority are amendments which affect important alteraions
in the character of the plan or whether they relate to the extent of land uses

or the standards of population density, it shell be referred to the Government,
whose decision thereon shall be final.

{7} Any reference to the master plan shall be construed as a reference
to the masicr plan as wmnended uader this section.

258.(1) [f, in the opinien of the Government, the Authority iz not
competent to excrcise or perforim or neglects or fails to exercise or
perform any power conferred or duty imposed upon it by or under any
provision of this Chapter, the Government or any person appointed in this
behalf by the Govermment may exercise such power or perform such duty.

(2) Any expenses incurred by the Government or by such person in
exercising such power or performing such duty shall be paid out of the
fund of (ke Authority, and if the Autharity fails to pay the expenses, then
the Governaent may make an order directing any person who, for the time

being, has custody of such fund to pay such expenses from such fund, and
such person shalt be bound to ebey such order.

259.(1) Any person aggrieved by an order of the District Plarning
Committee or the Authority passed under this-Chapter may, within » period
of thirty days from the date of the communication of such order, prefer an
appeal to the Governnent in such form and manner, z¢ may bu preseribed :

Provided that the Government may entertain the appeal after the sxpiry

of the said period of thirty days, if it is satisfied that the appeliant was
prevented by sufficient cavse from filing the appeal in time,
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{2)  The Government may, afier hearing the appeal, confirm, vary or
reverse the order appealed from and may pass such order as it deems fit.

(3} Tie Government may, cither on it 0w motiostor on an apphicition
received in this behalf, at any lime withina periad f six months framthe date
of the order, call for the tecord of any procecdngs in which the Authority
has passed an arder for the pwpose of satisfving itself as to the Iegality or
proprieiy of such order and may pass such order in relation thereto as il
thinks fit:

Provided that the Government shall not pass an order under this section
prejudicial o any person without giving him a teasonable opportunity of
being heard. ’

" Dissolution of 260.(1) Where the Government is satisiied that the purposes for which
Authonly. the Authority is constituled urder this Chapter have been substantially
achieved so as to render the continues existence of the Authority in the
opinion of the Government nnnceessary, the Government may, by
natification in the Official Gazeute declare that the Authority shall be
dissolved with ¢ffect from such dateas may be speeified in the notification;
and the Authority shall be deemesto be dissolved accordingly.

{2}  From the date spenfied under sub-section 1) -

(a) all properuts, funds and dues which are vested in, or
realizable by the Authority, shail vest in, or be realizable by
the Governent;

(b) all Habilitis which are enfo:ccable against the Authority
shall be eforceable against the Government, and for the
purpose f carrying out any development which has nort
been fuly carried out by the Authority and for the purpose
of rcaliing propertics. ur<is and dues referred @ in
clause &), the functions of the Authority shall be discharged
by theJoveinment.

ZF: fower to 261.(1) Thc Goverment may, by notification in the Official Gazette, direct
: delegate. that any power exercszble by itunder this Chapter, except the power to make
rules, may also be eercised by such officer or Panchayati Raj Institution, as
may be mentioneciherein, in such cases and subject to such conditions, if
any, as may be spciﬁcd therein.

_ (2)  The tovemment nuay, by notification in the Official Gazette, direct
. that any powe cxercisable by the Autharity under this Chapter may be

: exercised by ach other officer of the Authority or Pa nchayati Raj Institgiion,
as may be rentioned therein, in such cases and subject 10 such conditions,
if any, as my be specified thercin.
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262.(1)  The Goversanent may, by notification in the Qiicinl Gazetie, tuke ""r“"-'""”‘""'“'
rules for carrying out the purposes ol this Chapter. e
‘ (23 In purticujar, aud without prejudice to the geoerality of ihe
. foregoing power, such rules may provide for all or any of the foliowing
£ matters, namely:i—
; ' (a) the termis and conditions of service of the members uider
. ¢! sub-section (1) of scction 221;
i (b} the appainiment of committees under scetion 224:
3 . {c) the manner and purpose for associating persons under
L1 sectjon 225;
L {d) the control and restdction in relation to appointment of —
5 oftficers and other employees under sub-section (1) of
B section 227:
Lt P
ol . . . .
i (e} the investment of fund under sub-section (4) of scelion
i) 233;
! () the procedure 1o be followed for borrowiug money by way
. of louns or debentures and their re-payment and the terms
and conditions for advancing money under sestion 234;
o (£} the form of the budget of the Authority and the manner of 20
L] . - -
i preparing the sane under section 236,
]
. {h)y the form of balunce sheer and statement of account under
P { sub-section {1) of section 237;
i (1} the form of the annual report and the date on or before
»1 which it shall be submitted to the Government under
“ section 238;
A ‘ (j1  the manner and constitution of the provident fund for whoie
) time paid members and officers and other employees of
1 the Authority and the conditions subject to which such fund
3 may be constinuted under section 239;
- '35 (k) the manncr of (he publication of the plan under section
R 249,
L
’ (1) the form and manner in which an appeal may be fied under
L section 259:
_ (m) the form and manner in which development charges shall
i be payable under section 266;
| (n) any other matier which has to be, or may be, prescribed by
. rules.

e
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3y Uvery rale made under the “hapter shall bie latd, w5 soan as may
be. after it is made, belure the House of the. State Legislature, while it is
session, I the House aprees i naking anyv modilication 1 the sule or the
Honae agrevs that the rube Should sot be naade, the wie shadl thereafter

hawve cffect enly in such modificd form ar be of no eflect, a3 the case may
be: 50, howtver, that any such moditlcation or unnulment siiall be without

prejudice to the validity of anything previously done under that rale.
163. The Government ray remove, from office any member —

(i) who, without excuse, sufficicnt in the opinion of the
Governownt, is absent for more than four consecutive
mectings of the Aunthority; :

(if) who has, in the opinion :f .he Government, so abused his
positioit a5 2 member 15 to render his continuance in the
Authorily etrimental (o the inferest of the Authority.

264. The Governmenl thay make snch grants, advances and loans o
the Authonty, as the Government may deem necessary, for the performance
of the functions under this Chapler and all grants, loans and advances so

made shalfl be on such terms and canaitions, as the Government may
determine.

265, {Cany difficulty arises in giving effect to the provisions of this
Chapier, the Governmwent may, by notified order, not inconsistent with the
provisions of this Chapter, remove the difficulty,

YART H
Miscell:. eaus

266. Where, in the apinian of the Guvermmenl, it is necessary that the
amenities provided by the Authority in @ rural urca should be extended to
any land or building situated within the said arca or within such distance
fromn the said area as it may decmexpedient, sach amenities shall be extended
to such land or butlding snd the owner of such Jard or buildiag shall be
liable to pay to the Autliority, in the manner prescribed, such development
charges therelor, as may be fixed by the Govermment having regard to the

expenses o be incumed for providing such amenitics and the benefits lo be
extended to the fand or building,

267. All members, officers and otacy employees of the Authority shall
be deemad to be publiz servants within the meaoing of section 21 of the

Indian Penal Code, 1860 (Act 45 of 1360).

268. No court infenier to that of a Judicial Magistrate shall try an
offence punishable under this Chapter,

.
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269. No proseeution for any oifence punishable under tis Chapter
shall be mstituted except wilh the previous sanction ol the Authaciy ar any
afficer aatlinized by the Auihoriy.

270.¢1)  All notices. ail orders and other dacuments required by this
Chapter or any rule or tegulaion made thereunder 1 be served upon uny
person shatl, save as otherwise provided in this Chapter or such rule or
regulation. be decined o be duly served —

{2}

(b)

(<)

where Lhe person 1o be served is a curnpany, 1 the decunsent
is addressed to the Secraary of 1he said compiny, at its
registeied office or at s principal office or place of
business and is ¢ither—

(1} sent by registerad post; or

(i) delivered ar the registered office or at the principal
office or place of business of the said company;

where the person to be served 1s a partnership fimm, i1 the

decument is addressed w the said partnersh fum, at its

principal place of business, identifving it by the mame or

style under which its business is carried on and is cither—

(i} sent by registered posi; or

(i) delivercd at the said place of business;

witere the person o be served is a public body, or a

corporation ar socisty or other body, if the Jocument is

addresscd to the secretary, treasurer or other hea:l of office

of that body, corporation or soehy, o #e nuneipal offie

and is cilher—

(i) seat hy registercd post: or

(ity  delivered at the said office;

in any other case, if the document is zddresssd 1o the
person 1o be served aud -~

(1) is given or tendered to himy or
(i) is sem by egisiercd post 1c the person, vr
(151} if such pemson cannot be found. s aff xed vn some
conspicuous part of his Jast known ¢ . cc of residence
or business, if williin rral :vea or is given or lendered
to seme adult member of his family or is affixed on

somue conspictaus partof the land or building to which
it relates.

(2) Any document which s required or authorized ta he served on
the owner or occupier of any land or building may be addressed “1he owner
or the oceupier™, as the case may be, of that Jand or building (naming that
land ar building) without further name or deseription, and shail be deemed

Sonchinay for
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to he duly served- -

(o) iF the document su addressed wosent o be dehivered n
accordance with clause (b} of sub-section (1); or

(b) if the document so addressed, or a copy thereof s
addressed, is delivered to any person on the fand or building
or where there is no person on the land or building to whom
it can be delivered is affixed (o some conspicious part of
the tand or building.

{3} Where a document 1s served on « parinership firmia accordance
with this scetion, the document shall be deemed to be served on gach partner.

{(4) Tor the purpose of enabling any document to be served on the
owner of any propesty, Uhe secretary may, by nalice in writing, require the
oceupier, if any, of the property to state the name and address of the owner
thereof.

(5)  Where the person on whom a decument is 10 be served is a minor,
the service upon his guardian or any adult nember of his family shall be
deermed to be service upon the minor.

Lxppleaneation « A nervig in mat i pwtsher of the fainily wlthin the
meaning of this section.

271. Where any notice, order or other document issued or made under
this Chapter or any rufe or regulation made thercunder requires anything 1o
be done for the doing of which no time is fixed n this Chapter or the ruie
or regulation, the notice, order or other document shall specify a reasonable
time for doing the same.

272, All pemussions, oraers, decisions. rotices and other documents
of the Authority shall be authenticated by th: signatures of the secretary or
any other officer authorized by the Aothority in this behalf.

273. A copy olany receipt, application, plan, notice, entry in a register,
or other document, in the possession of the Authority, if duly certified by
the legal keeper thereof, or other person anthorized by the Authority, in
this behalf, shall be received as prima fucie evidence of the existence of
the document and shall be admitted as evidence of the matters and
transactions recorded thercin in every case, where, and to the same extent

as, the original docurnent would, if produced, have been admissible to prove
such matters.

274. No member, oflicer or other entployee of the Authority shall, in
any legal proceedings to which the Autharity is not a pactty, be required, 1o
praducc any register or document the contents of which can be proved
nnder the preceding scction by a certifi 1 copy, or to appear as a witness 10
prove the matters and transactions recorded therein, unless by order of the
court made for special cause.
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295, Na sutt, prosecution or olher legal proceedings shali lic apainst
any person for anytinag which 15 in good faith done or inteuded to be done
aneler this Chapter or any tirde or regadation made therenndes

270. It shall be the duty of cvery nolice officer—

(i) to communicate without delay to ihe proper officer or the

employee of the Authority any information which he
receives of 2 design to conunit or of the commission of
any offence against the provisions of this Chapter or any
rule or regulation made thercunder; and

(ii) 10 assist the member or any officer or other employee ol
the Authority in the lawful exercise of any power vesting
in such member, officer or other employee under this
Chapter or any nle or regulation made thereunder.

277.(1) A police officer, not below the rank of sub-inspector, shall arrest
any person who conumits, in his view, any oflence against this Chapter or
any rule made thercunder, if the name and address of such pecson be
unknown to lim and if such person, on demand, declines o give his name
and address, or gives such name or address which such ¢ 1Tizer has reason
ta believe to be false.

(2} The person su arresled shall, without unavoidable delay, be
nroduced before the Judicial Magistrate authorized to try the offence for
which the arrest has been made, and no person, so arrested, shall bz detained

in custody for a period excecding twenty-tour houss without an order ffom
the above mentioned Magistrate,

278. Nothing in this Chapter, shali apply lo the operational
constructions.
279, Notwithstanding any thing contained in this Chapter, the

provisions of the Punjab Scheduled Roads and Controlled Areas Restriction
of Unreguiated Development Act, 1963 (Act 41 of 1963) and the Haryana
Development and Regulation of Urban Areas Act, 1975 (Act S of 1875},

shall be applicable to the conirolled arca or urban arcy, as the case may be,
declared under the said Acts,

280. The Government may, in public interest, relax the applicability
of any restriction, condition, rule or regulation made wnder this Chapter.”.

M.S.SULLAR.

Sceretary 1o Government, Haryana,
Legistative Nesariment,
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PALRT I
HARYANA GOVERNMENT
CLEGISLATIVE DEPARTMENT
Notification
’ The 15th Ocober, 2007

No. Leg. 35/2007.~—The following Act of the Legisfature of
the Stale o Harvana received the assent of the Goavernor of Haryana on the
10th October, 2007, and Is hereby published for general information —

TIARYANA ACT NG, 22 of 207

THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT)
ACT, 2007

AN
ACT
Srerther to anend the Hasvana Panchayeti Raj Act, 1994,

Be it caacted by the Lepislature of the State of Haryana n the Fifty-
¢ighth Year of the Reputlic of India as Tollows:—

I 1. Tins Act may be catled the Haryana Panchavati Raj (Second
i Armendment) Acit, 207,

'i 2. After section 173 of the Haryana Panchayau Raj Act. 1994
' {hereinafter called the principul Acy, the following section shall be insertes.
namely —

“173A. Application of certain sections of Central Act 43 of
1951 tu Haryana Act 11 of 1994.—The provisions of scciions
20B, 33A, (34A, 134B, 1358 and 135C of the Representation o
the People Act, 1951 (Central Act 43 of (951), shall mutaris
nueeainds apply o the provisions of this Act :

Provided that provisions ol section 1358 shail be applicable
1o the residents of the area.™.

3. Inoseetion 175 of the principal Act, for clause (r), the follow-ny
clouses shial) be substituied, namely —

"(r) admits the elaim ageinst Gram Panchayat without proper
authorization in this regard;

Short wfle

In~crtion nf
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Hatyana At | Laf
1904
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{8) turaiahex o false coste cortrthicate gl the tane of Qhing
nedhinglian

Provided that the disqualifivations wnder clavaes {r) and
(s) shall be fur a pernod of six yeaes®

4.  [n sub-section {1) of section 187 of the principal Act—

{i) in clause (g). for sign """ existing at the end. the sign and
word “or™ shall be substituted: and

{ii) after clause (g}, the following clause shall te added at the
end, namely :—

() makes talse declaration or submits false contents In
the affidavit or conceals any information, as the case
may be, at the time of fiting nomination.™.

M. S, SULLAR.
Seceetiny e Government, Haryana,
Leagistanve Depurtment.

43336—L.R.—L.G.P., Chd.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 12th April, 2012

No. Leg. 12/2012.— The following Act ofu the Legislature of the
State of Haryana received the assent of the Governor of Haryana on the
30th March, 2012, and is hereby published for general information :—

HARYANA ACT NO. 10 OF 2012
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2012
AN
ACT

further to amend the Haryana Panchayati Raj Act, 1994.

Bk it enacted by the Legislature of the State of Haryana in the Sixty-third -

Year of the Republic of India as follows : —

1. This Act may be called the Haryana Panchayati Raj (Amendment)
Act, 2012.

2. After section 45 of the Haryana Panchayati Raj Act, 1994 (hereinafter
called the principal Act), the following sections shall be inserted, namely :—

“45A. Power to regulate communication towers.— (1) No person
shall erect or re-erect communication towers in a sabha area unless
he has taken approval from the concerned authority and subject
to such terms and conditions, as may be prescribed.

(2) The owner of such communication towers shall pay to the
concerned Gram Panchayat such fee, tax, duty or cess, as may be
prescribed.

" 45B. Power to regulate commercial, institutional and industrial
activities,.— (1) No person shall run such commercial,
institutional or industrial activity, as may be prescribed in a sabha
area unless he has taken approval from the concerned authority
and subject to such terms and conditions, as may be prescribed.

(2) The owner of such commercial, institutional or industrial
activity shall pay to the concerned Gram Panchayat such fee,
tax, duty or cess, as may be prescribed.

Short title.

Insertion of
sections 45A.
45B and 45C
in Haryana Act
11 of 1994,
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45C. Regularization of existing communication towers and
commercial, institutional or industrial activities.— The
existing communication towers and commercial, institutional or
industrial activities in a sabha area shall be deemed to have been
regularized under sections45A and 45B respectively if the owner
obtains ex-post facto approval and fulfills such terms and
conditions, as may be prescribed within a period of three months
from the date of publication of rules framed under this section :

Provided that if the owner fails to obtain ex-post facto
approval or comply with the terms and conditions, such
communication tower or activity shall be deemed to be
unauthorized and action for its removal shall be taken in such
manner, as may be prescribed.”.

3. In sub-section (2) of section 209 of the principal Act, in clause (u),—
(i) forthe sign “.” existing at the end, the sign *“;” shall be substituted;
(i) the following clauses shall be added at the end, namely :—
“(v) for regulating the communication towers; |

(w) for regulating the commercial, institutional or industrial -
" activities.”., ' '

MANIIT SINGH,
Secretary to Government, Haryana,
Law and Legislative Department.

49809-L.R.-H.GP, Chd ’
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HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 10th October, 2013

No. Leg. 29/2013.——The following Act of the Legislature of the
State of Haryana received the assent of the Governor of Haryana on the
30th September, 2013, and is hereby published for general information :—

HARYANA ACT NO. 26 OF 2013
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2013

AN

ACT

Jfurther to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Sixty-
fourth Year of the Republic of India as follows :—

1. This Act may be called the Haryana Panchayati Raj (Amendment)
Act, 2013.

2. After sub-section (3) of section 7 of the Haryana Panchayati Raj Act,
1994, the following sub-section shall be inserted, namely :—

“(3A) Where any area is excluded from or included in any sabha area
under sub-section (3), the assets and liabilities attached with such sabha
area shall be apportioned by the prescribed authority in such manner, as
may be specified.”. )

RAJ RAHUL GARG,
Secretary to Government Haryana,
Law and Legislative Department.

51587—L.R.—H.G.P., Chd.
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55218—L.R.—H.G.P., Chd.



Regd. No. CHD/0093/2015-2017

Hargana Gouernment Gazette

EXTRAORDINARY
Published by Authority
© Govt. of Haryana
No. 94-2017/Ext. JUSTE, AR, faid 31 A, 2017
(9 SIS, 1939 ITH)
foumedr aRfre
HHID [ERERECESS Eiss
AT 1 Fiferfar
ERATOM U ST () IfSEH, 2017 (2017 &1 gRATON SrfAfRm =T 8) 165
(@aa o= #)
AT 11 JAR
B[O T
A g e
SHRIRLAT HET P10 30 38,/80 3H0 11,/1994 /€10 211,/ 2017, fastich 31.5.2017 437438
— UM YEId g, 91 JOIRYR, WU PRI TAT U1 Gardd gexl, WIS BrowiR,
STl THU™ & Udl iR AUl & A GG 30 S, 2017 Tb PHRAM dR |
(e SISl srgane wfed)
AT IV gfg—udl, g9 gyeree aen yioenmeE

B el

(xxxvi)



HARYANA GOVT. GAZ. (EXTRA., MAY 31, 2017 (JYST.9, 1939 SAKA)

165

AR
FRATIT WRaR
fafer qerm faemy fawmT
IRET
faTias 31 /8, 2017

W&l Sl 8 /2017— X RN Tamssidl o @W~s#) Vae, 2017, &1 fferRad
g2l srgare BRI & Isgurel H1 faid 18 HS, 2017 BT Wihfd & AT YdggRT YHIRId
foar Sar € <R I8 RATom oyt SIfATH, 1969 (1969 BT 17), T ORI 4—F & WU (&)
% I Saq IMAFTH BT B w91 § UG UIs |AHSM SIQIT —

2017 &1 I AfSf=m dEur 8
AT e W (Wenes) s, 2017
gRE dard T AIffee, 1994
P I G
o & fog
aiferfrs

TRT RIS & 3reded a¥ # sRIon sy fauraved gr1 fa=faRaa w9 #
g rfafrafia gr—

1. gz fafram R dargdt ot (W) erfeifeem, 2017, w1 ST AT 2 et A |
2. BRI GARRI RS SETIH, 1994 BT €RT 24 B IU—RT (3) & W W, Frferfag 1994 & gRamm
SU—gRT faRenfud a7 S, sieriq — zﬂ?{wnaﬁrw

“(3) @IS W wfad VI WIET @Y qd Srgem & AT SR U fgwA derr wdf,
fafed & SV, & el fadl waoe & forg, fansdt Ofa & g & fo=it e,
gy AT ATl B e} @ren, yRafida ar afoia T8 |

Py oI,

g, gRamwr WReR,
fafer gem e fumT |

55359—L.R.—H.G.P., Chd.
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PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 22ndOctober, 2018

No. Leg. 36/2018.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 2nd October, 2018 and is herby published for general
information:—

HARYANA ACT NO. 31 OF 2018.
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2018
AN
ACT
Further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2018.

2. In section 163 of the Haryana panchayati Raj (Amendment) Act, 1994 (hereinafter called
the principal Act), after the words “and rules made thereunder” shall be inserted.

3. Section 164, 165 and 166 of the principal Act shall be omitted.

MEENAKSHI I. MEHTA,
Additional Legal Remembrancer &
Special Secretary to Government Haryana,
Law and Legislative Department.

8410—L.R.—H.G.P., Pkl.

Short title,

Definitions.

Omission of
sections 164,
165 and 166

of Haryana

Act 11 of 1994.
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PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 17th July, 2019

No. Leg.26/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th June, 2019 and is hereby published for general
information:-

HARYANA ACT NO. 25 OF 2019
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2019
AN
ACT
further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2019. Short title.

2. In section 45A of the Haryana Panchayati Raj Act, 1994 (hereinafter called the Amendmentof

o section 45A of
principal Act), Haryana Act 11 of

6] in sub-section (1), for the word “prescribed”, the words “specified in the policy 1994.
notified from time to time in this regard” shall be substituted; and

(il)  in sub-section (2), for the word “prescribed”, the words “specified in the policy
notified from time to time in this regard” shall be substituted.

3. Clause (v) of sub-section (2) of section 209 of the principal Act shall be omitted. Amendment of
section 209 of

Haryana Act 11 of
1994.

MEENAKSHI I. MEHTA,
SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

57199—L.R.—H.G.P., Chd.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 17th December, 2019

No. Leg. 43/2019.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 5th December, 2019 and is hereby published for
general information:-

HARYANA ACT NO. 41 OF 2019
THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT) ACT, 2019
AN
Act
further to amend the Haryana Panchayati Raj Act, 1994.
Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-
1. This Act may be called the Haryana Panchayati Raj (Second Amendment) Act, 2019.
2. After clause (lix) of section 2 of the Haryana Panchayati Raj Act, 1994 (hereinafter called
the principal Act), the following clause shall be inserted, namely:—
‘(lix-a)  “session” means a series of sittings of a Panchayat Samiti or Zila Parishad, as the
case may be;’.

3. In section 31 of the principal Act,—
@

for sub-section (1), the following sub-section shall be substituted, namely:—

“(1) A Gram Sabha may, by resolution passed by one-tenth of its members,
at any time during the period commencing from the 1st day of April and ending on
the 31st day of December of any year, direct that intoxicating liquor shall not be sold
at any licensed shop within the local area of the Gram Panchayat.”;

(il)  in sub-section (2), for the figures and words “31st day of October”, the figures and
words “15th day of January” shall be substituted.

4, In section 66 of the principal Act,—
@
(i)

[73E2)

for the sign “.” existing at the end, the sign “:” shall be substituted; and
the following proviso shall be added, namely:—

“Provided that in addition to the aforesaid meetings, every Panchayat Samiti
shall hold at least one session in every six months of a duration of not less than two
days.”.

5. In section 126 of the principal Act,—
(@)
(i)

[73EE)

for the sign “.” existing at the end, the sign “:” shall be substituted; and
the following proviso shall be added, namely:—

“Provided that in addition to the aforesaid meetings, every Zila Parishad shall
hold at least one session in every six months of a duration of not less than two days.”.

The above Bill was passed by the Haryana Vidhan Sabha on the 26th November, 2019.

BIMLESH TANWAR,
Administrative Secretary to Government, Haryana,
Law and Legislative Department.

57575—L.R.—H.G.P., Chd.

Short title.

Amendment of
section 2 of
Haryana Act 11
of 1994,

Amendment of
section 31 of
Haryana Act 11
of 1994.

Amendment of
section 66 of
Haryana Act 11
of 1994.

Amendment of
section 126 of
Haryana Act 11
of 1994,
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PART-1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 4th May, 2020

No. Leg.12/2020.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 20th April, 2020 and is hereby published for general
information:-

HARYANA ACT NO. 11 OF 2020
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2020
AN
ACT
further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2020.

2. In section 2 of the Haryana Panchayati Raj Act, 1994 (hereinafter called the principal Act),-
(a) for clause (ii), the following clause shall be substituted, namely:-
‘ii))  “Adult” means a person, male or female or transgender, who has attained the
age of eighteen years;’;
(b) after clause (Ixx), the following clause shall be inserted namely:-

(Ixx-a) “Ward Sabha” means a body consisting of persons registered in the voters
list of each constituency of each Gram Panchayat.”.

3. For sub-section (1) of section 3 of the principal Act, the following sub-section shall be
substituted, namely:-

“(1) Every Gram Panchayat, Panchayat Samiti and Zila Parishad unless sooner dissolved
under any law for the time being in force, shall continue for a period of five years from the
date of notification issued by the State Election Commission in which elected
representative are notified.”.

4. After section 3 of the principal Act, the following section shall be inserted, namely:-
“3A. Ward Sabha.—

(1)  Subject to the general orders of the Government, every Ward Sabha shall
meet at least once in six months.

(2)  The quorum for the meeting of a Ward Sabha shall be not less than one-
tenth of the total number of members of the Ward Sabha or twenty
members, whichever is less.

(3) The Ward Sabha shall, exercise the following powers and discharge the
following functions in such manner, as may be prescribed, namely:-
(a)  generate proposals and determine the priority of schemes and
development programme to be implemented in the area of the Ward
Sabha and forward the same to the Gram Sabha for inclusion in Gram
Panchayat development plan;

(b)  identify the most eligible persons from the area of Ward Sabha for
beneficiary oriented schemes on the basis of criteria fixed and
prepare list of eligible beneficiaries in the order of priority and
forward the same to the Gram Panchayat;

(c)  verify the eligibility of persons getting various kinds of welfare
assistance from Government such as pensions and subsidies;

Short title.

Amendment of
section 2 of
Haryana Act 11 of
1994.

Amendment of
section 3 of
Haryana Act 11 of
1994.

Insertion of
section 3A in
Haryana Act 11
of 1994.
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(d)  get the information from the officers of the Gram Panchayat as to the
services they shall render and the works they propose to do in the
succeeding period of six months after the meeting of the Ward Sabha;

(e)  get information from the Gram Panchayat on the rational of every
decision of the Gram Panchayat concerning the area of the Ward
Sabha;

® get information from the Gram Panchayat on the follow up action
taken on the decisions of the Ward Sabha;

(g) provide and mobilize voluntary labour and contributions in cash and
kind for development work and supervise such development works
through volunteer teams;

(h)  make efforts to ensure that the members of Ward Sabha pay taxes and
repay loans to the Gram Panchayat;

i) suggest the location of streetlights, street or community water taps,
public wells, public sanitation units, irrigation facilities and such other
public amenity schemes within the area of the Ward Sabha;

G) identify the deficiencies in the water supply and street lighting
arrangements in the area of Ward Sabha and suggest remedial
measures;

(k)  impart awareness on matters of public interest such as cleanliness,
preservation of the environment and prevention of pollution;

) assist the employees of the Gram Panchayat in sanitation arrangements
in the area of Ward Sabha and render voluntary service in the removal
of garbage;

(m) promote programme of adult education within the area of Ward Sabha;

(n)  assist the activities of public health centers in the area of the Ward
Sabha especially in disease prevention and family welfare and to
prevent incidence of epidemics and natural calamities;

(o)  promote harmony and unity among various groups of people in the
area of the Ward Sabha and to arrange cultural festivals and sports
meets to give expression to the talents of the people of the locality; and

(p)  exercise such other powers and discharge such other functions, as may
be prescribed.

(4)  The procedure for convening and conducting the meetings of the Ward Sabha
shall be such, as may be prescribed.

(5)  Every meeting of a Ward Sabha shall be presided over by the member of the
Gram Panchayat elected from the area of the concerned Ward Sabha and in
his absence, by any other member of the Gram Panchayat to be nominated by
the Sarpanch.

(6)  All resolutions in respect of any issue in the meeting of the Ward Sabha shall
be passed by a majority of the members present and voting.”.

Amendmentof 5, In section 11 of the principal Act,-

section 11 of
Haryana Act 11
of 1994.

Substitution of
section 17 of
Haryana Act 11
of 1994.

(1) after sub-section (7), the following sub-section shall be inserted, namely:-
“(7A) For any general meeting of the Gram Sabha, one-tenth of the members of
Gram Sabha or three hundred members, whichever is less, shall form a quorum.”;

(i)  in sub-section (8), in the end, the words and signs shall be added, namely:-
“In case such functionary does not attend the meeting, without reasonable cause the
Gram Sachiv shall report his absence to the Government.”.

6. For section 17 of the principal Act, the following section shall be substituted, namely:-

“17. Modification or cancellation of resolution.- (1) A Gram Panchayat may modify,
amend, vary or cancel its resolution within a period of three months from the date of its

passing:

Provided that such resolution for modifying, amending, varying or cancelling thereof
shall be supported by three-fourth of the total number of panches of such Gram Panchayat.
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(2)  In case a resolution is required to be passed by a Gram Panchayat for sale, lease or
exchange of its land, in which approval of the Government is required, the proposal
shall be placed before Gram Sabha for its suggestion and approval before a
resolution is passed by the Gram Panchayat and is forwarded to the Government for

approval.

No resolution of a Gram Panchayat shall be modified, amended, varied or cancelled
by a Gram Panchayat after the expiry of a period of three months, except with the
prior approval of Government.

The Gram Panchayat shall act upon its resolution within a period of three months
from the date of passing of the resolution or approval by the competent authority, if
required.”.

)
4)

7. In sub-section (1) of section 20 of the principal Act,-
(1) for the sign “.” existing at the end, the sign “:” shall be substituted; and
(i)  the following proviso shall be added, namely:-
“Provided that the Gram Panchayat shall prepare a report of the work not
done, during the previous year and also record the reasons.”.

8. In sub-section (4) of section 24 of the principal Act, for the words “one thousand rupees”,
the words “five thousand rupees” shall be substituted.

9. In section 25 of the principal Act,-

6) for clause (s), the following clause shall be substituted, namely:-
“(s) regulate and prohibit burning of residuals of crops;”;
(i)  after clause (s), the following clause shall be added, namely:-
“(u) specify the manner and the measures to regulate water conservation in the
village;
(v)  regulate the management of stray cattle;
(w)  prohibit open defecation in village.”.

10.  For section 27 of the principal Act, the following section shall be substituted, namely:-

“27. Penalty for disobedience of a special or general order of Gram Panchayat.- Any
person who disobeys an order passed under sections 24 or 25 by the Gram Panchayat, shall be
liable to a penalty of minimum one hundred rupees which may extend to maximum two thousand
rupees and if the breach is continuous with a further penalty which may extend to one hundred
rupees for everyday after the first breach during which the breach continues:

Provided that the penalty for recurring breach shall not exceed the sum of ten thousand
rupees:

Provided further that if the amount of penalty is not deposited within a period of thirty
days, it shall be recovered as arrear of land revenue within six months.”.

11.  In section 28 of the principal Act, for the word “Director”, the words “concerned Deputy
Commissioner” shall be substituted.

12.  In sub-section (3) of section 35 of the principal Act, for the words “fifty rupees”, the
words “five hundred rupees” shall be substituted.

13.  In sub-section (2) of section 43 of the principal Act, for the words “as may be prescribed”,
the words “of fifty rupees” shall be substituted.

14.  In sub-section (1) of section 54 of the principal Act, for the words “five hundred rupees”,
the words “one thousand rupees” shall be substituted.

15.  In sub-section (4) of section 125 of the principal Act, for the words “five hundred rupees”,
the words “five thousand rupees” shall be substituted.

Amendment of
section 20 of

Haryana Act 11 of

1994.

Amendment of
section 24 of
Haryana Act 11
of 1994,

Amendment of
section 25 of
Haryana Act 11
of 1994,

Substitution of
section 27 of
Haryana Act 11
of 1994.

Amendment of
section 28 of
Haryana Act 11
of 1994.

Amendment of
section 35 of
Haryana Act 11
of 1994,

Amendment of
section 43 of
Haryana Act 11
of 1994,

Amendment of
section 54 of
Haryana Act 11
of 1994.

Amendment of
section 125 of
Haryana Act 11
of 1994.
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Amendment of
section 171 of
Haryana Act 11
of 1994.

Amendment of
section 172 of
Haryana Act 11
of 1994.

Amendment of
section 176 of
Haryana Act 11
of 1994.

Amendment of
section 180 of
Haryana Act 11
of 1994.

Amendment of
section 181 of
Haryana Act 11
of 1994.

Amendment of
section 182 of
Haryana Act 11
of 1994.

Amendment of
section 183 of
Haryana Act 11
of 1994.

Amendment of
section 184 of
Haryana Act 11
of 1994.

Amendment of
section 185 of

Haryana Act 11
of 1994.

Amendment of
section 186 of
Haryana Act 11
of 1994.

Amendment of
section 187 of
Haryana Act 11
of 1994.

Amendment of
section 243 of
Haryana Act 11
of 1994.

16.  In clause (b) of section 171 of the principal Act, for the words “one thousand rupees”, the
words “five thousand rupees” shall be substituted.

17.  In sub-section (1) of section 172 of the principal Act, for the words “five hundred rupees”,
the words “five thousand rupees” shall be substituted.

18.  After sub-section (5) of section 176 of the principal Act, the following sub-section shall be
added, namely:-

“(6) Any person, aggrieved by an order passed by the civil court under sub-section (4),
may within a period of thirty days from the date of such order, prefer an appeal to the District
Judge having ordinary jurisdiction in the area. The District Judge may after hearing the
appeal, confirm, vary or reverse the order. The decision of the District Judge shall be final.”.

19.  In sub-section (2) of section 180 of the principal Act, for the words “one thousand rupees”,
the words “five thousand rupees” shall be substituted.

20. In sub-section (2) of section 181 of the principal Act, for the words “one thousand rupees”,
the words “five thousand rupees” shall be substituted.

21.  In sub-section (3) of section 182 of the principal Act, for the words “one thousand rupees”,
the words “five thousand rupees” shall be substituted.

22.  In sub-section (2) of section 183 of the principal Act, for the words “five hundred rupees”,
the words “five thousand rupees” shall be substituted.

23.  In sub-section (3) of section 184 of the principal Act, for the words “one thousand rupees”,
the words “five thousand rupees” shall be substituted.

24.  In sub-section (1) of section 185 of the principal Act, for the words “two thousand rupees”,
the words “five thousand rupees” shall be substituted.

25.  In sub-section (1) of section 186 of the principal Act, for the words “five hundred rupees”,
the words “five thousand rupees” shall be substituted.

26.  In sub-section (2) of section 187 of the principal Act,-

6) in clause (a), for the words “rupees one thousand”, the words “ten thousand
rupees” shall be substituted;
(ii) in clause (b), for the words “five hundred rupees”, the words “five thousand

rupees” shall be substituted.

27.  In section 243 of the principal Act, for the words “one thousand rupees”, the words “five
thousand rupees” shall be substituted.

BIMLESH TANWAR,
SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

8756—L.R.—H.G.P., Pkl.
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HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 7th December, 2020

No. Leg. 41/2020.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 26th November, 2020 and is hereby published for
general information:—

HARYANA ACT NO. 31 OF 2020
THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT) ACT, 2020
AN
ACT
further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Panchayati Raj (Second Amendment) Act, 2020. Short title.

2. For section 9 of the Haryana Panchayati Raj Act, 1994 (hereinafter called the principal Substitution of

Act), the following section shall be substituted, namely:- ;?;;;Zifﬁit "

“9,  Reservation and equal representation in Gram Panchayat.— (1) All ©°f1994
wards in a Gram Panchayat and all Gram Panchayats in a block shall for the purpose of

this section be sequentially numbered in such manner, as may be prescribed:

Provided that for such sequential numbering, the wards or Gram Panchayats
reserved for the Scheduled Castes shall be considered as one group and the remaining
wards or Gram Panchayats as another group.

(2)  The offices of panch in every Gram Panchayat shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for the Scheduled Castes
shall bear, as nearly as may be, the same proportion to the total number of seats in that
Gram Panchayat as the population of the Scheduled Castes to the total population in that
Gram Sabha area and such seats shall be allotted to such wards having maximum
percentage of population belonging to the Scheduled Castes.

(3)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Gram Panchayat that receives an even number in
the sequential numbering arrived at for that group under sub-section (1) and a person other
than woman, who is otherwise qualified to be elected, may contest from such ward of a
Gram Panchayat that receives an odd number in the sequential numbering arrived at for
that group under sub-section (1) in any general election and vice versa in the next general
election:

Provided that if in any Gram Panchayat there is only one ward reserved for the
Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to
the Scheduled Castes shall be allowed to contest from such ward.

(4)  Every Panchayat shall have one panch belonging to Backward Classes if its
population is two percent or more of the total population of the sabha area and such seat
shall be allotted to such ward having maximum percentage of population of persons
belonging to Backward Classes.

Explanation.— In case the same ward of a Gram Panchayat is eligible for reservation
of Scheduled Castes and Backward Classes, preference shall be given
to Scheduled Castes and the next eligible ward of Gram Panchayat
shall be reserved for the Backward Class.
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Substitution of 3,

section 10 of
Haryana Act 11
of 1994,

Substitution of
section 59 of
Haryana Act 11
of 1994,

4.

(5)  The offices of Sarpanch of Gram Panchayats in a block shall be reserved for
the Scheduled Castes and the number of offices reserved shall bear the same proportion to
the total number of offices of Sarpanches in the block, as the population of Scheduled Castes
in the block bears to the total population of that block and such seats shall be rotated to
different Gram Panchayats, firstly having the largest maximum percentage population of
Scheduled Castes and secondly having the next largest maximum percentage population of
Scheduled Castes and so on until the last eligible Gram Panchayat is reserved and thereafter
the cycle shall start again:

Provided that the office of the Sarpanch shall be reserved for Scheduled Castes
only if the population of Scheduled Castes in that Gram Panchayat is more than ten percent
of the total population.

(6)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such a Gram Panchayat that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other than
woman, who is otherwise qualified to be elected, may contest from such a Gram Panchayat
that receives an odd number in the sequential numbering arrived at for that group under sub-
section (1) for the office of Sarpanch in any general elections and vice versa in the next
general elections.

(7)  Eight percent of the total number of offices of Sarpanch in a block and
rounded off to the next higher integer in case the decimal value is 0.5 or more shall be
reserved through draw of lots for Backward Classes (A) and such seats shall be rotated
amongst Gram Panchayats in every succeeding general election:

Provided that in case any Gram Panchayat is reserved through draw of lots but has no
member in Gram Sabha belonging to Backward Classes (A) otherwise qualified to be elected
as Sarpanch, then for replacing such Gram Panchayat, the draw of lots shall be held amongst
the remaining unreserved Gram Panchayats.

(8)  The number of wards shall be re-fixed after every decennial census in such
manner, as may be prescribed.”.

For section 10 of the principal Act, the following section shall be substituted, namely :-

“10. Term of office— (1) The term of office of Sarpanch shall be five years unless
removed otherwise.

(2) A Sarpanch may be removed from his office by an order of such authority, as
may be prescribed consequent to a resolution passed, by not less than two-third voters of the
members of the Gram Sabha present and voting cast through a secret ballot, on a date and
time duration specified by such authority:

Provided that no such ballot shall be held unless a requisition in this behalf is made to
the prescribed authority by not less than one-half of the total members of the Gram Sabha.

(3)  On the requisition made under sub-section (2), the authority as specified in
sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time
duration for the purpose of the secret ballot of the Gram Sabha within a period of thirty days
from the date of receipt of the requisition:

Provided that no such process shall be initiated within a period of one year from the
date of election of the Sarpanch and any subsequent resolution for removal shall not be
maintainable within the interval of one year of the last ballot of the Gram Sabha to consider
a resolution for removal of the Sarpanch.”.

For section 59 of the principal Act, the following section shall be substituted, namely:-

“59. Reservation and equal representation.— (1) All wards in a Panchayat Samiti
and all Panchayats Samitis in the State shall for the purpose of this section be sequentially
numbered in such manner, as may be prescribed:

Provided that for such sequential numbering, the wards and Panchayat Samitis
reserved for the Scheduled Castes shall be considered as one group and the remaining wards
and Panchayat Samitis as another group.
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(2)  The offices of member in every Panchayat Samiti shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes
shall bear, as nearly as may be, the same proportion to the total number of seats in that
Panchayat Samiti as the population of the Scheduled Castes to the total population in that
Panchayat Samiti area and such seats shall be allotted to such wards having maximum
percentage of population belonging to the Scheduled Castes.

(3)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Panchayat Samiti that receives an even number
in the sequential numbering arrived at for that group under sub-section (1) and a person
other than woman, who is otherwise qualified to be elected, may contest from such ward
of a Panchayat Samiti that receives an odd number in the sequential numbering arrived at
for that group under sub-section (1) in any general election and vice versa in the next
general election:

Provided that if in any Panchayat Samiti there is only one ward reserved for the
Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to
the Scheduled Castes shall be allowed to contest from such ward.

(4)  Eight percent of the total number of offices of members in a Panchayat
Samiti and rounded off to the next higher integer in case the decimal value is 0.5 or more,
shall be reserved through draw of lots for Backward Classes (A) subject to the condition
that the total number of such offices reserved shall not be less than two and such seats
shall be rotated amongst different wards in every succeeding general election.

(5)  The offices of Chairman of Panchayat Samitis in a State shall be reserved
for Scheduled Castes and the number of offices reserved shall bear the same proportion to
the total number of offices of Chairman in the State, as the population of Scheduled Castes
in the State bears to the total population of the State and such seats shall be rotated to
different Panchayat Samitis in the State, firstly having the largest maximum percentage of
population of Scheduled Castes and secondly having the next largest maximum
percentage of population of Scheduled Castes and so on until the last eligible Panchayat
Samiti is reserved and thereafter the cycle shall start again:

Provided that the office of the Chairman in a Panchayat Samiti shall be reserved for
Scheduled Castes only if the population of Scheduled Castes in that Panchayat Samiti is
more than ten percent of the total population.

(6)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such a Panchayat Samiti that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other
than woman, who is otherwise qualified to be elected, may contest from such Panchayat
Samiti that receives an odd number in the sequential numbering arrived at for that group
under sub-section (1) for the office of Chairman in any general election and vice versa in
the next general election.

(7)  The number of wards shall be re-fixed after every decennial census in such
manner, as may be prescribed.”.

After section 62 of the principal Act, the following section shall be inserted, namely:-

“62A. Term of office of members.— (1) The term of office of member Panchayat
Samiti shall be five years unless removed otherwise.

(2) A member of the Panchayat Samiti may be removed from his office by an
order of authority, as may be prescribed consequent to a resolution passed, by not less
than two-third voters of the concerned ward present and voting cast through a secret
ballot, on a date and time duration specified by such authority:

Provided that no such ballot shall be held unless a requisition in this behalf is made
to the prescribed authority by not less than one-half of the total voters of the concerned
ward.

(3)  On the requisition made under sub-section (2), the authority as specified in
sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time
duration for the purpose of the secret ballot of the concerned ward within a period of thirty
days from the date of receipt of the requisition:

Insertion of section
62A in Haryana Act
11 of 1994.
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7.

Provided that no such process shall be initiated within a period of one year from the
date of election of the member and any subsequent resolution for removal shall not be
maintainable within the interval of one year of the last ballot of the concerned ward to
consider a resolution for removal of that member of the Panchayat Samiti.”.

For section 120 of the principal Act, the following section shall be substituted, namely:-

“120. Reservation and equal representation.— (1) All wards in a Zila Parishad and
all Zila Parishads in the State shall for the purpose of this section be sequentially numbered
in such manner, as may be prescribed:

Provided that for such sequential numbering, the wards of Zila Parishad reserved for
the Scheduled Castes shall be considered as one group and the remaining wards of Zila
Parishad as another group.

(2)  The offices of member in every Zila Parishad shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes shall
bear, as nearly as may be, the same proportion to the total number of seats in that Zila
Parishad as the population of the Scheduled Castes to the total population in that Zila
Parishad area and such seats shall be allotted to such wards having maximum percentage of
population belonging to Scheduled Castes.

(3) To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Zila Parishad that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other than
woman, who is otherwise qualified to be elected, may contest from such ward of a Zila
Parishad that receives an odd number in the sequential numbering arrived at for that group
under sub-section (1) in any general election and vice versa in the next general election:

Provided that if in any Zila Parishad there is only one ward reserved for the
Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to
the Scheduled Castes, shall be allowed to contest from such ward.

(4)  Eight percent of the total number of offices of members in a Zila Parishad and
rounded off to the next higher integer in case the decimal value is 0.5 or more, shall be
reserved through draw of lots for Backward Classes (A) subject to the condition that the total
number of such offices reserved shall not be less than two and such seats shall be rotated
amongst different wards in every succeeding general election.

(5)  The offices of President of Zila Parishads in the State shall be reserved for
Scheduled Castes and the number of offices reserved shall bear the same proportion to the
total number of offices of President in the State, as the population of Scheduled Castes in
the State bears to the total population of that State and such seats shall be rotated to different
Zila Parishads, firstly having the largest maximum percentage of population of Scheduled
Castes and secondly having the next largest maximum percentage of population of
Scheduled Castes and so on until the last eligible Zila Parishad is reserved and thereafter the
cycle shall start again:

Provided that the office of the President in a Zila Parishad shall be reserved for
Scheduled Castes only if the population of Scheduled Castes in that Zila Parishad is more
than ten percent of the total population.

(6)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Zila Parishad that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other than
woman, who is otherwise qualified to be elected, may contest from such ward of a Zila
Parishad that receives an odd number in the sequential numbering arrived at for that group
under sub-section (1) in any general election and vice versa in the next general election.

(7)  The number of wards shall be re-fixed after every decennial census in such
manner, as may be prescribed.”.

After section 123 of the principal Act, the following section shall be inserted, namely:-

“123A. Term of office of members.— (1) The term of office of member Zila
Parishad shall be five years unless removed otherwise.
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(2) A member of the Zila Parishad may be removed from his office by an order
of such authority, as may be prescribed consequent to a resolution passed, by not less than
two-third voters of the concerned ward present and voting cast through a secret ballot, on
a date and time duration specified by such authority:

Provided that no such ballot shall be held unless a requisition in this behalf is made
to the prescribed authority by not less than one-half of the total voters of the concerned
ward.

(3)  On the requisition made under sub-section (2), the authority specified in
sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time
duration for the purpose of the secret ballot of the concerned ward within a period of thirty
days from the date of receipt of the requisition:

Provided that no such process shall be initiated within a period of one year
from the date of election of the member and any subsequent resolution for removal shall
not be maintainable within the interval of one year of the last ballot of the concerned ward
to consider a resolution for removal of that member of the Zila Parishad.”.

(1)  Notwithstanding anything contained in this Act, any vacancy arising after the

commencement of the Haryana Panchayati Raj (Second Amendment) Act, 2020 but before the
first general elections to the Panchayati Raj Institutions to be held after the commencement of the
Haryana Panchayati Raj (Second Amendment) Act, 2020 shall be filled up in accordance with the
law in force prior to commencement of the Haryana Panchayati Raj (Second Amendment)
Act, 2020.

(2)  Notwithstanding anything contained in this Act, the provisions regarding removal

of Sarpanch, member of Panchayat Samiti and Zila Parishad as provided in the Haryana
Panchayati Raj (Second Amendment) Act, 2020 shall be applicable after the first general
elections to the Panchayati Raj Institutions to be held after the commencement of the Haryana
Panchayati Raj (Second Amendment) Act, 2020.

Savings.

BIMLESH TANWAR,

Administrative Secretary to Government,

Haryana, Law and Legislative Department.

8990—L.R.—H.G.P. Pkl.
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PART -1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The Sth April, 2021

No. Leg. 13/2021.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 31st March, 2021 and is hereby published
for general information:-

HARYANA ACT NO. 13 OF 2021
THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2021
AN
ACT
further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2021. Short title.

2. For sub-section (1) of section 3 of the Haryana Panchayati Raj Act, 1994, the following Amendment of
sub-section shall be substituted and shall be deemed to have been substituted with effect from the ~section 3 of
Haryana Act 11 of
4th May, 2020, namely:- 1994.

“(1) Every Gram Panchayat, Panchayat Samiti and Zila Parishad, unless sooner
dissolved under any law for the time being in force, shall continue for five years from the
date appointed for its first meeting and no longer:

Provided that all the Gram Panchayats and Panchayat Samitis existing
immediately on the commencement of the Constitution (Seventy-third Amendment)
Act, 1992, shall continue till the expiration of their duration, unless sooner dissolved by a
resolution passed to that effect by the Assembly.”.

BIMLESH TANWAR,
Administrative Secretary to Government, Haryana,
Law and Legislative Department.

9140—L.R.—H.G.P., Pkl.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification

The 24th January, 2023

No. Leg. 3/2023.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th January, 2023 and is hereby published for
general information:-

HARYANA ACT NO. 3 OF 2023

THE HARYANA PANCHAYATI RAJ (AMENDMENT) ACT, 2022

AN
ACT
further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the
Republic of India as follows:-

This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2022.

After clause (xxi) of section 2 of the Haryana Panchayati Raj Act, 1994 (hereinafter called
the principal Act), the following clause shall be inserted, namely:-

‘(xxi-a) “Divisional Commissioner” means the Divisional Commissioner of the

division;’.

In section 9 of the principal Act,-

(a)

for sub-section (4), the following sub-section shall be substituted and shall be
deemed to have been substituted with effect from the 2nd September, 2022,
namely:-

“(4) The wards of panch shall be reserved for the Backward Classes (A) in
every Gram Panchayat and the number of wards so reserved shall bear, as nearly as
may be, the same proportion to the total number of wards in that Gram Panchayat
as one-half of the percentage of population of Backward Classes (A) to the total
population in that Gram Sabha area and rounded off to the next higher integer in
case the decimal value is 0.5 or more and such wards shall be allotted by draw of
lots among the wards other than that reserved for Scheduled Castes and also by
rotation in the subsequent elections:

Provided that every Gram Panchayat shall have at least one panch belonging
to the Backward Classes (A) if its population is two percent or more of the total
population of the sabha area and such ward shall be allotted by draw of lots among
the wards other than that reserved for Scheduled Castes and also by rotation in the
subsequent elections:

Provided further that where the number of wards so reserved for Backward
Classes (A) under this sub-section added to the number of wards reserved for the
Scheduled Castes exceeds fifty percent of the total number of wards in that Gram
Panchayat, then the number of wards reserved for the Backward Classes (A) shall
be restricted to such largest number that shall lead to the total of the wards reserved
for the Backward Classes (A) and Scheduled Castes not exceeding fifty percent of
the total wards in that Gram Panchayat.

Explanation.-For the purposes of reservation of Backward Classes (A) under this

sub-section, the population of the Gram Sabha area and the population of
Backward Classes (A) in said sabha area shall be such, as may be drawn
from the Family Information Data Repository established under the
provisions of the Haryana Parivar Pehchan Act, 2021 (20 of 2021), on such
date, as may be notified by the Government.”;

Short title.

Amendment of
section 2 of
Haryana Act 11 of
1994.

Amendment of
section 9 of
Haryana Act 11 of
1994.
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Amendment of
section 51 of
Haryana Act 11
of 1994,

Amendment of
section 53 of
Haryana Act 11
of 1994.

Amendment of
section 59 of
Haryana Act 11
of 1994,

(b)

for sub-section (7), the following sub-section shall be substituted and shall be deemed
to have been substituted with effect from the 2nd September, 2022, namely:-

“(7) Eight percent of the total number of offices of Sarpanch in a block and
rounded off to the next higher integer in case the decimal value is 0.5 or more shall
be reserved for Backward Classes (A) and shall be allotted by draw of lots among the
highest three times the number of Gram Panchayats proposed for reservation for
Backward Classes (A) which are having the largest percentage of population of
Backward Classes (A) after excluding those Gram Panchayats where the post of
Sarpanch is already reserved for Scheduled Castes under sub-section (5) and also by
rotation in the subsequent elections:

Provided that where the number of offices of Sarpanch in a block so reserved
for Backward Classes (A) under this sub-section added to the number of offices of
Sarpanch reserved for the Scheduled Castes in that block exceeds fifty percent of the
total number of offices of Sarpanch in that block, then the number of offices of
Sarpanch reserved for the Backward Classes (A) shall be restricted to such largest
number that shall lead to the total of the offices of Sarpanch reserved for the
Backward Classes (A) and Scheduled Castes not exceeding fifty percent of the total
offices of Sarpanch in that block.

Explanation.-For the purposes of reservation of Backward Classes (A) under this

sub-section, the population of the block and the population of Backward
Classes (A) in said block shall be such, as may be drawn from the Family
Information Data Repository established under the provisions of the Haryana
Parivar Pehchan Act, 2021 (20 of 2021), on such date, as may be notified by
the Government.”.

4. In section 51 of the principal Act,-

(@)

(i)

after sub-section (3), the following sub-section shall be inserted, namely:-

“(3A) The Director or the Deputy Commissioner, as the case may be, shall
assess the amount due, if any, from the person removed under sub-section (3) on
account of any loss, waste or mis-application of Gram Fund or property as
consequence of his negligence or misconduct and the Deputy Commissioner shall
recover the amount of loss within a period of three months from the date of order and
if the amount is not recovered within the said period, the same shall be recovered as
arrears of land revenue.”;

in sub-section (5), for the word “Government” occurring at the end, the words
“Divisional Commissioner” shall be substituted.

5. In section 53 of the principal Act,-

(@)

(i)

in sub-section (2),-
(a)  for the words “Block Development and Panchayat Officer”, the words and
sign “Sub-Divisional Officer” shall be substituted;

(b)  the words “and take necessary steps for its recovery” existing at the end shall
be omitted;

after sub-section (4), the following sub-section shall be inserted, namely:-

“(4A) The Deputy Commissioner shall recover the amount of loss assessed by
the Sub-Divisional Officer within a period of three months from the date of order and
if the amount is not recovered within the said period, the same shall be recovered as
arrears of land revenue.”.

6. For sub-section (4) of section 59 of the principal Act, the following sub-section shall be
substituted and shall be deemed to have been substituted with effect from the 2nd September, 2022,

namely:-

“(4)The wards of member shall be reserved for the Backward Classes (A) in

every Panchayat Samiti and the number of wards so reserved shall bear, as nearly as may be,
the same proportion to the total number of wards in that Panchayat Samiti as one-half of the
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percentage of population of Backward Classes (A) to the total population in that block and
rounded off to the next higher integer in case the decimal value is 0.5 or more and such
wards shall be allotted by draw of lots among the wards other than that reserved for
Scheduled Castes and also by rotation in the subsequent elections:

Provided that where the number of wards of Panchayat Samiti so reserved for
Backward Classes (A) added to the number of wards reserved for the Scheduled Castes
exceeds fifty percent of the total number of wards in that block, then the number of wards
reserved for the Backward Classes (A) shall be restricted to such largest number that lead
to the total of the wards reserved for the Backward Classes (A) and Scheduled Castes not
exceeding fifty percent of the total number of wards in that Panchayat Samiti.

Explanation.-For the purposes of reservation of Backward Classes (A) under this
sub-section, the population of the block and the population of Backward
Classes (A) in said block shall be such, as may be drawn from the Family
Information Data Repository established under the provisions of the
Haryana Parivar Pehchan Act, 2021 (20 of 2021), on such date, as may be
notified by the Government.”.

7. For sub-section (4) of section 120 of the principal Act, the following sub-section shall be =~ Amendment of
substituted and shall be deemed to have been substituted with effect from the 2nd September, ~Section 120 of

Haryana Act 11 of
2022, namely:- 1994.

“(4) The wards of member shall be reserved for the Backward Classes (A) in every
Zila Parishad and the number of wards so reserved shall bear, as nearly as may be, the
same proportion to the total number of wards in that Zila Parishad area as one-half of the
percentage of population of Backward Classes (A) to the total population in that Zila
Parishad area and rounded off to the next higher integer in case the decimal value is 0.5 or
more and shall be allotted by draw of lots among the highest three times of the number of
wards of Zila Parishad proposed for reservation of Backward Classes (A) which are
having the largest percentage population of Backward Classes (A) after excluding those
wards of Zila Parishad already reserved for Scheduled Castes and also by rotation in the
subsequent elections:

Provided that where the number of wards of Zila Parishad so reserved for
Backward Classes (A) under this sub-section added to the number of wards reserved for
the Scheduled Castes exceeds fifty percent of the total number of wards in that Zila
Parishad, then the number of wards of Zila Parishad reserved for the Backward Classes
(A) shall be restricted to such largest number that shall lead to the total of the wards
reserved for the Backward Classes (A) and Scheduled Castes not exceeding fifty percent
of the total number of wards in that Zila Parishad.

Explanation.-For the purposes of reservation of Backward Classes (A) under this
sub-section, the population of the Zila Parishad area and the population of
Backward Classes (A) in said area shall be such, as may be drawn from the
Family Information Data Repository established under the provisions of the
Haryana Parivar Pehchan Act, 2021 (20 of 2021), on such date, as may be
notified by the Government.”.

8. (1) The Haryana Panchayati Raj (Amendment) Ordinance, 2022 (Haryana Ordinance Repeal and
No. 1 0f 2022), is hereby repealed. saving.

(2)  Notwithstanding such repeal, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under this Act.

BIMLESH TANWAR,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

10149—L.R.—H.G.P., Pkl.



	1994HR11FirstPage.pdf
	1994HR11.pdf
	1994HR11.pdf
	2003HR14.pdf
	2004HR19.pdf
	2004HR26.pdf
	2006HR7.pdf
	2006HR28.pdf
	2007HR11.pdf
	2007HR22.pdf

	94-55359-LR-Kota
	94 LR_165
	8410 _Kota
	Printing 8410-L.R
	8410 _293-_Kota_Act No.- 31-P
	8410 _294-_Act No.- 32
	8410 _693-694_Administration of Justice Department


